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1971
LOK SABHA

Thursday, February 24, 1866/Phalguna
5, 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mu. Sreaxza in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr. Speaker: Shri Harish Chandra
Mathur.

Shri Harish Chandra Mathar; Sir,
I have no particular objection to this
question being answered by the
Finance Minister but we are at an
utter confusion, This is a question
which ralses matters of general ad-
minigtration and I think the Prime
Minister should at least be present,
Such an assurance was given to me.
I put question No. 178-A.

Decontrol of Essential Commodities

*178-A. Bhrl Harish Chandra
Mathur: Will the Minister of Plnance
be pleased to state:

(a) whether Government have de-
cided to decontrol all essential com-
modities;

(b) the commodities which have
already been decontrolled and with
what effect;

(¢) the commodities which are now
under consideration for decontrol; and

(d) the criteria lald down for de-
sontrol?

The Minister of Flnance (Shri
Bachindra Chandhuri): (a) No, Sir.

(b) The commodities decontrolled
during the current financial year are
eement and pig iron. Supplies of pig
mon are freely available. Cemant
distribution is being regulated by
an organisation set up by the manu-

facturers, and these arrangements are
working satisfactorily.

(¢) amd (d). Government keeps
existing controls under constant re-
view from the point of view of their
effectiveness or otherwise, their
effecta on current availability and
future production and other relevant

tactors.

SBhri Harish Chandra Mathar: In
the first place, I am sorry that the
hon. Minlster has not even stated
what were the commodities that were
deconirolled. We were given a list
of the commodities last year, about
8-10 commodities which were decon-
trolled. In part (b) of my question,
1 had asked about the commodities
which had already been decontrolled.
Soda ash was decontrolled; all these
things were decontrolled. A policy
statement was made here. It Is now
one and a half years. How has that
decontrol worked? Nothing has been
mentioned. 1 do not know.

Shri Sachindra Chandhuri: There
has been some misunderstanding on
my part; T thought that my friend
wanted what was decontrolled last
year. [ have stated that there was
decontrol of pig lron and cement.
There is free supply of plg Iron and
cement distribution is regulated by an
organisation of manufacturers. That
is working well.

Shri FAarish Chandra Mathur: My
first supplementary question is this:

8hri Daji: Sir, I rise on a point of
order. In view of the misunderstand-
ing on the part of the Finance Minis-
ter, the question may be held over
for another day. The question refers
to the commodities which had already
been decontrolled, and If supplemen-
taries are asked, the hon, Minister
will say that he Is not prepared be-
cause of the misunderstanding.
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Mr. Speaker: Part (c) refers to
commodities which are now under
consideration for decontrol and part
(b) relates to commodities decontrol-
led and it says ‘with what effect’.

Shri Sachindra Chaudhuri: As I
said already. two items that were
decontrolled were plig iron and

cement. There has been a slight rise.
in the price bult goods are moving;
they are being lifted and people are
getting them. 1! the question had
been made o little clearer, if he had
asked what articles were decontrolled
between this date and that date, T
would have given the answer,

Mr. Speaker: May [ adjourn It for
another day?

Shri Sachindra Chaudhuri:

If you
be <o kind to do 1t

Mr. Speaker: All right; I will take

‘it up on some other day. Next ques-
tion.

Delegation of Financial Powers to -
' Mihlstries

Y

+
*179. Dr. L, M. Singhvi:
+ Shri Prakssh Vir Shastri:
+ Shri' Jagdey’ Siagh Biddhanti:

Will the Minister of I'hum be
pleased to state:

{a) whether it is proposed to effect
greater devolution ang delegation of
financial powers to various Ministries
and Departments of the Government
of India to curtail the control at pre-
sent exercised by his Ministry; and

(b) if so, the manner in which this -

ix proposed to be implemented?

The Deputy Minister in the Minls-
try of Finance (Shrl L. N. Mishra):
(a) and (b). It is the policy of
Government to delegate adequate
financial powers to the various imple-
menting authorities, With this end
in view, powers delegated have been
reviewed from time to time over the

last decade and increased where
necessary. In 1962, when the last
delegation of powers was made, the
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basis was that the control of the
Finance Ministry should be exercised
mainly through pre-budget scrutiny
and through random checks and work-
studies, This scheme has continued
to be in operation except for certaim
restrictions which were considered te
be necessary since the Emergency of
1862 in regard io creation of pusts
and large civil works. It has now
been decided in principle to with-
draw these restrictions and detailed
instructions are expected to  issue
shortly in order to regulate the exer-
cise of delegated powers in accord-
ance with the 1962 scheme.

Dr. L. M. Sloghvi: May 1 know
whether the present Finance Minister
has had occasion to examine the pre-
vailing system of delegation and de-
volution of financial powers and the
deficiencies which characterize , the
present system and whether he pro-
poses to reform the present syst i.l
any significany way? I want to
whether the present Finance Mu:ustur
has considered this matter.

Shri L. N, Mishra: I might say that
this question has been under constant
examination and there have been mo-
difications—

Dr. L. M. Singhvi: I am not interest.
ed in constanl examination to which
reference has been made. I wan} o
I‘u_%nm
Minister has had occasion to consider
it.

Shri L. N. Mishra: Recently alse,
after the 15th November, this matter
has been examiined. A committee of
‘Secretarfes urider the chairmanship of
the Cabinet Secretary was set up te
examine it snd, as I have said earlier,
we are going to modity it further, and
the present Finance Minister has look-
ed into it

Dr. L. M. Singhvi: May I know 1f
the Finance Minister is aware that the
inhibiting control exercised by the
Finance Ministry in its preventive
jurisdiction has led very. often to &
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crippling of administrative and deve-
lopmental activities and  sometimes
this has led to almost a complete,.
paralysis of administrative and deve-
lopmental activities?

The Minister of (Shri
Sachiiidri ‘Chaudhuri): I do not think
there are any inhibiting limits or any
inhibiting controls by the Finapce
M. Since 1do not accept that, I
cannot say that there has been any
paralysis anywhere as suggestéd by
my gbod friend.

it ot fag fageeh o 6
faer T w1 frefrs = & e
# ga waredi ¥ wEem §, 3T
S fae warm ¥ atH wAT §,
a1 fee wudr wier w1 gay =iy
A 3 ¥ o\ g werw ¥ gf7
g g ? ofy weerare # 3fF
it &Y e o\ 3T §ETT A
s 7

w1 Ao faw ;| weeTAw
afg v v A & 9 W A d
fr 79 7r Owar @ ¥ fedr faer
warag & are & wfewre A
wravas 3 | afy ag 4 g A AT
weegi w1 fowram g fs g7 ag
syt g

Shri Shimkre: Is it a fact that it is
these differences between the
Finance Minister, Shri T. T. Krishna-
machari, and  his colleagues in the
Government over thia delegation of
financial powers that ultimately led
%0 his resignation and, if that is not
#0, what is the exact nature of the
differences?

Shri Sachindra Chaudhuri: The first
question was  with mu'd_ to the
differences; there is no difference.
The matter is being examined, and it
has to be constantly mm:ud, and as
has been already told to this hon.
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House, the examjnation is being made
by me personally now, at the moment

Shri Daji: Is it not a fact that the
checks and counter-checks by the

. Finance Ministry are sometimes too

mauch .and have been also duplicated?
For example, in the case of the P&T
Board, there 1 the Financial Adviser
on the Board, and after scrutiny and
raport from him, again, the Finance
Ministry screens it and scrutinises it.
Even to the extent of, say, the ap-
pointment of one more telephone
operator, i has to be screened, or,
for one more telegraph peon or tele-
phone peon who is required, it is first
screened by the P & T Board and then
‘again it is scrutinised by the Finance
Ministry. Will the Government see
to it that there is mo such duplica-
tion of work?

Shri Sachindra Chaudhari: It is a
matter of difference of opinion bet-
ween me and my good friend as to
whether there is too much contrel or
too little control, but jf my good
friend tells me that this is the posi-
tion and if he points out a few things
which need to be looked inta, 1 will
examine them and introduce any
changes that may be necessary.

Shri A. P. Sharma: In view of the
fact that the Railway Ministry has
got & separate financial arrangement
and a separate budget also is present-
ed to this House, and in view of the

fact that till 1924-25, the Railway
Ministry had a separate financial
arrangement, independent of the

Finance Ministry, may I ask the
Finance Minister what is the difficuly
in the way of the Finance Ministry
to permit the Railway Ministry to
function within its overall financial
resources independent of the comtrol
of the Finance Ministry?

Bhri Bachindra Chauwdhuri: As far
as I can make out, my hon. friend is
referring to its history, from 1824-2%
onwards, We are In the year of
grace 1968. Therefors, there have
been changes; the amount of money
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which is avallable to the rallways is
very much larger; the expansion
schemes undertaken by the railways
are very much more to the benefit of
the country.

At each step there has to be a
careful check to see that the tax-
payers’ money i3 properly used. If
there is a second check, I do not see
eny harm in it, as long as that does
not impinge on the progress of the
rallways.

Shri A. P. Sharma: I have referred
about the separate budget of the
raillways.

Mr. Speaker: That is too wide a
question—a question of policy—which
1 cannot allow in the question Hour.

feelt # we sy & T 9v gm

®,80. st uy fomd :  ww forer
qdY oz TR FO R fE

(%) @ ag 99 § fr s
fawmr & wfawfdl & foedr af ow
sfgg vifady & 9T ™7 AT 97
T

(w) ufz &, oY 37 vafedy &
wft w7 ufw w1 e e
a7 ?

fam sxma § wiE-T (A
we o ma) : (%) o, o

(w) ey 7Y Fzar o

it = femd : ¥ W g A
ot & wAfea wEER W qgEHi
% 3% g AT FEA I A
graw g §, I8 A F §
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T § 9k T e qAwHide wiw
& & A—

Shri K. N. Tiwary: On a polnt of
ordes, Sir.

Mr, Speaker: Yesterday also pro-
bably Mr. A, P. Sharma wanted to
raise this very point of order and I
said it could not be raised in a vacu-
um. This tendency is growing. We
have to inform the minister first that
during the speeches—I am talking of
speeches first—we want to refer to
some particular person who is not a
member of the House or who is not
present. Unless that notice is given in
advance so that the minister is ready
with those facts, this refercnce should
not be made.

Secondly, the question was whether
any astrologer's house was searched.
Only because it was in connection
with the finding out of unaccounted
money, therefore it was allowed.
Otherwise, a question on a personal
individual case should not have beem
allowed: that should have been re-
jected. ‘Then too I allowed it be-
cause it was in continuance of this
finding out of unaccounted money.
When the ganswer is that no astro-
loger's house has been searched, how
can he refer to one particular person
and impute certain other things also?

siyag femdy : a® w7 g
s | T AT R ) ey
urg o@ g difad o

o w7 3 fF e et qR
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sreTs G ¢ AT GEAT Ty
fedze & qaifers & | A
# faer awg feet &1 a7 A

iiia

Shri Vasudevan Nair: Mr. Mano-
haran read out a press report. (Inter-
ruptions).

Mr. Speaker: I would ask hon,
members to desist from that. That
would not be developing good con-
wventions if this is allowed in this
manner, because the reputation of
some persons might be damaged un-
necessarily, If really we have got
certain facts, certalnly we should first
know them ang arm ourselves with
those facts.

Shri H, N. Mukerjes: Sir, we do
not want to cast reflections unneces-
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the Government, but we wani
have a clarification on these issues.
Pregs reports were quoted by Shri
Mancharan, Press reports mentioning
certain  individuals including the
Home Minister, He was entitled, I
submit, to quote that press report and
to request Government to give clarl-
fications in order to justify its owm
position. In regard to Haveli Ram,
I do not know him from Adam, I do
not know if Shri Madhu Limaye also
knows him at all

Mr. Speaker: Nor do I

Bhri H. N. Mukerjee: But if there
are press reports linking Haveli Ram
with the Home Minister, it is incum-
bent on the Government to come
forward explaining its position. The
Government does not do so and there-
fore we have this unfortunate duty
of having to bring it before the

House.

Mr. Bpeaker: So far as the speech
of Shri Mancharan s concerned, be-
cause I have received a letter from
Shri Haveli Ram, I am sending that
letter to Shri Mancharan and he will
explain his position, Then I will en-
quire and find out whether he had
sufficient justification for doing that.
That is the only proper course I have
got.

Shri H. N. Mokerjee: Our trouble
In the House is, Minister after Minl-
ter—Shri Krishnamachar! and others,
Shri Nanda now—Is having all kinds
of allegations nolsed about in the
Press, The whole country lg talking
about It, and it is our oblizativn to
find out some explanation from the
Government. Shri Nanda never ap-
pears on the scene, just as Shri Krish-
namachari never appeared on the
scene, to give satisfactory explanationg
and this kind of thing continues,

Affalrs and
Batya Narayan Sinha): Sir, I would
like to submit one thing sbout the
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sther day. Unfortunately, I was alm
mot present in the House then. As
soon ag I came to know about it I got
the text of his gpeech and sent it to
the Home Minister. The reply of the
Government is not yet over and I
think some explanation about that
must be given on behalf of the Gov-
ernment or by the Minister concern-
od.

Oral Answers

mﬁvﬁmﬁ"rm
A aR AN aA ¥ owE o}
Mg mqwnﬁmmfw 2,
THH FAATY AL g

Shry ‘Kapur Singh: Sir, day before
yesterday, when the hon. Member,
Bhri Mancharan was making his
speech, he made certain references to
an astrologer by name and he also al-
leged that he had a son by the name
Chaman Lal who was engaged in
business and that, therefore, his rela-
tionship with the Home Minister,
Bhri Nanda, was objectionable. I then
rose up und raised a point of oredr to
the effect that this constituted an in-
eriminating statement and should not
be allowed to be made in respect of
a person who is not present in the
House and who is not a member of
the House. My objection somehow did
mot find favour with the Chair. This
morning. again, my hon. friend, Shri
Madhu Limaye, has repeated that
estatemant substantially......

ey femy @ AT owT
t
i

wt Wy fond : ag alf wwr ko
&3 gam v 1 | oW A wgdy
Ry

8hri Kapur 8ingh: Sir, I may be al-
lowed to finish. Today, my hon. friend,
Shri Madhu Limaye has substantially
sepeated the insinuation that this as-
trologer, Haveli Ram, whom I happen
%0 know for a number of years..(In-
terruption), 1 know him, He is a very
good man. He is a sensible man, and
he is a person who ig the type
of persgm you are trying to paimnt him.
e has mo son omployed ln businags.

FEBRUARY '.'.4
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I Ir.now him personally. He has no wos
of the name Chaman Lal (Intempw'
tions).

Shri Ram Sewak Yadav:
Limaye never
was hig son.

Shri,
said that Chaman Lal

Shri Eapur Singh: Sir, the mere
fact that he ‘happened to be ths an-
cestral purohst of the family of the
Home Minister is no reason why any
Member should drag him or his som,
who does not happen to be Chamam
Lal, who has absolutely no connec-
tion with any business, into thie
House, in any manner where the state.
ments even though defamalory cannot
be challenged. If these gentlemen are
in a position to make any such state-
ments they should make such state-
ments first in the public so that Shri
Havelj Ram can challenge them in the
court, and then perhaps it would be
proper for them to come and make
such statements here. I would re-
quest you, Sir, to: protect the citiz- *
ens from the type of attacks which
are being made against them, against
the rules and against the traditions of
this House.

Shri Hari Vishno Kamath: Sir, [
would request you to clarify ons as-
pect of your ruling which rather
perturbs me. If it is left to stand as
it is, I submit in all humility, it migh#
prove detrimental to the vigour of
debate in this House, I hope you
meant by your ruling that only dere-
gatory references or a sort of refer-
ence imputing some charges to a pes-
son who is not in the House, are
taboo; not all references,

Mr., Speaker: I said “imputation”.

Shrq Harl Vishau Kamath: You said
“any reference".

Mr. Speaker: I said “imputations™.

Shrimati Saviiri Nigam: In view of
the fact that unfortunately in our
country there exists a gutter press and
also a jute press in which anybody's
pime cap Appear at any time and im
view alec of the fact that the mowt
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wrrelevant and objectionable remarks
were “made by the hon. Member, I
would® Fequest you, Sir, to expunge
the rémarks made by Shri Madhu
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Bbri A. P. SBharma: When refer-
ences wers made day before yester-
day on this subject . . .

Mr. Speaker: I want to make one
thing clear. I cannot interfere in any
way with what was done or decided
by the Depuly-Speaker at that parti-
cular moment. That should be clear
4o all. Secondly, Shri Haveli Ram
has written to me a letter. Here I
may say that during my whole life I
have not seen him and I do not know
him. He has written to me that his
rights should be protected and that he
has been unnecessarily attacked. He
has written that he has no son,

Shri Vasudevan Nair: He was at-

tacked in a newspaper, g Very respon-
sible newspaper.

Mr. Speaker: So far as newspaper
reports are concerned, in the case of
8hri Prakash Vir Shastri and Shri
Humayun Kabir I have given a clear
ruling that simple report in the.news-
papers i3 not enough and something
mary by te be eaquired jmto before

PHALGUNA 35, 1887 (SAKA).
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an imputation iy made. Therefore, I
would request hon. Members to exer-
cise discretion in the matter. Other-
wise, we will be losing our own dig-
nity and prestige.
ot wd R W FS AT R
W Al s A )

Shri A. P, Sharma: Sir, 1 was on

_my legs but 1 could not complete my

statement. You had called me.

Mr, Speaker; What does he want to
say?

Shri A F. Sharma: | was saying
the other day when this question was
raised. Shrimati Lakshmikanthamma
raised a point of order. That was rul-
ed out. Yesterday also the same thing
happened. Mow you have been good
enough to give a ruling that we will
not only lose the dignity but also the
prestige «f the House if we make
such kind of frivolous and irrelevant
references. So, 1 would request you
to see that the whole reference to this
subject day before yesterday and to-
day is expunged {rom the proceedings
of the House in order to maintain the
dignity of the House.

Some hon. Members roge—

Mr. Speaker: Order, opder. There
should be some end to it

Y TR W R, B
fordwr § s woiy ot ag oy o wwr e
TRTOrT wTeY oft & Fraew ¥ fr quar<
Y wraTfrr €16 57 ST ¥ ara gy
Y37 € AF AT A W Ay
HTAT AT TF Swaeay wi A 24§ o
HUTATT Tl grO N e 3qwifeA iy
§ o oF farciedy g Y A7 & wmd
F% AFT AIAT ATLAT AT £ W KH HHTC
Foirw mft ¥ 7R | ofz N FETTT oW
Mt oar ¥ § ooz
ooy § o fet 37 9T Arei Wy
T e ¥ ot wd fed ard § 7
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Shri Bade: Sir, on your ruling that
the name of a particular person
should not be taken in the House un-
less and until we have got any proof..
(Interruption), we want a clarifica=
tion. In this particular instance the
background to TTK's resignatiop lies
in the fact that there wag search in
Haveli Ram's house and Nandaji made
en intervention on behalt? of the com-
pany. That was reported in the press.
When this wag reported in the press,
Government did not come with any
explanation, Is it not, as Members of
Parliament, our duty to come and ask
in the House the explanation from the
Minister?

Mr. Bpeaker: I have made it very
clear what my views are.

Shrl Kashl Ram Gupta rose—

Mr. Speaker: Order, order.

The Minister of Parllamentary
Affairs and Communications (Shri
Satya Narayan Sinha): Sir, I am real=-
1v very much obliged to you and ap-
preciate what you have zaid. All that
1 would like to submit is that these
days in so many papers appear all
sorts of scurrilous writing about high-
ups In society or in any Party and if
on the strength of that we try to....

ot T & wm @
qEIE A
wWENTT: W 9T RE

| ftax afxym @ oa@ ? oW @
LA
ff TRaTr & gurar qat
¥ T ¥ g9 owgT oW g |

woam g - 6N 8B W
i 7
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Shri S8atya Narayan Sinha: If om
the strength of those things we bring
in allegations here in this House and
repeat them directly or indirectly, 1
think, it will lead to very bad results
or consequences. Already one hon.
Member hag said that |f you allow
such things, tomorrow somebody will
stand up and say something about
someone else. Therefore, as far as pos-
sible such things should be discour-
aged. You have rightly said that un-
less there is some prima facie case or
unless Members make some inquiry
about it and there is eome truth in
it......

Shri Hari YVishng Eamath: We have
no agency or machinery for an in-
quiry.

Mr, Speaker: | am not going to con-
tinue it further at this moment, Now
let us proceed with the question. Half
an hour has already been spent.

«fl ww ford 17T a0 W AW
Caga warw fay gut fE o) ¥w
Fogarit & ot 2, faw #1 gamn
I gtz wrga & feat ar, 37 o Aq
[ st 780 v | @Twm A AT
9 X GAT AT AT A AATHEA...

wqom qRiTT : & & oaw ¥ e
fir w1y ®Y saw 2 fagr o fw Qe
wrf gamit T g€, WY gwd
w St 7@ s 0 T @t wi
TN A FEFWE AT
AT KT WA W T |

Ay fomd @ ww A am
g1 Aifal, e & Y B ¥ mamm
gant ; & o Aty w e @
WRAT | 9T A7 a4z § fF ag W
BTNl WrU T ag fadew...

§3 WAAW wIe: TE WTQ
™

dWag femd: & woh ok
il arsta@ g §f ; w9
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W 1 fEy | W grEr
aff § fr caeddr wiw w1 e
w7 § G TN dNw Al W W
g

weaw wglaa : fao wy fawd,
LI i

“Whether it iy a fact that the
Income-tax Department authorit-
ies raided the residence of a fa-
mous astrologer;”

g w1 oww o
w0 wCaT T 4, W wr ad g
wr & gz @4 T war |

Wt femA qzArw oWl Ty
g ¢ At o af gl Y oawdr
¢

Mr. Speaker: Next iquestion Shri
Hukam Chand Kachhaveiya. I do
not allow any question on that,

ot wy fowd: WM AR T
qer afwdr | fer g7 §Y W@ oW
TE F ATHAT w7 wwx ¥ 7

wvaw WA At g & %t
%t g

wtwy fand : usnw Wy,
w9 AR ge¥ At friwy, A
at g ol
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AT ATEaT |
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'ﬂm! ferry : g oY oy &
T 78 aw ww wg vy § o &
w3 v ¥ wgar arzan § fw o
w fofg qarfes aff & 1+ ow &
N qET g¥ W g gwr ¥
fe ga & ¥ faserar § ar aft
I H T ¥ oww S o T oA
a7 9 AT FC a9 ® gea
L3

W g : 9 A gare &Y
faear 7

ot wq femry : A fegr g #
sqfy e @ oo ow F
frdY & AAYCTT ATEA W S IEMT
o g® @ fear o oag Tga
ORIy BT & gWIt ®T9 1 W 3
T @ gT Ffay

8hri Hem Barua: Sir, on previous
occasions in this House, when the
Minister said ‘No' to a particular main
Question. .....

Mr, Speaker: I do sllow that; there
is no dispute about it

8Shri Hem Barua: Let me finish, Sir.
When a Minister sayg No' to the main
Question, you have allowed supple-
mentaries......

Mr. Speaker: 1 agree there.

Shri Hem Barua: But in this partl-
cular case you have taken a declsion
which is so haphazard and slipshod..
(Interruptions).

Beveral hon, Members: No, no.

8hri D. C. Sharma: Sir, the words
"haphazard and slipshod' should be
expunged. . . . (Interruptions),

Shri Hem Barus: What I feel, I
speak out. That might be my trouble
. ... (Interruption) .

Shri Ranga: We, in this House, are
subject to rules and regulations......
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Shri Hem Barua; Prof. Ranga is a
very wise man and he knowa all the
rules and regulations.

Mr. Speaker: Even if some Mem- -

ber thinks that the ruling of the Chair
is slipshod, even if it is haphazard
and even
say that

if it is foolish, he cannot

8hri Hem Barua: [ have been train-
ed from my childhood to be very
¥wrank and straight-forward

Mr. Bpeaker: Frankness is not the
only thing; that is to be determined
and guided by the rules, When he
began, I understood him and I said
that if the answer is 'No' to the main
Question, even then 1 allow supple-
mentaries. 1 agreed with him. But
then he went into the affairs of
Mr. Haveli Ram's son....(Interrup-
son),

ot uq-faqy : 9w g7 sifag,
fet awwr fegoenrs wifag 1+ &
O g | W wge, §owet
Laci B o SNE R CE
wfadt &1 3w F ) ST WIY
iRk aw aga

# o #rwar wrery ¥ fad Aoy o
oz grar fadvly wEr Y Y frerea
% fau g @ T 9T 3TN
* Fafuy A wg § 97 W
WO AT g7 G §HA ITIT St

% foderdtow g i & o

a W e e e of

¥ amzad ¥ afd wEnd arw

¥ ofimfat o wfer @ &

W yar W ff oW oo W

w7 #7 %1 Wi gy 9w saifnd

w1 gaeg i § Wt fe 3Tt e

tPaumwm og ¥ f& =
A W X wd I ¥ wfoy
wffvm ot doeeat ¥ ¥ faew
wawT ¥ O W endiE v
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FOL FATT ATEFT TH qET F AT
wrdanfy #1 ot 3w ¥ orww
# WX T THA w7y few
v agy ?

weaw Witz = 9T A wq77 § v
X1 g™ W ..

draq fewd : W owE
fadvit wr ot Y & wew ¥
forgly siifirdy & foedersl #71 qeey
L 3l

weW ANE YW IEET AW
¢ f& orm wrr Ay mar ..

«ft wa famy : wmowe fawm ¥

Cwmar AdY AT, Ffe grendar

wT A wmE AT R

vy taa

I!rungl

it ag famy : TeEde wiv. ..

% femgars

Mr. Speaker: 1 am in a very great
difficulty. ...

Shri Eapur Singh: We sympathise
with you.

WTIW WENY : YEAT §ATH 4%
¢ f§ g% sa1 5 oF e AT
man | WY #gd & f5 o adY mro
mr 1 fer ag 3 fawerww o
o # fr wrm o Aro owav 3w §
RS & T for feh fafaes
¥ afcr fe wmdardt 7 w3 ..

ot xfe faeewy wrater : Fit gad
fawrr & erar \rQ

sitwa frmd - oo qamw ¥
gndie wtw ¥ wafar afedd ¥
wgt W ma..
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weqw, WHTW : WA QR AL
wiw ¥ wfody & 9 g AT ?

1991

ot wo To W ;A A 1

st wu fasy : @ ooT W
amar ¢ At o+ Sl ¥ wd X oo
# wrw & & fao, afy a0 €@
£ 9 AR Q@ wfaw )

weaw apiaT . & Aft O wwAT
f& Wt 7g o A WO oM A
7 w1 WY ST WV AT, TE wATH
fgg 1 W W ¥ frages w7
§ 1 o w1 e & ¢

ot aq feay: ¥ @ g
¥ oot wIg mitaw 4 34y My Herew
¥ o wifer dn @ e gw
a7 At ¢

. WGe MEAT ;¢ WgA AAH
" ¢ fr fam s omt M
qax I ¥ ¥AEE

Shri H. N. Mukerjee: Was there a
plan on the part of the Enforcement
people to rald the residence of an al-
legedly well known astrologer in
Delhi, and was any Government
agency responsible for preventing that
raid from having taken place?

. Mr. S8peaker: That guestion can be
put.

Shri B. R. Bhagat: There was no
plan to raid hig house, and, so, the
question of preventing it does not
Erise,

- Mr. Speaker: Ther again, this would
arire that. ...

ow mafaal o @ @ o o
wam § f& s swifmir =% am
i

. Shri Daji: Was any firm called

Chamanlals raided by the Enforce-
ment Depurtment in Delhi?
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Mr. Speaker: When?
Shri Daji: Last year; during the

course of the last year.

Mr, Speaker: There ought to be
some specified perijod and thep the
question can be put whether any' firm
was raided during that period im
Delhi.

Shri Daji: I have given the name of
the firm ag Chamanlals.

Mr. Speaker: Was the firm of
Chamanlal raided during the last
year?

Bhri B. R. Bhagat: Yes.

it fws qearaw : W@ oaw wHY
t fr g darer @ ATw ® oW
BT WA &7 wrdangr ¥ gww foar
mar a1 WY ag wg man v fe wwq
uT & art ¥ o7 w1 oy fw awgiy
azfodt st wrowTaiy wht W
fewirtwr foar 7 )

worw REYwT ;. wr o am gl
q 7 ¥ e v ww ¥ wifew
oo off ara T oW et
T waTey fr AV @ oy wgT AW fiw
xz g WA § fx a7 areefrly
Fowdmrfon § 7

ot we e wma 't AT oW
Ll L U A
wwlt ot frrenr ¥ foe wen
+
Lf1el o). pew WY SwTE
o odrwy o t I
v few Al oy T W
T fw
(¥) wr o av ¢ frgs qosrl
wiwrfedi w1 fer T aw few Sk
it & qrq T abwry eeRi o fomr
% fog wor faw g1 R o fegw
wy woert whafl €t Zoew e
* wfiw sEpr w7 & A wTw ey
aqwr v & 4@ ey o f ; o
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(a) afz g, @ =% @ ww
§?

farer siwrerg # oY (st o W0
fra) : (%) fosr war frm
ot 9T gT g frarar g 1 oAk Y
| AT AT g7 Arad wfA Ao
¥ mgEET ) ¥ sEmmE &1 -
ag g

(@) ===t t fmar & fau fogq
ot wrer o & faode, o o wi-
wifl graped # < @< falr o T
sATr-gat & qrac oX frqw 7 ¥ frar
ST §, FTE F1 FW KT A THT HT Froen
& wRria areE # IE S #Y oo A
oret &, W Arerg F fradfr g ww wro,
warrft &7 § g gfew o e
o gravoETT R § | OATaeE w5y
Yoy ¥ fog ager g@ "R A
wT & g fomrdy & orlyr § 0

Shri Dimen Bhatiacharya: I would
request that the answer may be given
in English also,

Mr, Speaker: The hon. Member
could have heard the simultaneous
translation in English

8hri Dinen Bhattacharya: We could
not follow the translation.

Shri Shinkre: I support this demand,
because sometimes the headphones ab
our tables do not work. For instance,
the one before me just now does not
work. I could not follow the Hindl
of the Deputy Minister either.

ot gew o woEre ¢ & gy areA
wgn § s oy O awt st et
s Y arft § e gy o ww &
AN ol & N g AT § IR &
§ IR TErC AN o wwrw @ WO 2
FA% we=t ) AT g g AT W AT
A g }?
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ot ®o Aro fRay : QAT ¥ § 1IN
wiefaat #1 3o adt far oneT &0
& 713 fF o qreg 350 T ¥
v fgadl & @1 3490 WY &%
aeaTg o g, A a9 &% #7 ATd gelr
et Fmm Fgmaw v fw
10 wya sfama foemr 3, §9=0 o
gl A & guw a=a ¥ fag 15 @l
fasmr 1 fae¥r ndwm oFEw
o fr fpee & @@ madiien ®lew #
wfzfetz sifmm w33 o ame # 9t wdar
faar o § o avwE® 600
WY TF AT § I ag fawm
fopwdiie o' 1w She 3 &
ok {5 araee e 3 o0 A<
g o fopaddz o ST g &

ot gew W= weETy (e e ¥
wif & fog I @) womr

oft wo 1o fwy & ¥ wriwd w1
Y Wi oF & W Aw )

wt e W wewT 3y W 3
FOFTC & WG 19 17 T §F F—
il & fr¥ f a=i #) farelr srwre o+
gt wgi &Y Wit § v o
FG {7 & 1% I F 7591 71 qg agwn
o1 fF F97 & =i w1 4F @t § ag o
Wit Y Ay &Y ot &, wr ag e wd
y?

ot wowre frw : ¥ TH WW
Qe g To wd § &Y T A
o #t A g aifgy, aeTE 380
¥ ¥ it wifge, W 600 O wifgm,
€ Fw § R WY 4T aTeIE QT
Wt # oy wgrwen w fad g A
g F Feerh A am oo
o198 & arr wgr At freel gnft

oft a : w7 g ww A} fE wer-
vt & awef w1 o g A 4 omft
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&, @iy feam o § 99 & TRy
I F wrTw ¥ ol 5 A oo &
¥feT S v Frai va=ai &1 emae-
forr ¥ % fry amatt ¥ ohe A 8
ot 34 97 oY UE-TF @ & T4 dar
qEY famer & 7 w0 oW ¥ g WX
&= fafqed % qg oat fremgy ok
t?

Wt ®o ATo faw : sl &% TyFwAE
THTEH W AT § gL AEM oAt
¥ @1 gy AT wET & W A §
A €7 F7g ¥ AR 77T G & AT
wiaT § o o fow 9@ & Wi gEs
TR &1 I w1 54 g 1 99
% g7 & 74 9T oF e /T qEE
} fF 3% X qeA §, firw v & o
YR T A T AT Y 1 T OF wTEE
®Y 50 §9Q ¥ warer A frmar R, @@
far o” wHaT o o wwET fraw
w & A e g

ot wrslY TR A wEATT QT
# ag afe & fr wfwwsT ot mlw & g,
wlm 77w § o wa wfas
g A I 1 oar 2wl A Y
Ty waTI fow qET 8, 1 et ome
W% TZ A ET S0 F@ § I F I
Y or xafay & s g g
w1 XF qro & 3 oford s fod
f& 37 ¥ A wfow =¥ § 39 & g2 =1
%t g agr faw wk ?

oft Wo Ao firmy : Toui *T @eaT 9T
s UF Tl s g o &
T 7T ¥ gt et e 50 wg
¥ W oF qreet ®) A G

ot wel! UM W meow WERT,
wislt qme aeT & e et vt
oy fawmn § afem 7 o' godff arat
' §% W sgEar A £ art &
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o ®o Mo fmy : §¥T0 ¥ gt
e & gwE) w1 W gw 2 £

qaW gwdt 9T wm

*182. &Y glo Wo faerfy :
w1 fawte, wmare aar At fawme
war ag wATA W puT Wl v

(%) w1 g &w § fis drwwr
" qeT yTRieEi A wgwr wew
g 9t @ faq 9T faa et F

fawin, wrwre oy andig foew
dawm ®  guAdt (ot wnedt)
(%) vOFTT & W@ gq ST ¥ aw
20 w1 el W §ft fitay W@
t 2w ¥ wemn gwrT T WX
arar gz § §r wded fete @
fow aog wwl o £ vt areTly
7t Harew wY €Y 0

(w) aww & fag T w(
vy oy §—

(1) 1988 ¥ awl wi=daT 15
et www w2 "R W

i € i 1960 ¥ W
20 ¥t aw wyr  faar
T 9%, 1962 ¥ Ww

qard Y ) qwer gt oY
7 fréw widzd qoay
At gz @ oy

(32) womwml, =@, sl afe
® gt W v eag
g & feg ow feanekew
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effar w3 wid s off
t oifs s o awd
LAl

{3) sl & oo mT qWe
wfewifai st qw =
¥ A i dw
ft mit § o I e
o ¢ f5 & gugamm qT
AT Atw ¥

oY gro ave fvwrd) : w\aT WOETX

“Bhrl ‘Bhigavatl: Generally we tulfil
the demands put on our stores depot.
But sometimes there may be difficult-
les. Aq far as I can find out from the
figures, there is really no shortage as
such, but there is difficulty about
supply of paper. That was why some
cut was imposed in the stationery to
be supplied. Ay a matter of fact, the
exenditure and percentage has in-
creased very much. From this, it will
be evident that this Ministry has made
the supply as required,

ﬁnoMofWﬂ M
Tafrerwa w1 fridzamey W & fag
wn owrerr wrr ofy &, afz wt, @

Shri Bhagavati: Yes, there are some
propoeals under ation of the
Ministry regarding  decentralisation
of the budget for paper etc. and also
decentralisation of small-value items.

8hri D. C. Bharma: While the sup-
ply of stationery has been curtailed

FEBRUARY 24, 1966
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by 10-15 per cent, and it is & step Im
the right direction may I know whe-
ther the workload which was being
carried before has also been reduced
by 15-20 per cent?

Oral Answers

Shri Bagavati: No. As a matter of
fact, it has gone up very much. Traffic
in the Railways and P & T has also
gone up. There is expansion also.
About 200 new offices are belng creat-
ed every year.

Shri D. C. Sharma: Does the open-
ing of new offices indicate increase im
workload? It Indicates a lowering of
the workload.

Shri Bhagavati: There is no dec-
rease in workload But some economy
has been effected ip the use of sta-
tionery. There ig; a screening com-
mittee for screening printing of pub-
lications, periodicals, forms with &
view to save paper.

8hri Harl Vishng Kamath: Te i
néw to the Ministry.

Shri D. C. Sharma: I want & clard
fication. The quanity of stationery sup-
plied has been reduced by 10-19 per
cent. Sp the workload has been re-
duced. Then the hon. Minister says
that the number of offices opened
every year has gone up to 200.

Then he said that there was ll-ﬂn‘.
What is this?

Shri Ii.;hml.h Shgl Saving.

Shri Bhagavatl: Saving has beem
effected in each office because of this
economy cut. But there is sxpansiom
of development work snd increase of
offices everv year. So the total
volume may be more.

Shri Indrajit Gupta: Have Govern-
ment taken any final decision to de-
centralise the functions of the Central
Stationery Office at Calcutta through
which centralised imdenting and pur-
chase of stationery and office equip-
ment has been done so far or are
they still considering representations
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made in this behalf by the employees
which show that expenditure will
increase rather than decrease if this

decentiralisation proposal is carried
out?
The Minister of Works, Houstmg

and Rural Development (Shri Mehr
Chand Khanna): As far as the ques-
tion of decentralisation is concerned,
that decision was taken two or three
years ago, We have been trying to
implement that decision. We are
opening now offices in Madras and in
Bombay, and we are expanding our
office in Delhi. The position is this
that during the last few years on
account of the plans and development
projects, the increase in the work of
the Communications Ministry,
Defence, Railways and all that, the
number of indentors has increased
from a few hundreds a few years ago
to about 7,000. There has been a
steep rise in expenditure to the ex-
tent of 133 per cent. So, the idea
today is that we should try to de-
centralise our work, so that we be-
come a little more efficient and also
meet the demands of the indentors.

I met these workers in Calcutta
only about a week or 15 days ago,
and | have told them that as far as
their service interests are concerned,
1 shall see that they are properly and
adequately safeguarded.

Shri Indrajit Gopta: My question
was not answered. My question was
whether this proposed decentralisation
if it is carried out or to the extent
it has already been carried out is
going to increase the expenditure of
the Government on indenting and
purchases of stationery and office
equipment, rather than the present
centralised system.

Shri Mehr Chand Khanna: 1 do not
think so. What we propose to do is
this. There is a regular imspection
wing in the DGS.&D. OQur idea is
to pass on more work to them. Then
there are small indents worth about
a few hundred rupees. We are giv-
ing sanction to the ministries con-
2511 tAiy LS- 2
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cerned to indent to that extent. S,
1 do not envisage that there will be
increase in expenditure. It will lead
to more efficiency and possibly it may
even lead to a certain amount of
reduction in expenditure, but 1 can-
not vouch for it

Shri Bishwanath Roy: May I know
whether the expenditure relating to
office equipment and stationery is in
accordance with the estimate made at
the beginning of the Third Plan?

Shri Mehr Chand Khanna: The in-
dents are made on this Ministry by
various indenting ministries. 1 am
trying to evolve a furmula by which
the ministries concerned also become
a little responsible at the time of in-
denting, because now the expendl-
ture on stationery is not shown under
the expenditure of the respective
mimistries. So, I am making these
ministrias responsible. Let them
look into their own expenditure, so
that expenditure is controlled. That
is our idea in going ahead with it.

Shri Bishwanath Roy: He is talking
of the future, not the past,

Mr. Speaker: He has already sns-
wered.

Fourth Plaa

+

*183. Shri K. N Tiwary:
Shri P. R, Chakravertl:
Bhri M. L, Dwivedi:
Shri Bhagwat Jha Azad:
Fhri Subodh Hansds:
Bhri §. C. Samanta:
Shri P, C. Borooah:
Bhri Yashpal Singh:
Shri Balmiki:
Shri Linga Reddy:
Shri Bagri:
Dr. Ram Manohar Lohla:
Shri Bibhutl Mishra:
Shri Vishwa Nath Pandey:
Bhrli R S Pandey:
Shrli 8, M. Banerjee:
Shri Hem Raj:
Shri Daljit Singh:
Shrimati Savitri Nigam:
Shri Aakam Chand

Kachhavalys:
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Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri M. Malaichami:

Shri Jashvant Mehta:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Slddhantl:
Shri Hem Barua:

Shrl Vasudevam Nalr:

Shri Warior:

Shri Shiv Charan Gupta:
Shri S. V. Ramaswamy:
Shri Basumatarl:

Shri Eindar Lal:

Shri Ram Harkh Yadav:
Shri D, C. Sharma:

Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sioni has finalised the outline of the
Fourth Plan;

(b) when the final draft is likely
to be placed before Parliament;

(e) how far this revised schedule is
dependent on  the availability of
the quantum angd character of the
foreign assistance; and

(d) the estimate of the net foreign
assistance essential during the Plan
period to fill the important gaps in the
economic  structure to make it self-
supporting?

The Minister of Planning (Shrl
Asoka Mehta): (a) to (d). A state-
ment is laid on the Table of the
House,

STATEMENT

(a) to (c). In normal course the
Planning Commission would have
undertaken the preparation of the
Draft Outline of the Fourth Five Year
Plan in September, 1965 immediately
after the broad approach was approved
by the National Development Council.
The conflict with Pakistan and  the
uncertaintics in respect of foreign as-
sistance howcver, led to a delay in
undertaking the work. The prepara-
tion of the Annual Plan for 1968-87
was given a precedence with a view
to finalising it in time for the States
and the Central Budget. The work on

FEBRUARY 24, 1066
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the Draft Outling of the Fouth Five
Year Plan has now been  resumed.
While efforts are being made to ex-
pedite its completion, it is too early yet
to indicate the precise date by which
it will be placed before the Parlia-
ment, The Draft Outline has to take
into account such adjustmentis as may
be necessary to the Plan to meet more
fully the high priority requirements
of defence, agricultural production,
import substilution and exports in the
light of the latest economic situation.

(d) In the document entitled
“Fourth Five Year Plan Resources,
Qutlays and Programmes" approved

by the National Development Council
in September, 1965, it was stated that
“our present assumption in drawing
up the Fourth Plan is that an aggre-
gate amount of Rs. 4000 crores of gross
external assistance may be available”.
Allowing for interest payments and
capital repayments amounting o
about Rs. 1350 crores, the availability
of net exiernal assistance was then
estimated at around Rs. 2650 crores.
Since the Draft Outline is still under
preparation, it iz not possible to give
at this stage any more precise esti-
mate of the Fourth Plan requirements
of net forcign assistance.

Bhrl K. N. Tiwary: Since the final
draft of the Plan may be finalised only
after the commencement of the Plan,
does the annual plan for 1966-87 pro-
vide for foreign exchange assistance
oriented  towards self-supporting
economy?

Shri Asoka Mehta: We have al-
ready drawn up the annual plan for
the first year of the Fourth Plan in
which care will be taken to see that it
is in conformity with the foreign ex-
change that is likely to be available,
and also care has beep taken to see
that it will fulfil the various objrclives
that we have in mind, including mov-
ing towards self-reliance. As far as
the rest of the Plan for the remaining
four years iz concerned, it 1s  still
under preparation.
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Shri K. N. Tiwary: What is likely
to be a rough break-up of esgential
foreign exchange assistancs required
for various sectors of the cconomy in
the context of the goal of self-support-
ing economy?

Shri Asoka Mehta: As has Deen
pointed out in the memorandum on
the Fourth Plan as well as in the
Fourth Five Year Plan—Resources,
Outlays and Programmes—two docu-
ments that had already been publish-
ed, the foreign exchange content of
the Fourth Plan islikely to be Rs. 4000
crores, It will be Rs. 4000 crores be-
cause the interest and debt servicing
charges are likely to be of the order of
Rs. 1850 crores, The rest will be need-
ed partly to meet the defleit in cur
balance of payments as far as main-
tenance imports are concerned and
partly to meet the import require-
ments of our projects.

Shri 8. C Samania: The statement
says that interest payment and capital
repayment will amount tg Rs. 1350
crores. May I know the break up of
this, how much for interest payment
and how much for capital repayment?

Shri Asoka Mehta: Interest pay-
ment will by a larger proportion; it
will be round about Rs. 800 crores.

Shri P. C. Borooah: What is the
estimated shortfal] of the growth of
natinnal income in the Third Plan and
what s the rate of growth of national
income envisagrd in the Fourth Plan?

Shri Asoka Mehta: As far as the
Third Plan is concerned, it is difficult
to have final figuregs because we are
still running in the fifth year of the
Third Plan. The estimated rate of
growth, because of the very depres-
sed condition in the current year, is
likely to be around three per cent per
year. As far a5 the Fourth Plan ls
concerned, as per the calculations on
which the Fourth Plan is being drawn
up, it will be aroind 6.5 per cent per
year.
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=Y ®mo ®le fgaay:  darfe war
w1y ¥ T €, Avaw EwedT
wifgswr ¥ fomay, 1965 ¥ ¥gr @v
f¥ 4,000 ¥z v9F & fadelt fafmagw
£ "t qE,  dfyw g
sreeAew §  fewm,  oWwew
sreeE, (O g o
owares & fae oY wfus o ofr
¥t sgaeqt w1 q¥r 0 & qg A
wrger g fr aenfa fafoere ®Y 4,000
s{x w9 & fra wivs frv fafaow
o gravgw % wrarT A9 Wy § o
7 %) g0 w7 ¥ feomr # o owww
TIT o1 KT wETAAT ¥

st wete qgeE: gErd wifow
aZ E fF 4,000 FOT F9Y F v
fazelt Rur &Y FwTw 7 R 1 oW fag
s s feew & e el
gw A M § o of A oA @)
g & afr ¥ or aw fagfa
¥ ¥I9 FIraT 9 W17 HE ATE
aTy ¥t wefwra w1 €8 731 1Y
wifew 81 ¥ 177 7 fAw g dwew
afeeeas Wit geifaoet v faaar
A 87 Avd & wT R § ) HiEe-
Lyt el sl ol ol & ]
mar oz & f& gwrlr wifow } fx
graify gard awfam w@ af &
Afwa faelt szr & ard i gard feufy
qgr & ourer fediz a4 @

wWe ™ wAgr  Afpm
% WA gu fw wrm & fAo fadwy
qRrE AW gN EY, Wit e i &
w3 wrex wt frm § oow
wrfer ¥ 18 ow woT, w fr qifverma
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T Fa7 aw fafeet ¥ o R
aare &, faai weafas wiedi &
dnr mfae § %X 9 & 99 G
1w ¥ g wew fwdnfr

Meir. Speaker: The Question-hour is
over,

Shri P. C. Borooah: Sir, the next
question is very important.
-~

Some hon. Members rose—

Mr, Speaker:
Notice Question.

Order, order. Short

SHort NoTICE QUESTION
Gang Canal

S.N.Q. 1. Shri Earni Singhji: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government are aware
that only 500 to 700 cusecs-are being
allowed in Gang Canal for over many
months now;

{b) whether it is a fact that water
in the distributories is allowed only
for 8 days in each by turns every
month; and

(¢) how long “this situation is ex-
pected to continue? '

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K,
L. Roa): (a) Due to the abnormally
low river supplies this year as a result
of the failure of winter rains, the
Gang Canal received low supplies.

(b) Rotational running of distribu-
taries in rabi is necessary for equit-
able distribution of the supplies actu-
ally available.

(¢) The situation has slightly im-
proved after the rainfall towards the
middle of February 1966.

Shri Karni Singhji: Is it a fact that
in the 18 distributaries of the Gang
Canal system in northern Rajasthan,
the closures have been the longest ex-
perienced during the last 35 years
amounting to anything between 22
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and 27 days in a month for each dis-
tributory?

Dr, K. L. Rao: Quite so; thic year
is has happened,

Shri Karni Simghji: Is it a fact
that as against 3,17,000 acres irrigated
during the last rabi season, only
1,90,000 are being irrigated during the
current rabi season which is quite un-

 justified in view of the preseat
food shortage, and what steps are
being taken tp, ensure that even with
this smaller irrigated area, in order to
nature the standing crops, the estima-
ted requirements of 63,000 cusecs will
be delivered before the 10th April?

Dr, K, L. Rao: It is quite true that
this year the acreage actually sown is
only 1.91 lakhs as against 3.1 lakhs last
vyear, and it is necessary to ensure that
for this maturing period commencing
from 12th February to the end of
darch, there must be a canal flow of
at least 750 cusecs. We will try to

_ see, with the assistance of hon. Minis-

ters from Punjab and Rajasthan,
whether we can maintain  these 750
cusecs.

Shrimati Savitri Nigam: Is it not

a fact that water is allowed to run
only for five to eight days in the dis-
tributaries by turns and for the next
time, water is given only after about
30 to 36 days, and that this creates
great hardship to the farmers?

Dr. K. L. Rao: We quite realise
that on account of the low supplies, it
has become necessary to introduce this
since the situation is rather more seri-
ous this year. Generally, it will be
run for 12 days over the channel; 12
days in a month. But this year, it has
come to eight days in a month.

Dr. L, M, Singhvi: Is it under the
contemplation of the Government to
evalve any long-term plan to prevent
the recurrence of any such dire short-
age in the supply of water in the Gang
canal system?

Dr. K. L, Rao: As s=oon as our
Indus Waters Treaty comes into force;

PHALGUNA 5, 1887 (SAKA)
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that is from 1970—after that. I think,
until that we have to wait. (Inter-
ruption).

Shri Hem Barua: Are the Govern-
ment aware of the fact that even to
save half the standing crops, 750
cusecs are needed daily to keep the
periog between subsequent water-
supply to the maximum of 24 days. If
so, may I know what immediate steps
the Government are taking to improve
the situation in this respect?

Dr, K. L. Rao: T did not follow. We
require a minimum of 750 cusecs.

Mr. Speaker: Is it about the Gang
canal or is it a general guestion?

Shri Hem Barua: I shall repeat the
question, Are the Government
aware of the fact that even to
save half the standing ecrops, 750
cusecs are needed daily to keep
the period between subsequent water-
supply to the maximum of 24 days. If
80, may I know what immediate steps
the Government are taking to improve
the situation in this respect?

Dr. K. L. Rao: I have already ans-
wered that 750 cusecs at the head are
required in order to ensure that the
standing crops mature and there is
full harvest. I have already submitted
that I will try to discusg it with the
concerned ministers of Punjab and
Rajasthan tp see what amount of
water they can spare to ensure that
this supply is maintained,

ot aRTEOTT : wery  wEEy,
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Ssr-Afgwry ot 3%l ¥ faw gn
g gaFr @ gErg 1 aF )

Dr. K. L. Rao: I am not aware of
this, T would request the hon. member
to give a statement in writing about it
and I will look into it,

aft awd; ¢ AT Ag { WA A
THI g1 #T gt aw 7 qEd ag
¥ oqreft &1 aH7 g, 9= fo o oW
HATA HT gIWA &1, al 24T FIATL
afedt &1 T 9T €T F IT A8
AR T F7 # FIe 7T @
¢, S f& smAT a7 aga W T 99
¥ wwar ¥, veT Igm-ad Flwg F
ofey f1F9 F qEY &1 gETA B Ol
ag gl H#iT aifrea #1 og=Erg
fradt & ogr T4 qHT IFT TH
qrET F1 qAE A O & frami
F AT T A e g7

Dr. K. L. Rao: I would accept the
suggestion of the hon. member that
we should try to save water as much
as possible, but not at the risk of not
observing the treaty. We have got to
observe the treaty.

Shri Kashi Ram Gupta: Is the min-
ister aware of. the fact that a large
number of farmers of the area were
not informed of this sudden shortage
in time, with the result that the crops
were sown and remained without
water?

Dr. K. L. Rao: I am not aware of
“this; anyway, it is the responsibility
of the Rajasthan Government to have
done so.

Shri Nath Pai: Has the Minister's
attention been drawn to complaints
that whereag water supplies are most
keenly needed during what is called
the maturing perivd, which commences
around 10th February it is during this
period that water is niggardly held
back from the peasants and farmers?
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Dr. K. L. Rao: Nobody will do that
unless there is no water in the canal,
during the maturing period when the
water jg most required. We are try-
ing to do whatever is possible,

Shrimati Tarkeshwari Sinha: May
I know whether any planning is done
for the release of water so that the
water may reach the field in the kharif
and rabi season during maturing
period and whether accerding to the
plan water is regularly released dur-
ing those periods?

Dr. K. L. Rao: There is complete
planning in this and water is allowed
as required. Unfortunately this year
the flows in the river were only 50 per
cent and even less and therefore diffi-
culties have arisen.

WRITTEN ANSWERS TO
QUESTIONS

Rationalisation of Tax Structure

*184, Shri P, €. Borooah:
Shri M, L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda;
Shri 8. C. Samanta:

Will the Minister of Finance be
pleased to state:

(a) whether any suggestions have
been made by the Direct Taxes Ad-
visory Committee to rationalise the
tax: structure;

(b) if so, what are their suggestions;

(e} Government’s decision thereon?

The Minister in the Ministry of
Finance (Shri B. R, Bhagat): (a)
Yes, Sir.

(b) and (¢). Various suggestions
have been made, the more important
of which made in the recent meetings
have been summarised ang the deci-
sions thereop indicated in a statement
laid on the Table of the House.
[Placed in Library, See No. LT-5565/
667.
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Ehosla Committee’s Report on
Narmada Rlver Project

*185. Shri §, C. Samanta:
Shri Subodh Hansda:
Shri P, C, Borooah;
Shri M. L, Dwivedi:
Shri Bhagwat Jha Aszad:
Shri Daji:
Shri Jashvant Mehta:
Shri Shree Narayan Das:
Shri Vishwa Nath Pandey:
Shri R. 5. Pandey:
Shri Ravindra Varma:
Shri Rajeshwar Patel:
Shri Ramachandra Ulaka:
Shri Dhuleshway Meena:
Shri Hari Vishnu Kamath:
Shri Man Sinh P. Patel:

Will the Minister of Irrigation and
Power be pleased to state:

(a)} whether the views on the re-
commendations and proposals of the
Khosla Committee on Narmada River
Project have been received from the
State Governments;

(h) if so, what they are; and

te) the final decisions taken on the
re.ommendations of the Committee?

The Minister of Irrigation and
Power (Shri Fakhroddin Ahmed):
fa) and (b). The views of Rajasthan,
Gujarat and Madhya Pradesh Govern-
ments have been received; the views
of Maharashtra are stil] awaited,

(c) Does not arise,

TwERTT AP qfedee
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Irrigation Projects
*187. Shri D. C. Sharma: Wil

the Minister of Icrigation and
Power be pleased to refer to the reply
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given to Starred Question No, 58 on
the 4th November, 1865 and state:

(a) whether the question of selec-
tive concentration on the construction
of irrigation projects to raise food
production has since been consider-
ed; and

(b) if so, with what results?

The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed):
(a) and (b). The matter is still under
consideration.

fareft % ¥ woeT saTee T

feedafoat
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Collection of Gold from Villages

*189. Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri Onkar Lal Berwa:
Shri Lahtan Chaudhry:
Shri Bhagwat Jba Arad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:

Shri Subodh Hansda:
Shri P. C. Borovah:
Shrimati Savitri Nigam:
Shri Yashpal Singh:
Shri 'ndrajit Gupta:

Will the Ministcr of Finance be
pleased to state:

(a) whether Government have
finalised the scheme for recovery of
subscription to gold bonds from wvil-
lages;

(b) if so, the main features there-
of; and

(c) when it will be implemented
and the nature of the help to be
taken from the State Governmenis?

The Minister of Finance (Shri
Sachindra Chandhburi): (a) Yes, Sir.

(b) and (c). A number of branches
of the State Bank of India and its
subsidiary banks are running mobile
vans to collect subscriptions particu=
larly in semi-urban and rural arcas.
The State Governments provids the
mobile vans and alsp adequate armed
escort to accompany the vans on their
rounds. They also give adequate pub<
licity to the trips and advance notice
of the visits for securing adequate
response to the Gold Bonds Scheme.

Tax on Immovable Urban Property

*190. Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No 746 on the 9th
December, 19685 and state the reaction
of the State Governments to the pro-
posal for imposing tax on the immo-
vable property with details thereof?
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The Minister of Planning (Shri
Asoka Mehta): In discussions with
the Planning Commission, the State
Governments agreed to consider the
proposal for raising additional resour-
ces for thp 1966-67 Plan through
changes in urban immovable property
tax or levy of such a tax in case the
State Government concerned was not
levying it already. The U.P, Govern-
ment has since introduced certain
changes in the urban immovable pro-
perty tax levied in that State and the
Gujarat Government has increased the
education cess on lands and buildings
in urban areas. The Bihar Govern-
ment has also introduced a Bill in the
State Legislature for imposing a tax
on non-agricultural urban land. Be-
sides, the Mysore Government has re-
cently placed a Bill before the Stale
Legislature for levying a tax on urban
land and the Kerala Government is
actively considering the matter. In-
formation for other States jg not yet
avallable.

Land Reforms Measures

'IDI Shri Linga Reddy:
Shri Jagdev Singh Siddhanti:
Shri Warior:
Shri Indrajit Gupta:
Shri Vasudevan Nalr:
Shri Prabhat Kar:
Shrl Gopal Datt Mengl:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Rameshwar Tantla:
Shri Himatsingka:
Shri Onkar Lal Berwa:
Shri Lahtan Chaudhry:
Shri P. C. Borooah:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No, 308 on the 18th
November, 1965 and state:

fa) the further progress made in
implementing Land Reforms mcasures
n e States;

(o) the reasons for the delay In

the matter of introduction of Jand
reforms in the States; and

(c) the suggestions made by the
Planning Commission to the States in
this regard?

The Minister of Planning (Shri
Asoka Mehta): (a) to (e). A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-8566/
66].

Development of Hill Areas

*192. Shri Hem Raj:
Shri Yashpal Singh:

Wil] the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 448 on the 25th
November, 1965 und state:

(a) the progress since made by the
Stecring Committee of the Planning
Commission for the development of
hill areas;

(b) whether the Report has been

finalised;
(¢} if so, its recommendations; and

fd) whether a copy of the Reporl
will be laid on the Table?

The Minlster of Plaoning Shel
Asoka Mehis): (a) to (d). The
Steering Committer has not yel com-
pleted the examination of the report
of the Working Groups. Two of the
Working Group reports viz. those on
Vilage and Small Industry and on
Transport, have not yet been received
by the Steering Committee.

vt gror ¥ ww ot W
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Rising Prices of Commodities

*195. Shri S. M, Banerjee:
Shri Vishwa Nath Pandey:
Shrl P C. Borooah:
Shri Ram Harkh Yadav:
Shri Murll Manohar:

Wi'l the Minister of Finance be
plensed to state:

(a) whether the prices of all essen-
tial commoditics have gone up during
December, 1865 and January, 1868;

(b) whether prices are daily going
up despite the steps taken by Gov-
ernment; and
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(c) it so, the further steps likely to
be taken to check the prices?

The Minister of Finance (Shri
Sachindra Chamdbarl): (a) and (b).
Prices of essential commodities re=
mained, op the whole, stable during
December, 1865 and January, 1066,
although they had risen during the
preceding months.

(¢) In view of the substantial de-
cline in agricultural production,
measures for checking the price rise
will have to include augmenting sup-
plies, 1o the extent feasible, by im-
ports, regulation of distribution and
continued restraint on demand through
fiscal and monetary policies,

Finance Commission's Recommenda-
tion re: Grant to U.P.

*196. Shrl Vishwa Nath Pamdey:

Shrimati Savitrl Nigam:
Will the Minister of Finance be
pleased to state:

fa) whether the Fourth Finance
Commission has recommended a low
quantum of grant-in-aid 1o Uttar
Pradesh State;

(by it so, whether the State Gov-
vrnment have represented against it
and

e} if so, the reaction of the Central
Government thereto?

The Minister of Finance (Shri
Sachindra Chaudburi): (a) No grant-
in-aid was recommended by the
Fourth Finance Commission for Uttar
Pradesh as the entire revenue gap of
the State Government was more than
covered by the share of Central taxes
and duties accuring to them. The ad-
ditional expenditure devolving on the
State Government owing tp increages
in pay scales and dearness allowance
of the State Government employees
was, however, got examined by the
Government on the lines recommend-
ed by the Commission and as g result
the State Government would be get-
ting from 1966-87 a grant-in-aid of
Rs. 9.83 crores.

(b) No, Sir.
(c) Does not arise.
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Tax llability of Ex-Chlef Minisier of
Orisa

*198. Shri Vishram Prasad:
Shri Harl Vishoo Eamath:
Shri Surendranath Dwivedy:

Will the Minister of Finanos be
pleased to refer to the reply given to
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Starred Question No, ]75 on the 11th
November, 1965 and state:

(a) whether the ¢nquiry regarding
the tax liability of Shri Biju Patnaik,
ex-Chief Minister of Orissa, has since
been completed;

(b) if so, the result thereof; and

(¢} the action Government have

taken in the matter?

The Minister of State jn the Minis-
try of Finance (Shri B, R. shagat):
(a) Enquiries are still in progress.

(b) and (c). Government propose
to take such action as the result of the
enquiries require and justify.

National Defence Remittance Scheme

*199. Shri D. D, Purl:
Shri Shiv Charan Gupta:
Shri Karnl Singhji:

Will the Minister of
pleased to state:

Fipance be

(a) whether Government are satis-
fied with the response of Indians
abroad to India’s National Defence
Remittance Scheme;

(b) if not, the steps taken to revive
interest in this scheme and to make
more liberal provision; and

(c) the amount -cmitted by Indians
abroad under this scheme so far?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a} Yes, Sir.

(b) Does not arise.
(c) Rs. 18.58 crores upto 22-2-1966.

Uniform Power Rates

*200. Bhri M. L. Jadhav: Will the
Minister of Irrigation and Power be
pleased to state:

(2) whether Government have
taken any decision with regard to the
uniform rates for power for Industry
and Agriculture throughout the
country;
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(b) if so, the details thereof; and

(c) when it is likely to be imple-
mented?

The Minister of Irrigauon and
Power (Shri Fakhruddin Ahmed):
(a) No, Sir. However as it wag felt
that agricultural consumers through-
out the country should not be requir-
ed o pay more than 12 paise per unit,
it has beecn decided to subsidise elec-
tricity rates for agricultural purposes
above 12 Paise per unit to be shared
50:50 between the Centre and the
State Governments concerned.

(b) and (c). Do not arise,

Sale proceeds of Coal exporied to

Pakistan
*201. Shri Himatsingka:
Shri Rameshwar Tantia:
Will the Minister of Finance be
pleased to state the steps taken or
being taken to realise the sale pro-

ceeds of coal exported to Pakistan
and frozen by the Pakistan authori-

ties during the recent period of
hostilities?

The Minister of Finznee (Shri
Sachindra  Chaudhurl): Payments

against exports of conl from India to
Pakistan were to be made by the
National Bank of Pakistan through
its branch at Calcutta, This bank was
granted a moratorium in September
1965 and its assets in India are not
adequate to meet all its liabilities, in-
cluding payments to coal exporters
against letters of credit opened in thelr
favour. The question of authorising
prorata payments as an interim mea-
sure, pending a final decislon regard-
ing the future of this bank is under

considerstion.
Forelgn Assistance from Abroad

202 Shri Madhu Limaye: Wil]l the
Minister of Fi be pl d to
state:

{a) whether it ls a fact that the
former Finance Minister had told the
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visiting American Senators in Decem-
ber, 1965 that India’s dependence on
foreign assistance would come to an
end or be drastically reduced by
1870-71; and

(b) if so, the measures contemplat-
ed for achieving this result?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) The
former Finance Minister had told the
visiting American Senators that India's
plans of development aimed at self-
sustaining growth. He added that a
substantial reduction in dependience
on foreign assistance may be achieved
towards the end of the Fourth Plan
or middle of the Fifth Five-Year Plan.

(b) The measures for achieving
this result are embodied in the Five
Year Plans. The growth of domestic
saving as a result of higher levels of
national income and measures to raise
the proportion of income saved, the
expansion of exports and increased
import substitution are expected 1o
reduce the re'iance on foreign assis-
tance.

Forelgn Loans

*203. Dr. L. M. Singhvi:
Shri Prakash Vir Bhastri:
Shri Hukam Chand
Kachhavaiya:
Shri Jagdev Simgh Siddhanti:

Will the Minister of Finance be
pleased to state:

(a) the tota] repayment and servic-
ing obligations of [ndia during the
next two years regurding various
foreign loans; and

(b} how these obligations are pro-
posed to be met?

The Minister of Finance (Shri
Sachindra Chandhuri): (a) and (b),
A statement is placed on the Table of
the House. [Placed in Library., Sce
No. LT-5567:66].
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Imported Drugs

*2M. Shri P, R. Chakraverti:
Shri K. N. Tiwary:
Bhri Bibhuti Mishra:

Will the Minister of Health and
Family Plamning be pleased to state:

(a) whether it is a fact that at least
5 per cent of the imported drugs in
the country are below gpecified gtand-
ard and expected polency; and

(b) if so, the steps taken to check
the quality of imported drugs?

The Minister of Heallh and Family
Planning (Dr. Sushila Nayar): (a)
The samples tested during the last
three years have shown that about
5 per cent of imported drugs were
found to be below the prescribed
standard.

(b) The following steps are taken
to check the quality of imported
drugs.

(i) No drugs are allowed to be im-
ported into the country by sea, except
through the ports of Madras, Calcutta,
Bombay and Cochin and by air except
through the ports of Madras, Calcutta,
Bombay, Delhi and Ahmedabad.
Officers of the Central Drugs Stan-
dards Control Organisation are posted
at these places tg cnforce the provi-
sions of the Drugs and Gosmetics
Act and the Rules thereunder in res-
pect of imported drugs.

(ii) Standards are prescribed under
the above Act and Rules which all
drugs imported into the country must
conform to.

(iii) All consignments of  drugs,
whether imported by sea, or air In-
cluding postal consignments are re-
ferred to the Officers concerned of
the Central Drugs Control Organiss-
tlon by the Customs Authorities and
the Bills of entry or other simi'ar
documents are forwarded to the for-
mer together with the relevant involee
or other statement showing the name
and address of the importér and
manufacturer and the names and
quantities of the drugs imported.
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(iv) All consignments of drugs are
inspected by the officers of the Cen-
tral Drugs Control Organisation 1o
check whether they comply with the
labelling and other requirements under
the above Act and Rules. Samples are
drawn frequently and at random from
imported consignments for test. Tt is
ensured that the preducts of all manu-
facturers are subjected to test fre-
quently.

(v) Particulars of drugs imported
at any one port when reported upon
adversely are circulated amongst other
ports so that necessary checks could
be exercised on the quality of similar
consignments if any, imported at the
other ports.

(vi) Biological and special products
are required to be Imported under a
licence, under the above Act and
Rules which is issued on the basis of
an undertaking given by the foreign
manufacturers that the drug exported
by them will comply with all the
provisions regarding quality etc. as
laid down in the above Act and Rules.

(vii) Consignments of imported
drugs found t, be sub-standard In
quality are required to be either ex-
ported to the country of origin or for-
felted to the customs Authorities for
destruction, apart from any penalty
that may be imposed in this connec-
tlon on the importer of such drugs.

This has had a salutary effect in
that, drug not of standard quality are
not found to be exporied deliberately
or willfully by the forcign manufac-
turers.

Family Planning Programme

*205. Shri P. C, Borooah:
Shrd M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
Shri §, C. Sumanta:
Shri Subodh Munsda:
Shri Prakash Vir Shastrl:
Shri Alukam Chand

Kachhavalya:

Shri Jagdev Singh Siddhanti:
Shri Bibhntl Mishra:
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8hri K. N. Tiwary:
Shri Bade:

Shri Yashpal Singh:
Shri Hem Baruna:

Shri D. C. Sharma:
Shri M. L, Jadhav;

Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether an assessment of the
success of family planning programme
has l‘e(!enl‘ly been made;

(b} if su, the success so far achiev-
ed in this campaign in the different
States and Union Territories; and

fc) the further steps contemplated
in this direction?

The Minister of Health and Family

Planning (Dr. Sushila Nayar): (a)
Yes, Sir.
(b) and (c). The reports an the

progress of the Family Planning Pro-
gramme in different States and Union
Territories received from the assess-
ment teams get up by the Govern-
ment of India are being examined by
the Family Planning Programme
Evaluation and Planning Committece.
The report of that Committee is still
awaited. A statemennt indicating the
success 5o far achieved in the Family
Planning Programme and further steps
contemplated in that direction is laid
on the Table of the House. [Placed in
Library. See No. LT-5568 /66].
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Power Tarlff in Delhi

Shri Bhagwat Jha Azad:
Shri M, L. Dwivedl:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitnn Nigam:
Shri P, C. Borooah:
Shri Rameshwar Tantla:
Shri Himatsingka:
Shri Lahtan Chaudhry:
Shri Vishram Prasad:
Shrl Yashpal Singh:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manchar Lohla:
Shri Ram Sewak Yadav:
Shri Bibbuti Mishra:
Shri K. N. Tiwary:
Shri Hukam Chand Kachhs-
valya:
Shri Bade:
Will the Minister of Irrigation and
Power he pleased to state:
(a) whether it is a fact that the
Delhi Electric Supply Undertaking

*207.
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propose to increase the domestic

power tariff;

(b) if so, its details and the reasons
therefor; and

(c) whether  Government have
assessed the volume of resentment
against the likely inerease?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No, Sir; there is no proposal et
present to increase the tariff rates.

(b) and (c). Do not arise.

Greater Cochin Water Supply Scheme

791, Shri A. K. Gopalan: Will the
Minister of Health and Family Plan-
ning be pleased to stute:

(a) whether iy is a fact that the
Kerala Government have regquested
the Centre to treat the Greater Cochin
Water Supply Scheme as a centrally
financed scheme;

(b) if so, Government's reaction
thereto: and

(e) the provision made in the State
plan for thisg scheme for 1966-67°

The Minister of Health and Family
Planning (Dr. Soshila Nayar): (a)

Yes.

(b) As the provision for the National
Water Supply and Sanitation Pro-
gramme (Urban) has been made in
the Stale Sector in the Fourth Five
Year Plan, it is not possible to treat
this particular scheme as Centrally
sponsored.

fc) The Working Group on  Health
which considered the Annug] Plan of
Kerala State for 1868-67 had recom-
mended a special provision of Rs. 78
lakhs for thie scheme in addition to a
provision of Rs. 65 lakhs for the other
Urban Water Supply Schemes in
Kerala. The State Government have,
however, made a provision for only
Rs. 57 lakhs Yor all their Water Supply
and Drainage Schemes.
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Anti-Sea Eroslon work in Kerala

792. Shri A. K. Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have
undertaken to flnance the anti-sea
crosion programme, in Kerala;

(b) if so, the total amount provided
by the Central Government for the
implementation of the scheme during
1966-67;

(e) the areas which are newly
affected by Sea erosion due to the
recent cyclone in December, 1865; and

(d) the total estimatad amount
required for the anti-sea erosion pro-
gramme in Kerala?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed);:
(a) It has been decided to treat the
anti-sea erosion programme in Kerala
a5 g Centrally-sponsored scheme in
the Fourth Plan.

(b) An outlay of Rs. 75 lakhs has
been proposed for 1966-67.

(¢) The areas affected by the sea
erosion in Kerala due to the cyclone
in Decernber, 1965, are Verkala in
Trivandrum District, Chavara snd
Koilthottam in Quilon District, Thotta-
pally and Purakad in Alleppey Dis-
trict, Vypeen and Chellanam in Erna-
kulam District, Matiool, Thalai, Dhar-
madom, Chalil, Gopalpettah, Azheekal
and Payyambalam in Cannanore Dis-
trict, Quilandy Beach, Cheriamangad,
Tanur. Madapilly and Kollam Beach
in Kozhikode District.

(d) It has been estimated by
the State Government that on an
average, onc mile of coastal protection
wark, based on the sugreslions made
by the Amcrican experts, would fin-
volve an expenditure of Rs. 20 to 25
lakhs. On this basis the total cost of
protecting the ent're coastline exposed
to erosion would roughly be Rs. 40 to
50 crores.
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Electricity Problem in Trichur

793. Shri A. K, Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government are aware
that the management of Sitharam
Mills, Trichur has agreed to lend the
stepping up transformer and genera-
tor to the Municipal engineering
authorities, Trichur;

(b) whether the Municipal engi-
neering authorities have asked for
permission of the Electricity Board
for using this transformer and gene-
rator; and

(c) if so, the Government's reaction
thereto?

The Minisier of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) The management of Sitharam Mill,

. Trichur, had offered to lend a 500

KVA generating set to the Municipal
authorities, Trichur,

(b) The Municipal authorities sought
the approval of the State Government
for utilising this generating set for
power generation. The Government in
turn sought the technical advice of
the Electricity Board authorities.

(¢c) The Electricity Board authorities,
after having studied all the technical
and financial aspects of the scheme,
found it tu be quite uneconomical and
unsuitable an:l ":cnce advised the State
Government. to declineg the offer, The
State Government accepted this re-
commendation.

Tube-wells in Punjab
794. Bhri Hem Raj:
Shri Daljit Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the numbor of tube-wells sane-
tioned for encrgisation for agricul-
tural purposes in Punjab in 1965-60"
and
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(b) the number of tube-wells
energised up-to-date?

The Minister of Irrigatlon and
Power (Shri Fakhruddin Ahmed):
(a) The State Electricity Board have
fixed a target of energising 11,000 tube
wells during the year 1985-868. Infor-
mation regarding the exact number of
tube-wells sanctioned is not available,

(b) 7.236 comnections have been
energised from 1-4-65 to 31-12-85.

Land Reforms

795. Shrl Kolla Venkalah:
Shri M. N. Swamv:
Shri Laxmi Dass:
Shri A. K. Gopalan:

Will the Minister of Planning be
pleased to state:

(a) whether the High Level Com-
mittes presideq over by the Home
Minister on the implementation of
land reforms has presented its repori;

(b) if so. its main recommendations;

(c) whether a copy of the Report
and the decisions taken thereon will
be laid on the Table; and

(d) the time taken by the Com-
mittee for enquiry and report?

The Minister of Planning (Shri
Asoka Mehta): (a) to (d). The Com-
mittee is having discussions with the
Chief Ministers concerned regarding
the difficulties encountered in glving
effect to the programme of land re-
form. These discussions are of an
Informal nature,

The Committee also made a geners!
review of problems of implementation
and made suggestions for improving
implementation. These  suggestlons
were included in the statement placed
on the Table of fhe House in reply
to Lok Sabha Starred Question No. 113
answered on 10th September, 1964.

The Committee is not required to
make any formal report.

2511 (Al) LSD—3.
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Subaidised Industrial Housing Scheme

797. Shri Daji: Will the Minister of
Works, Housing and Urban Develop-
ment be pleased to state:

(a) how many workers have been
benefited during the Second and Third
Plan periods due to the facilities
offered under the Subsidised Indus-
trial Housing Scheme;

(b) whether the Plan allocationg for
the Subsidised Industrial Housing
Scheme have been fully utilised; and

(c) if notl, the reasong there?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) Information {3 belng
collected and will be laid on the table
of the Sabha.

(b) and (c). Against the allocation
of Rs. 87 crores, an amount of about
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Rs, 45 crores is likely to be utiliged
during the periods of Second and
Third Five Year Plans. The follow-
ing are the factors mainly responsible
for the shortfall in Utilisation:—

(i) Non-availability of suitable
land at reasonable cost;

(ii) Shortage of essential building
materials like cement, steel
and bricks; and

(iii) The lower priority given to
Housing Schemes due to the
Emergency.

Economy In Expenditure

798. Shri M. L. Dwivedi:
Shri P. C. Borooah:

Shri Bhagwat Jha Azxad:
Shri Subodh Hansda:
Shri S. C. Samanta:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any economy has been
effected in the expenditure 1in his
Ministry during the year 1065-66; and

(b) if so, the detailg thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.

(b) Excluding the Trisuli Hydro-
clectric Project, which is being cons-
tructeq in Nepal under the Indian Ald
Programme, and the Farakka Barrage
Project, early completion of which
Is in the national interest, a net sav-
ing of Rs. 125 lakhg is anticipated in
the remaining budgel provisions under
the control of this Ministry., Apart
from strict control over expenditure
on tours, contingencies, filling up ot
vacant posts, the economy measures
enforced consisted of:

(i) Postponement of irrigation
and Power Seminar; and
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(ii) reduction in expenditure on
certain works.

Co-ordination between Agriculture and
Irrigation

799. Shri M. L, Dwivedi:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad;
Shri Subodh Hansda:
Shri 8. C. Samanta;

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any directions have
been issucd to the State Governments
in regard to having an effective co-
ordination between the Departments
of Agriculture and Irrigation; and

(b) if so, the details thereol?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-5569/66].

Rellef Plans for Dreuvght-aifected
States
800, Shri Warior:

Shri Indrajit Gupta:
Shri Vasudevan Nair:
Shri Prabhat Kar:

Will the Minister
pleased 1o state:

of Finance be

(a) whether Government have pro-
posed an integrated relie! plan to
provide necessary relief fund for
relief works in the drought-affected
States of Maihya Pradesh, Rajastha:,
Gujarat, Maharashtra, Mysore and
Orissa; and

(b} if so, the details thereoi?

The Minisier of Finance (8hri
Sachindra Chaudhuri): (a) No, Sir.

(b) Does qot arise.



2035 Written Answers PHALGUNA 5, 1887 (SAKA)

gre fafwe<t w1 sfmwo
&t WieTt W d0AT
it R w7 wHNY

1 wrew a9y aftare e
welt T FoT F¥ FA w0

(%) wm awe ¥ dea fafoedi
% far s wiaw sfrww oo
4

801.

() afz&h, @ &8 o $9 fead
gea fafoe<d wt wfowor fear om <o
¢ W

() sforegor #7 wrafy v & 7

wares awr qfcare s st
(wro guiter ATaY) (%) WA
FoeTt ¥ few fafwedd & fag o
wfward sfoaor wTow Agf fea £,
frg ot afmm Sar =gl g 9%
faw gafer sgaeqr 7 o & |

(&) 1964 & = & =;wAw
1100 3rqrzaTT 3eq fafwer w@ #
gfurstor 9T T ¥ 1 1965 & WOwET &7
HgEa fwar a1 wWr g

() wiids iea fafwe sfwa
aETEe wt gafg @1 a9 e wEe
®r | qrgar ST afEt & T
w1 12% 18 7EATH QI FT AT §0

e WY

802 W WYNTT orer ATy ¢ W
fearf wix fomm #o1 g @AY
Froadr fro

(7) ¥ ag 7« § fr = aty
% famior & SoereT WM oA
g afrETe. awT A1 I W

Written Answers 2036

(=) afz g, @ For< Qe Saw
graty & fay art wf greeet
T w Y ?

FrraTE W fire st (st swrgtr
wgRa) : (%) o,

(7) Yo AT fgmrasr 3w &
TH AT 79T §T o qfearenma) ¥
fratr & serere faemfor ant
T gL A & O awal A |
o frearft w1 i 23 & fad
TN §OATT & 4. 25 W& URY
W% F1 TqT @ grgar A= ot ¢
selrs fawafae 1, dar fir domy o
ffrara fara s, s sz
WL e grr fair A

C.G.HS. Doctars

803, Shri Shree Narayan Das: Wil
the Minister of Health and Family
Planning be pleased to state:

(a) whether any assessment has
been made of the extent to which the
beneficiaries of Central Government
Health Scheme hag to get themselves
treated by private doctors due to the
C.G.H.S, doctors working according to
rule since December, 1085;

(b) if so, the steps taken to meet
the situation;

(¢) whether any assessment has also
been made as to the requirement of
doctors, if doctors are allowed te work
according to rule; and

(d) if so, the steps taken to muect
the situation?

The Minister of Health and Famlly
Planning (Dr. Sushila Nayar): (a)to
(d). No such need had arisen as
necessary precautions were taken to
prevent any dislocation of work.

Assessment of the work load of
Medical Officers is done from time to
time. The number of doctors in the
dispensaries |s adequate.
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Air Indla Terminal Building, Bombay

804, Shri Madhu Limaye;
Shri Kishen Pattnayak:

Will the Minister of Finance ko
pleased to refer to the reply given lo
Unstarred Questior No., 1115 op the
23rd November, 1865 and state:

(a) whether the Finance Ministry
ani the Reserve Bank hcd salisfied
themselves that the Indian architects
and designerg were not competent 1o
design a sky-scrapper for the Air
Indian Terminal Building, Bombay,
before sanctioning the foreign  ex-
change to the American firm of con-
sulting architects; and

(b) if so, whether any Indian archi-
tects have been encouraged to leavn
the techniques of drawing, designing,
cle, so that foreign assistance moy
not have to be soucht again?

The Minister of Finance (Shri
Sachindra Chaudhuri): Having regard
to the nature of the project inas-
much as the conceplt of sky-scrapper
is rather new for architectural plann-
ing in India and the fact that Indian
firms are being associaled both at
planning and execution stages, Gov-
emmment of India agreed to the
appointment of an American firm as
consulting architects for preparation
of drawings. Added to that is the fact
that out of dollars 150,000 as the fees
to be paid $60,000 has been adjusted
against sale of transportation by Air
[ndia.

(b} Yes, Sir. TIndian architects are
being associated in the execution of
the project.

Schemes involving Capital Qutlay of
Rs. 25 lakhs

Shri P. R. Chakraverti:
Shri K. N, Tiwary:

805,

Will the Minister
pleased to state:

of Finauce be

(a) whether all schemes invalving
a capltal outlay of Rs. 25 lakhs and
above are being re-examinej and
approved by his Ministry; and

FEBRUARY 24, 1966
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(b} if so, the economy achieved in
the different Ministrivs as a result of
this economy drive?

The Minister of Finance (Bhrl
Sachindra Chaudhuri): (a) and (b).
In the context of the Emergency it
was laid down in September, 1865 that
with a view to conserving resources,
al]l construction projects, the building
content of which exceeded Rs. 25 lakhs
should be re-examined by the Minis-
tries and approval of the Ministry of
Finance obtained before entering mto
fresh commitments or commencing
such works. The Financial Advisers
were also  irstructed to review all
construction projects included in  the
current year's Budget Estimates to
examine the feasibility of rephasing
or deferring some of the schemes.

As a result of the aforesaid re-
appraisal, about Rs. 21 crores has been
saved immediately by curtailing, re-
phasing or deferring some of schemes
including those in public sector under-
takings. Information relating to two
Ministries is awaited and will be laid
on the Table of the House as early
as possible,

Jawahar Sagar Dam

808. Shri P, R. Chakraverti:
Shri K, N. Tiwary:

Will the Minister of Irrigation amd
Power b: pleased to stale;

(a) whether the entire equipment
for the power plant of the Jawahar
Sagar Dam is coming from Cuonada
under the Colombg Plan;

(b} whether the Power House will
bz connected with the Chambal grid;
and

(e} the tolal installed capacity and
the total irrigation potential after the
completion of the three power stalicns
under the Chambal Valley Develop-
ment Scheme?

The Minister of Irrigation and
Power (Shrl Fakhruddin Ahmed):
(a) Yes, but under the Canadian
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Credit and ot under the Colombo
Plan

(b) Yes.

(e) Total installed capacity will be
388 MW while the total irrigation
potential is 14 lakh acres.

L.IC. Funds for Housing

Shri Subodh Hansda:
Shri 8. C. Samanta:
Shrl Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri M. L. Dwivedi:

Will the Minisier of Works, Housing
and Urban Development Ube pleased
to state:

807.

(a) whether the relerse of funds
for Housing schemes from the L.IC.
has been postponed from the current
financial year;

to  huth
housing

(b) whether this applies
the public and private
schemes; and

(e) the saving likely due to Lhis
stoppage?

The Minister of Works, Housing and
Urban Development (Shri Mchr Chand
Khanna): (a) No. Rs. 15 crores have
been allocated by .he Life Insurance
Corporation during the current finan-
cial year for financing housing
schemes.

(b) and (c). Do not arise.

Appellate Tribunal io Deal Customs
and Exclse Appenls

808, Shri P, C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subo®h Hansda:
Shri 8. C. Samanta;
Shri Vishram Prasad:
Shri Yashpal Slngh:
Shri Bagri:
Dr, Ram Manohar Lohla:
Will the Minister of Floanre be
pleased to state:

(a) whether the Federation of
Indian Chambers of Commerce and
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Industry has urged his Ministry lo
set up an Appellute Tribunal to hear
final Customs and Excise appeals; and

(b) if so, Government's reaction
thereto?
The Minister of Finance (Shri

Sachindra Chaudhurl): (a) Yes, Sir.

(b) Similar suggestions lrave been
considered by the Government earlier,
but huve not been found feasible,

Aid from Canada

Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Arad:
Shri Swbedh Hangda:
Shrt 8. C. Samamta;

809,

Will the Minister of Finance be
pleased to state:

(a) whether Canada has rcocntly
released a %41 million credit to India
and

(b) if so. how it will be utilised?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) In the Aid
India Consortium Meeting held in
Washington on 21st April 1085, the
Government of Canada pledged a total
assistance to the Government of India
of Canadian $44.50 million equivalent
to U.S, §41.168 million (Rs. 19.80 crores)
for the year 1965-06 for purchases
from Canada,

{b) The utilisation of this amount
is programmed as follows:

(i) Grant element (C. $ 12.00
million-U.S. 511.10 million).

For commodities such as:—

Nickel,
Asbestos,
Zinc.
Aluminium,
Sulphur,
Fertilizers,
Newsprint.
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(ii) Development  Loans (C.$
2000 million-U.S, $ 185 million
For

Idikki power project;

Sohanlal paper project;
Geological Survey of India/
Indian Bureau of Mines; and
Locomotives for the Indian Rail-
ways; and

the Calcutta Port
sioners; etc.

Commis-

(iii) Extended Suppliers' Credits
(C. $1250 million-U.S. $11.56 mil-
lion).

For

West Coast Smelter of Indian
Aluminium Co. Ltd.;

Second Stage of the Rajasthan
Adomic Power Project.

Raids in Kanpur

810. Shri Yudhvir Siagh:
Shri Bagri:
Dr. Ram Manohar Lohila:
Shrl Yashpal Siogh:
Shri Hukam Chand

Eachhavalya,

Shri Bade:
Shrl Bidheshwar Prasad:

Will the Minister of Finance be
pleased to refer tp the replry given tn
Unstarred Question No. 2167 on the
9th December, 1865 regardiing raids in
Kanpur by the Income-iax outhorities
and state:

(a) whether investigations have
since been completed by Goverrment;
and

(by if so, the oulcome thercol and
the uction taken by Government
against the persons concerned?

The Minister of Finance
Sachindra Chaudhuri): (a) No. Sir.

(b) Do=: ot arise.

Unacoounted Jewellery Selzed in
Bombay

Shri Sidheshwar Prasad:

Shri Bagri:

81l

FEBRUARY 24, 1966

(Shri

Written Answers 204,
Dr. Ram Manohar Lohia:

Shri Yashpal Singh:

Shri Vishwa Naik Pandey:

Will the Minister of Finance be
pleased tp state:

(a) whether unaccounteg jewellery
worth lakhs of rupees wa: scized by
the Income Tax aulhoritics in
Bombay in the szeond week of
December, 1985;

(b) whether
alsp seized;

Account books were

(¢) if so, the details thereof; and

(d) the action taken in the malter?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) Unaccount.
ed jewellery valued at about Rs. 1
lakh was seized,

(b) Yes, Sir.

(c) The party had kept five trunks
in a small room used by the Rent
Collector of' the building in  which
the party resided. At first, he denied
ownership of the trunks; but later
admitted jt. The trunks contained in-
criminating books and documents, be-
sides jewellery worth about Rs. 1
lakh and Gold Bonds of value of
about Rs. 1 lakh.

(d) Investigations are in progress.
Demand of L1.C. Employees

812. Shri 8. C Samaunla:
Shri Subodh Hansda:
809, Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Bhri Vishwa Nath Pandey:
Shrl Dhuleshwa; Meena:
Shri Ramachandra Ulaka:

Will the Mimster of Finance be
pleased to refer o the rep'y given

to Starred Question No 46 o the 41h
November, 1863 und stale:
(a) whether Lhe Life Tnsurance

Agents' Federation is a lezally consti-
tuted bedy;

(b) the main demands
them;

made by
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(e) why there is sn much deluy
consldering their demards, and

(d) the decision taken in the
matter?
The Minister of Finance (Shri

Sachindra Chaudhuri}): (a) Govern-
ment understands that the Federation
has not yet finalised its constitution
and it is not a registered body.

(b) and (d), A Statement indicat-
ing the demands made and the views
of the LIC. thereon as communicated
to the Federation on the 17th Novem-
ber, 1965 is leid on the Table of the
House. [Placed in Library. See No.
LT-5570/66].

(c) The demands had to be consi-
dered from various poin's of view, It,
therefore, took the Corporation some
time to formulate their views thereon.

Export of Snaks Venom

813. Shri Maheshwar Nalk: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether :t is & facl that the
plan of the Regiona! Reszarch Labo-
ratory at Hyderabad for ecarning
foreign exchange through the export
of lyopholized snake venom, had made
little progress.

(b) whether it is also a fact that a
Florida firm wanted permission to
import Cobras from India in order to
manfacture lyopholized snake venom
and was refused permission because
India wanted to exsport the wvenom
itself; and

(c) the latest in this

regard?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): .(a)
The Regional Research  Laboratory
at Hyderabad had been exporting
Cobra and Russels Viper venom, but
the export of snake venom was ban-
ned under ap Export Trade Control
order dated 25th July, 1964, because
there was shortage of venom for the
internal requirements of the country.

position
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(b} The Miami Serpentarium,
Florida, wanted to set up a station in
India for collecting snakes for the
production of venom, but the request
was not favoured by the Government
of India because the institutions en-
gaged in the production of venom in
this country had been experiencing
difficulty themselves in collecting a
sufficient number of snakes and conse-
quently the production of venom had
fallen short of the increased internal
requirements of the country in recent
past.

(¢) The whole position is being re-
viewed by the Government of India
and an appropriate decision iz soon
expected to be taken, In the mean-
time export for research purposes is
being permitted.

Property Tax on Guvernment
Bulldings

614. Shri Mahcswin Naik:
8hri Basumatarl:

Will the Ministe: of Wurks, Honsing
and Urban Development he pleased
to state:

(a) whether it is a fac! that the 10-
year old dispute leiween the Gov-
cernment and New Delhl Munnicipal
Committee regardiayg property tax on
Government buillings ana land in
New Delhi has now heen sottled; and

(b) if so, how the scttlement has
Leen effected?

The Minister of Works, Housing
and Urban Development (Shri Meehr
Chand Khanna): (a) and (b). A deci-
sion regarding the basis on which
property tax on Central Government
buildings in Delhi or service charges
in lieu thereof are to be paid to the
Municipal Corporation of Delhi and
the New Delhi Municipal Committee
was taken in April 1964 A copy of
the orders issued by the Ministry of
Home Affairs in that regard is laid on
the table of the House. [Placed in
Library. Bee No. LT-5571/66]. Claims
are being settled on that basis.
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Cancer

815. Bhrimatl Savitri Nigam: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether any su:vey has been
made to find our the geywing indid-
ence of cancer; and

(b) if so, the regwns where it is
mgre prevalent?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
and (b). Countrywide survey on the
incidence of cancer has not been
carried out in India. Information as
to the regions where cancer is more
prevaleni is not, therefore, available.

Low Income Group Housing Scheme

816. Shri D. C. Sharma: Will the
Minister of Works, Housing and Urban
Dev:iivpment be pleased to state:

(a) whether it is a facl that the
facility for the grant of loans unded
the Low Income Growp Housing
Scheme enjoyed by peiivas number-
ing less than ten on their joint and
several responsibility was withdrawn
by the Delhi Adirnistralion  some
lime back;

(b) if so, the reasons therelor;

(c) whether it i5 o fact {hat apph-
cations in the namcs of groups  of
individuals were conlinued to  be
entertained and even loans wen
granted for years tozether 1o groups
of individuals under the scheme by
the Delhi Admunistration even afer
the date from which he facility was
withdrawn; ’

(d) whether it is alsc a fact that
during the period, a pood number of
such applicatisng wer: -lsa rejected;

() whether any petitions aganst
such dilferen'ial {reatment have Lecn
teceived by Goverantnen®; znd

() it sq, the acinn taken thercon?

FEBRUARY 24, 1960
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The Minister of Works, Housing and
Urban Development (Shrl Mehr
Chand Khanna): (a) to (¢). This faci-
lity was withdrawn by the Govern-
ment of India in their orders of Octo-
ber 1962 as a matter of general policy
as it was considered liable to misuse.
The Delhi Administration, however,
continued to entertain applications re-
ceived upto 8th December, 1964.

(d) No.

(e) and (f), One petition was
received in July, 1985, and the peti-
tioner was informed that this facility

was no longer available under the
Scheme.
Foreign Exchange and Customs
Violations

817. Shri D. C, Sharma:
Shri 8. M, Banerjee:
Shri M. L. Dwivedi:
Shri 5. C. Samanta:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:

Will the Minister of Finamoe be
pleased to state:

(a) the number of cases of viola-
tion of the Foreign Exchange Regu-
lation Act, 1947, and Customs Rules
with regard to smuggling during the
year 1965;

(b) the corresponding figures for
the previous year; and

(c) the steps taken or proposed to
be taken to check them?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
Cases enquired into during 1984 and
1865 were as follows:

1964 1985
Foreign __Ewhlnm o
Regulation Act 2,453 3,430
Smuggling 22,237 19,017

(c) The Foreign Exchange Regula-
tion Act, ay amended in 1965, incor-
porates adequate provisions of deal-

ing with persons engaged in viola-
tion thereof.
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To check smuggling the following
enecutive measures are adopted:

(i) systematic rummaging of sus-
pected vesselg and aircrafts;

(ii) regular as well as surprise
patrolling of vulnerable sec-

tion of coast line and land
borders:

(iii) closer follow-up of informa-
tion;

(iv) imposition of heavy penalt-
ies under the Customg Act in-
cluding confiscation of con-

traband;
(v) prosecution in proper Cases;

(vi) setting up of a Directorate
of Revenue Intelligence at
the Centre to co-ordinate anti-
smuggling activities of the
various fleld organizations;
and s

(vii) setting up of the Economic
Offences Wing in the Central
Bureau of Investigation 10
investigate ecomomic offences.

Mahalanobis Committee’'s Report

818. Shri Bhagwat Jha Asad:
Shri M. L, Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Bhrimati Savitrl Nigam:
Shri P. C. Borooah:
Shri S. M. Banerjee:
Shri Vishwa Nath Pandey:
Shri R. 8. Pandey:

Shrl Rajeshwar Patel:
Shri Ravindra Varma:

Will the Minister of Finance be
pleased to state:

(a) whether the second part of the
Mahalanobis Committee’s Report on

the distribution of national Income
has since been finalised and submit-

{ed to Government;
(b) if so, its broad features; and
(e) Government's reaction thereto?

The Minister of Finance (Shri
Bachindra Chaudbari): (a) No, Sir,
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(b) and (e). Do not arise.

Delhi Hospitals

819. Shri Hukam Chand
Kachhavaiva:
Shri Bade:

Will the Minister of Health and
Family Planing be pleased to state:

(a) the average number of patients
attended to in the various hospitals
in Delhi, separately;

(b) the number of doctors in each
hospital;

(c) whether the number of doctors
Is adequate keeping in view the
number of patients; and

(d) if not, the reasons therefor?

The Minister of Health and Fa
Flanning (Dr, Sushila Nayar): mflg
and (b). A stalement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5572/66].

(e) Yes.
(d) The question does not arise,
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Pinance Minister's visit to Framce and
Japan

821. Shri Narayan Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:

Shri Onkar Lal Berwa:
Shri Lahtan Chaudhry:
Shri P, C. Borooah:

Shri Yashpal Singh:

Shri P, R. Chakraverti:
Shri K, N. Tiwary:

Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shrl S. C. Samanta:
Shrl Bnbodh Hansda:

Wil] the Minister of Finance be
jeased to state:

(a) whether it is a fact that he
plans to visit Japan and France during
1966;

(b) if so, the main purpose of his
visit; and

(c) whether any dates have been
fixed for his wvisit?

The Minister of Finance (Shri
Sachindra Chandhuri): (a) There is,
at present, no finalised plan for the
Finance Minister to visit Japan and
France.

(b) Does not arise.
(cy No.

Housing Policy

$22, Shri Kolla Venkalah:
Shrl M. N, Swamy:
Shri Laxmi Dass:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state;

(a) whether Government have taken
any decision regarding the suggestions
made in the paper on “Government
Housing policies and programme in
lhe countries of the ECAFE Region”
to overcome the housing shortage with
reference to Indis;

(b) it so, the nature of decisions
taken;
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(c) the action proposed to be taken
thereon; and

~ (d) if answer to parl (a) above be
in the negative, the reasons for the
delay?

The Minister of Works, Housing and
Urban Development (8hrt  Mehr
Chand Khanna): (a) to (d). The main
suggestions made in the [paper are
as Tollowes —

(1) unification of housing and
town planning work in one
Central Ministry;

(2

stepping up of the rate of in-
vestment jn Housing;

(3

grant of Government assis-
tance (loans and subsidies)
for housing with reference to
the financial position of the
beneficiaries;

(4) incentives to a fact institu-
tional and private funds to-

wardg housing;

(5) close liaison between Central
Ministries for production of
building materials,

Principles (2) to (5) already form
part of our Housing policy. The sug-
gestion at (1) has also been jmple-
mented. The work of urban deve-
lopment and town planning has re-
cently been transferred from the
Ministry of Health to the Ministry of
Works and Housing.

Dam on Sahibi Nadi

Shri Kolla Venkalah:
Shri M, N, Swamy:
Shri Laxmi Dass:

Will the Minister of Irrigation and
Power be p'eased to state:

(a) whether Government have taken
any decision on the project report
regarding the construction of dam on
Sahibi Nadi at Ajmeripura, Rajasthan;
and

(b} if so, the decision arrivec atT
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b), The project report pre-
pared by Rajasthan Government for
a dam on Sahibi Nadi was considered
at an Inter-State conference held on
5-1-1966 and it was decided that the
project should be recast providing for
600 M.CFiL as dead storage, 1500
M.CFt. for flood moderation and 1500
M.CFt. for irrigation, which will be
shared between Rajasthan and Punjab
in the ratio of 40:60. Further action
is being teken accordingly.

Rehabilitation of Goldsmiths |n
Kerala
825. Sbri- Vasudevan Nair:
Shrl Warlor:
Will the Minister of Finance be
pleased to state:

(a) whether the amount set apart
for the rehabilitation of goldsmiths
in Kerala State In 1984-85 and 1§65-
66 has been spent;

(b) if not, the amount which has
lapsed; and i

(e) the total number of goldsmith
families who benefited from Govern-
ment's schemes for rechabilitation?

The Minister of Finance (8hri
Sachindra Chaudhuri): (a) The pro-
vision made by the State Govern-
ment in their Budget was as follows:

Rs.
1964-65 561,100
1965-66 . TaI9500

Actual expenditure in 1964-65 am-
ounted to Rs, 3,71,384. The figure for
1985-68 will be known only after
the 31st March, 1866.

(b) No amount has lapsed.

(c) 1,733 goldsmiths have been re-
habilitated in other occupations. In
addition, 855 are undergoing techni-
cal training courses and 8234 are
receiving educational assistance.

“M/s. Briram Durga Prasad of Nagpar”

826, Shri Yashpal Simgh:
Shri Balmiki:
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Shri Bagri:
Dr, Ram Manohar Lohia:

Wilt the Minister of Finance be
pleasced to refer to the reply given to
Starred Question No. 318 on the 18th
November, 1965 and state:

{a) whether the investigations into
the affairs of M/s Sriram Durga Pra-
sad of Nagpur have since been com-
pleted;

(b) if so, the outcome thereof;

(e) if not, the reason for the delay;
and

(d) when the investigations
likely to be completed?

are

The Minister of Finance (Shril
Sachindra Chaudhurl): (a) to (d).
Over one hundred show cause memos
have been issued so far by the Cus-
toms Department but the authorities
have since come across some more
documents which  require further
scrutiny. The investigations are not
yet, therefore, complete, The initial
delay wag occasioned by the party
obtaining stay orders from the Court.
Also documents running into thou-
sands of pages have to be scrutinised
by more than one Government
Department. However, all efforts are
being made to complete the investiga-
tions as early as possible.

Central Housing Finance Corporation

827. Shri Yashpal Singh:
Shri Balmiki:
Shrimati Savitri Nigam:
Bhri M. L. Dwived!:
Shri Hokam (Chand

Kachhavalya:

Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Vishwa Nath Pandey:
Shri Hem Barua:

Will the Minister of Floance be
pleaseq to refer to the reply given to
Starred Question No, 172 on the 11th
November, 1965 and state:

fa) the progress so far made in
setting up a Central Housing Finance
Corporation;
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(b) the constitution of the Corpora-
tion; and

(c) the amount placed at its dis-
posal?

The Minister of Finance (Shri
Bachindra Chaudhuri): (a) to (c). No.
decision has yet been taken on the
subject of establishment of a Central
Housing Finance Corporation.

Hindustan Housing Factory

828. Shri Yashpal Singh:
Shri Balmiki:
8hri Bagri:
Dr. Ram Manochar Lohia:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to refer to the reply given to Un-
starred Queslion No, 670 on the 18th
November, 1965 and state:

(a) the final decision taken in re-
gard to the expansion of the Hindu-
stan Housing Factory; and

(b) the total amount earmarked for
this purpose?

The Miolister of Works, Housing and
Urban Development (Shri  Mehr
Chand Khanna): (a) and (b). In view
of the acute shortage of foreign ex-
change, the proposal to impori a pre-
fabricated housing plant for the ex-
pansion of the Hindustan Housing
Factory Limited has been dropped for
the present.

Qonference of Power Ministers

829. Shri Linga Reddy:

Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and
power be pleased to state:

(a) the extent to which the recom-
mendations made by the Ministers for
Power at their conference held in
November, 1965 have been accepted
by the Central and Btate Govern-
ments;

(b) the steps taken to implement
them; and

(¢) whether electricity 1s made
availsble free of cost or at conces-
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sional rateg for agricultural purposes
during the pertod of drought an.

food crisis?

The Minister of Irrigation and
Power (Shri Fakbruddin Ahmed) (a)
#and (b). A slatement explaining the
position is laid on the Table of the
House. [Placed in Library. See No.
LT-5573/66].

(¢) In order to bring down the rate
of supply of electricity for agricul-
tural purposes, the Government have
derided lo suhsidize, for a period of
three vears in the first instance elec-
tricily supplies for agricultural pur-
poses, wherever the rates exceed 12
paise per unit. This subsidy will be
shared by the Cenire and the States
on 50:3 basis.

Committee on Prevention of Food
Adulteration

830. Shri Hem Raj:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning bLe pleased to slate:

(a) the progress sp far made by the
team set up to  collest  necessary
material for the cficctive enforcement
of the Prevention of Food Adultera-
tion Act, 1954; and

(b) when its report will be ready?

The Minister of Health and Family
Planning (Dr. Sushily Nayar): (a)
and (b). The report of the Two-Man
team conristing of the Secretary,
Central Committee for Food  Stan-
dards and the Director, Central Food
Labaratory, Calcutta which was ap-
pointed by the Central Government to
collert necessary materia] for review-
ing the overall position of the en-
forcement machinery and laboratory
facilitics and submit proposals in the
matter to the Central Committee of
Ministers on the Prevention of Food
Adulteration has been received, The
report will be placed before the Cen-
tral Commitiee of Ministers at their
next mecting in March, 1966.
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Duty-free Diesel Oll to small Fishing
Vessel owners

833, Shri A. V. Raghavan: Will the
Minister of Finance be pleased to
state:

(a) whether there is any proposal
to supply duty-free divsel oil to gmall
ﬁshing vesse] owners as an incentive
for catching dollar earning shrimps
and fish; and

(b) if so, when the scheme will be
implemented?

The Minister of Finance (Bhrl
Sachindra Chaudburi): (a) and (b).
There is no proposal under considera-
tion for supply of duty free diesel oil
for small fishing vessels, There Iis,
however, already a scheme for grant
of subsidy towards the cost of diesel
oi] for small fishing vessels at a maxi-
mum rate o! 32 paise per gallon of
actual consumption subject to a ceil-
ing limit of Rs. 300- per annum per
boat.

Groham Trading Company Lid.
834. Dr. Ranen Sen:
Shrl Dinen Bhattacharya:

Will the Minister of Finance be
pleased to stale:

fa) whether it is a fact that Messrs
Graham Trading Co. (India) Ltd. of
Calcutta have violated the provisions
of the Sea Cusioms Act during the
period from November, 1885 to
January, 1968:

(b) if su, the nature of the viola-
tionsg; and

() the steps laken by Governmen!
in the matter?

The Minister of Flnance (Shrl
Sachindra Chaudhuri): (a) As far as
Government are aware the answer is
in the negative.

(by and (¢). Do not arise.
Eleciric Ling between Mangalore and
Kasuygode
B35. Shrl Mohammed Koya: Will tne

Minister of Irrication and Power ©Oe
pleazed to state:
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(a) whether Mangalore is proposed
to be connected to Kasargode by an
electric line; and

(b} if so, the details thereof?
The Minister

Power (Shri
(a) Yes,

of Irrigation and
Fakhruddin Ahmed):

(b) The total length of the 110 kV
transmission line from Mangalore in
Mysore to Kasargode in Kerala is
about 54 km. of which 19 km. wil be
in Mysore State. The portion of the
line falling in Mysore State will be
constructed by the Mysore State
Electricity Board while the portion
lying in Kerala will be constructed by
the Kerala State Electricity Board.
‘This line, which is estimated to cost
Rs. 5,32,000/- will enable the transfer
of power to the extent of 5-8 MW
during peak load hours and about
10—12 MW during other periods from
Mysore to Kerala, at present and
about 20 to 25 MW, when the 220 kV
line between Shimoga and Mangalore
iz also completed, The line is expect-
ed to be completed by May, 1968.

Raid on an Import-Export Firm in
Bombay

836. Shri Vishwa Nath Pandey:
Shri Daljit Singh:
Shri Harl Vishnu Kamath:

Will the Minister of Fimance be
pleased to refer to the reply given o
Starred Question No. 155 on the llth
Novemher 1985 regarding raid on an
Import-Export Firm in Bombay and
state:

(a) whether the investigation by
the Enforcement Direcloraie has since
been completed; and

tb) it so. with what result?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) Yes, Sir.

(b) Proceedings to adjudicate the
case under the Foreign Exchange Re-
gulation Act for the purchase of
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foreign exchange {o the tune of £100
has been initiated.

Tours Abroad by Officials

836, Shri Vishwa Nath Pandey: Will
the Minister of Finance be plcased to
refer to the reply given to Starred
Question No. 163 on the 11th Novem-
ber. 1865 and state:

(a) the number of Ceniral Govern-
ment Officers and non-officials  who
went abroad on official visits during
the period from the 1st November,
1965 to 31st January, 1966 and the
names of the countries visited by
them; '

(b) the purpose of their visits, and

(¢} the expenditure involved, in-
cluding foreign exchange component?

The Minister of Finance (Bhri
Sachindra Chaudhuri): (a) to (c).
The information is being collected
from the various Ministries and
Departments and will be laid on the
Table as soon as available.

Steritization Operations

838, Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shrl Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of sterilisation
operations done and the number of
cumps held for the purpose from the
2nd October, 1965, to 31st January,
1966, on bolh sexes, Statv-wise; and

{b) the average expenses that are
incurred for ea:h camp, State-wise?

The Minister of Health and Family
Planning (Dr. Sushila Nayari: (a)
and (b). The required information is
contained in the statement laid on the
Table of the House [Placed in Lib-
rary. See No. LT-5574/66].
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Master Plan for Madras

839. Shri Balakrishnan: Wil] the
Minister of Works, Housing and
Urban Development be pleased to
state:

(a) whether any Centrally sponsored
Master Plan has been prepared for
some of the big towns in Madras
State;

(b) if so, the names of the towns
which wil] be benefited by the intro-
duction of this Plan; and

(c) the details thereof?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) to (c).

Under the centrally sponsored scheme
of the Third Five Year Plan 100 per
cent financial assistance is being pro-
vided to the Goverrrment of Madras
for the preparation of Master Plans
of the following towns:

(i) Madras City Metropolitan

Area.

The Interim General Plan is ex-
pected to be ready by the end of
March, 1966 and a comprehensive
development Plan by the end of 1907,

(1i) Coimbatore  Metropolitan

Area,

The Outline Development Plan is
expected to be ready by March, 1068
and the comprehensive development
Plan by December, 1968. )

(1ii) Tuticorin Harbour Town.

Interim Plan has been completed
and {s awaiting sanction by the Btate
Government.

(iv) Neyweli Lignite Resource
Region,

The project was included in the
Third Five Year Plan but work on
it has pot yet been started.

It is likely to be taken up in 1986
87.
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The assistance sg far released to

the Government of Madras is as
follows:—
~

Rs. in lakhs
1962-63 . . e i 2-01
rg&;—@ . o-8o0
1964-65 . 600
1965-66 Final payment sanc-

tion will be issued at
the close of the fin-
- gncial year on receipt
of a statement of ex-
penditure from the
State Government.

. Water Supply in Madangir Camp

84! -Shri Guisha.n. Wﬂl the Minister
‘of Health and Family Planning be
pleased to state:

(a) whether it is a fact that the
unfiltered water is being supplied for
drinking purposes to more than thirty
thousand residents of jhuggi . jhopri
camp at Madangir for the last two
years; and

- {b). if sa, the reasons for not sup-
phqng filtered water to them?

‘The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
At present about 4500 families- in
occupation. of the camping sites in
Madangir Ehampur are reeeiving
their water supplyfrom hand pumps
and shallow tube-wells.

(b) It has mot been possible for
the -Delhi Municipal Corporation  to
lgy ‘Wajer, maing to. conpect ~Madan-
gir Khampur to their main water-
supply system. However, in Phase I
of the colony distribution mains have
already been laid for about 3000 plots
721 safe drinking water is expected
to be made available in the near
tutu;re fram_ two deep tubewells. .

A schel'ne for Iaying filtered ‘water
supply mains in Phase IT has already
‘been prepared and is likely to be
taken in hand shortly.
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Srisailam Project

842, Shri M. 8. Murti: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 1683 on 2nd
Deeember, 1965 and state:

(8)" whethey -the second instalment
of foreign exchange has gince been
released to the Government of Andhra
Pradesh for the Srisailam Hy{ro-Elec-
tric Project;

(b) if so, how much and when; and

{e) if not, when it is likely to be
released?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) ‘Mo, 'Fhe possibility of securing
foreign assistance for the purpose is
still being explored.

(b) Does not arise.

fc) It is not possible to indicate
any likely date for the release of
fereign exchange at present.

Kilpauk Medical €ollege
843, Shri Umanath: Will the Minis-
ter of Health and Family Planning

be plgased to state:

(a) whether a proposal has been
made to the Government of Madras
for the creation of a research cell
on Indian Medicine in the Kilpauk
Medical College and Hospital;

(b) if so, the gcope of the wnrk of
the cell;

(c) whether the Government of
Madras has accepted the proposal;

(d) if-so, the personnel 6{ the cell;
(e} whether similar proposals were
made to other State Governments;

{f) if 50, the names of these States
and the States which have.accepted
and constituted such cells; and

(g) if not, the reasons for restrict-
ing the proposhl to Kilpauk Medical
College and Hospital only?
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The Minister of Health and
Planning (Dr. Sushils Nayar): (a) A
research scheme in Indian Systems
of Medicine namely Ayurveda includ-
ing Sidha and Unani is proposed to
be taken up in the Kilpauk Medlcal
College and Hospital with financial
assistance from the Central Govern-
ment,

(b) The diseases that will be taken
up for investigation are:

Ayurveds » () Leucoderma
(if) Filariasis
Siddha . (:]lﬁﬂ&:?;ﬂ;nof the
(iv) Peptic ulcer.
Unani Rheumatoid Arthritis

There will be close and intimate
collaboration of the Departments of
Pharmacology, Biochemistry and
Pathology and other basic sciences of
the Kilpauk Medical College and the
Research Units of the Indian Systems
of Medicine.

(c) The Madras Govt. is considering
the proposal

(d) The details of the personnel
will be worked out by the Governing
Committee proposed to be set up by
the State Government.

(e} and (f). Yes, The States of
Maharashtra, Mysore and West Ben-
gal have constituted such cells. The
Kerala Government has also sccept-
ed, in principle, the establishment of
a Post-Graduate Institute for Ayur-
vedic specialities  (Panchakarma,
Vishavaidya and Marma Chikitsa).

(g) Does not arise.
Foreign Exchange Allocations for
Import of Raw Materials

844. Shri Kapur Singh:
Shri P. K, Doo:

Will the Minister of
pleased to state:

{a) whether any additional foreign
exchange allocation is being made for

2511 (Al) LSD—4

Finance be

the import of essential raw materials
for the current financla] year; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Sachindra Chaudharl): (a) Yes, Sir.

(b) The additional allocation are
meant for the import of essentlal raw
materials such as sulphur and rock-
phosphate for fertiliser production,
non-ferrous metals, special steel, lub-
ricants, chemicals etc. for other in-
dustrial production and for import of
raw materials and components. As
detailed information relating to the
specific allocation, or otherwise, of
foreign exchange for each category of
requirement will tend to influence
market conditions, it would not be
expedient to state the specific alloca-
tions for each of the above purposes.

Taxation on Unaccounted Money

845. Shri P. C. Borooah:
Shri M. L. Dwivedl:
Shri Bhagwat Jha Amd:
Shri 8, C. Samanta:
Shri Subodh Hansda:

Will the Minister of Finanoe be
pleased to state:

(a) whether the Commissioner of
Direct Taxes has received appeals
from warious parties subjected to
taxes at different rates on the undec-
lared money declared by them under
the Acts enacted in 1085 for affecting
a parity between the two categories
of parties; and

(b) it so, the decision taken In this
regard?

The Minister of Finance (Shrl
Sachindra Chaudhurl): (a) Yes, Sir.

(b) The two schemes of voluntary
disclosures contained in the two Fin-
ance Acts of 1985 are independent of
each other. As such no parity can
be effected between the two.

Purchase of U.S. Fertilisers

848. Bhri M, L. Dwivedi:
Shri P, C. Borooah:
Shri Bhagwat Jha Arad:
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Shri §. O, Samanta:
Shri Subodh Hansda:
Shri D. C, Sharma:
Shrimatl Savitrl Nigam:
Shrl Yashpal Singh:

Shri Kolla Venkalah:

Shri M. N, Swamy:

Shri Laxmi Dass:

Shri Vasudevan Nalr:

Shrl Warlor:

Shri Dajl:

Shrimatl Renuks Barkataki:
Shri Bagril:

Shri Ram Sewak Yadav:
Bhri R. 8. Pandey:

Shri Rajeshwar Patel:

Shri Ravindra Varma:

Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to state:

(a) whether a loan agreement has
recently been signed between Tndia
and USA. for the purchase of US.
fertilizers;

(b)Y it so,
ment; and

the terms of the agree-

(¢} how much quantity of fertilizers
wi'] be purchased thereunder?

The Minister of Finance (Shrl
Sachindra Chaudhari): (a) and (b).
The Agreement relating to the “Fer-
tilizer Commodity Loan 1966" for $50
million (Rs, 23.81 crores) was signed
with the United States Agency for
International Development on  4th
January, 1966. The loan will be used
to finance the foreign exchange costs
of imports of fertilizer from the
U.S.A. in categorles approved by the
US. ALD.

According to the agreement, there
is to be no repayment of the principal
amount for the first ten years; the
repayments will then commence and
be made In approximately equal half
yearly instalments over the next
thirty years. Interest is payable
semi-annually In dollars at the rate
of 1 per cent per annum during the first
10 years and thereafter at the rate of
3%, per annum for the remaining
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30 years. Interest would accrue from
the date of respective disbursements
under the Loan and the first instal-
ment is to be paid six months after
the first disbursement or such earlier
date as U.S. ALD. may specify.

(¢) The Loan Agreement itself does
not specify the quantity of each of the
categories of fertilizers to be pur-
chased under the Loan. However,
orders have so far been placed by
Government for import of 595,000
metric tons of ammonium sulphate
and 1,50,500 metric tons of ammonium
phosphate on U.S. suppliers under the
Loam,
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Yamana Barrage near Indraprastha
Estate, New Delhi

848. Shri Heda: Will the Minister
of Irrigation and Power be pleased to
state:

(a) when the Yamuna barrage near
the Indraprastha Estate, New Delhi
will be completed; and

(b) the main purpose of the bar-
rage?

The Minister of Irrigation and
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Power (Shri Fakhruddin Ahmed):
(a) The Yamuna Barrage is expect-
ed to be completed by June, 1866,

(b) The main purpose of the Bar=-
rage is to provide cooiing water for
the Iudraprastha Power Station Ex-
tension Project.

Use of Loop in Delhi

£49. Shri Heda:
Shri D, C. Sharma:
Wiil the Minister of Health and
Family Planning be pleased to state:

(a) the measures taken to popular-
ise the contraceptive loop in the
capital;

(b) the expenditure involved; and

(c) the number of dispensaries that
are being used for the purpose?

The Minister of Health and Family
Planning (Dr, Soshlls Nayar): (a)
The following measures have been
tuken to popularise the loop in the
capital:—

(i) Several exhibitions on Family
Planning describing the salient fea-
tures and advantages of the loop have
been held. Pamphlets on the subject
have also been distributed in these
exhibitions,

(ii) Hoarding have been displayed
at the prominent public places and on
the buses plying in the capital.

(ili) Facilties for the insertlon of
the loop have been provided at
Family Planning Centres, dispen-
saries, clinics etc.

(iv) The LUCD. week was orga-
nised in July, 1965 to widely publl-
cise through the media of press and
the All India Radio this method of
Family Planning. Publicity bringing
home the advantages of the loop has
comtinued thereafter.

(b) No separate accounts of the ex-
penditure on the insertion of loop ete.
are maintained, this expenditure fs
met out of the total budget provision
for the Family Plannig Programme.
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(c) b6,

Grant to Orissa for Medical Education
and Training
850. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) the total amount granted tu
the Government of Orissa for Central-
iy-sponsored schemes under the
Head ‘Medical Education and Train-
ing' during 1965-86; and

(b) the manner in which the
amount was utilised by the Govern-
ment of Orissa during the same
period?

The Minister of Health and Family
Planning (Dr. Sushila Nayar): (a)
The Government of Orissa have
been allocated a sum of Ra, 4.20 lakhs
for Centrally sponsored achemes
under the Head ‘Medical Educatlon
and Training' during 1865-68, In
accordance with the existing proce-
dure Central assistance is being re-
leased to State Governments every
month by ways and means advances
during the first nine months of the
year on the basis of allocations. Pro-
visional payment of Cceniral assist-
ance to adjust these monthly releases
is sanctioned to the State Govern-
ments on receipt of anticipated ex-
penditure statements from them In
March every year. As the anticipated
expenditure statement for 1985-66 has
not so far been received from the
Government of Orissa, no provisional
payment sanction has yet been issued
to that Government.

(b) The Central assistance Iz to be
utilised by them for the upgrading of
certaln departments in the State
medical institutions and for the ex-
pansion of certain medical institutions
in the State to meet the extra needs
under the emergency.

Irrigation and Power Potential of
Orissa
851. Shri Ramachandra Ulaka:
Shri Dhaleshwar Meena,

Wil the Minister of Lrrigatiem and
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Power be pleased to state:

(a) whether the Government of
Orissa have approached the Central
Government for additional help for
developing their power and irriga-
tional potential during 1968-87;

(b) if so, the details of the schemes
for which additional help has been
asked for during 1966-87; and

(e) Government's reaction thercto?

The Minister of [Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No.

(b) and (c). Do not arise.

Central Sales Tax Act

852, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 117 on the
4th November, 1865 and state:

(a) whether the proposals of the
State Governments to amend the
Central Sales Tax Act have since been
examined; and

(b) if so, the results thereof?

The Minister of Finance (Shri
Bachindra Chaudhuri): (a) and (b).
The matter is still being examined in
consultation with the State Govern-
ments,

L1C. Business

853. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state:

(a) whether there is any fall in the
business of the Life Insurance Cor-
poration during 18965-86; and

(b) if so, the reasons therefor?

Thy Minister of Finance (8hri
Sachindra Chaudhuri): (a) No, Sir.
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On the contrary, the total business
during the first three quarterg of 1965-
66 showed a rise by 8.8 p.c. compared
to the corresponding period of 1064-
65.

(b) Does not arise.

L1C, Loan for House Building
Purposes in Assam

854, Shri P. R. Chakraverti:
Bhri P. C. Borooah:

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

(a) the amount advanced by the
Life Insurance Corporation for house-
build.ng purposes under the Low In-
come and Middle Income Group
Housing Schemes in Assam in 1964
and 1065;

(b) the amount advanced under
these schemes in these years in other
States by the LI.C. and the total
amount earmarked for these schemes
in these years and how much in all
was actually advanced,

(c) the nature and extent of secu-
rities required under the rules to en-
sure repayment of the money ad-
vanced; and

(d) whether it is a fact that the
pledging of the house built and or
the land on which it is constructed is
not considered sufficient for purposes
of security, whatever its value, unless
the policies of proper amounts are
pledged for the purpose?

The Minister of Works, Housing and

Urban Development (Shri Mehr
Chand Khanna): (a) and (b). A state-
ment is laig on the Table of the House
[Placed in Library. See No. LT-5675/
68].
Life Insurance Corporation funds are
mude available every year in the
shape of package allocations to the
State Governments, who  make
scheme-wige distribution for different
housing schemes, according to their
needs.

(¢) Detailed Rules for the grant of
loans under the various housing
are framed by the State Governments
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themselves in accordance with the
local conditions and requirements.
MNormally, the land and the houses
built thereon have to be mortgaged
with the State Government as securi-
ty. Some State Governments also
take personal sureties in addition.

(d) No.

Nature Cure System

855, Shri Ram Harkh Yadav:
Shrimati Ramdulari Sinha;

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government  have
given any cons!deration to the Nature
Cure System in the country;

(b) it so, whether Government
have received the Report of the All-
India Convention of Prakritic Chikisa
held near Chandigarh recently; and

(e} it =0,
thereta?

Government's reaction

The Minister of Health and Famlily
Planning (Dr. Sushila Nayar): (a)
Yes. The Government is being
advised by a Nature Cure Advisory
Committee for the development of this
system in the country. Grants are
being given to various institutions on
the recommendations of this Commit-
tee for research and training In
Nuture Cure,

(b) No,
(c) Does not arise.

Branch office of Reserve Bank of
India at Gauhatl

856, Bhri Basumatarl: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Reserve Bank of India have accepted
a proposal to comvert the Bank's Sub-
office at Gauhati a full-fledged branch
office; and

(b) it =0, when the proposal is
‘ikely to be materialised?

PHALGUNA 5, 1887 (SAKA)
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The Ministey of Finance (Shri
Sachindra Chaudhuri: (a) and (b).
Yes. An integrated branch of the
Reserve Bank wili be opened ut Gau-
hati, as soon as a building has been
constructed.

Redevelopment of Timarpur, Delhl

857, Shrl Shiv Charan Gupta: Will
the Minister of Works, Housing

Urban Devel be pl d to
state:

(a) whether It is a fact that a
Redevelopment plan of Timarpur

area has been prepared by Govern-
ment;

(b) whether it is also a fact that a
large number of quarters are lying
vacant for the last several months;

(c) when these quarters will be
demolished; and

(d) when the mext phase of cons-
truction will be taken in hand and
when it is llkely to be completed?

The Minister of Works, Housing and
Urban Development (Shrl Mehr
Chand Khanna): (a) Yes.

(b) and (c), Action was Initiated to
get 50 dilapidated quarters vacated
and demolished so that the next phase
of the redevelopment progrmme
could be taken up. All quarters, ex-
cept one, have been wvacated. The
quarlers are likely to be demolished
and the site cleared py the middle of
this year,

(d) The commencement and cum
pletion of the next phase depends
upon the availability of funds.

Alr Conditloning of Central
Government Offices

858. Shri Dasaratha Deb: Will the
Minister of Works, Housing and
Urban Development be pleased
to state the totsl amount spent for
air-conditioning the Central Govern-
ment offices after the declaration of
National Emergency in 18627

The Minister of Works,
Urban  Development

Housing and
(Bhri Mehr
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Chang Ehanna): The information is
being collected ang will be laid on
the Table of the Sabha.

Written Answers

Dhuvaran Therma]l Plant

859, Shrl Man Singh P. Patel:
Will the Minister of Irrigation and
Power be pleagsed to state:

(a) whether the Government of
Gujarat have submitted a proposal to
expand the Dhuvaran Thermal power
station; and

(b) if so, the Central Government's
reaction thereto?

The Minister of Irrigatiop and
Power (8hrl Fakhruddin Ahmed):
(a) Yes. A proposal to extend the
250 MW Dhuvaran Thermal Station
by installing 2x125/140 MW sets dur-
ing the Fourth Plan was received
from the Gujarat State Electricity
Board. '

(b) It has been
Government of India.

Development of Mahi River

860. Shri Man Sinh P. Patel:
Shri Sham Lal Saraf:
Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have taken
any decision to develop the full poten-
tial of River Mahi;

(b) if so, the details of the agree-
ment reached between Gujarat and
Rajasthan in this regard and the
benefits that will accrue to each
State; and

(¢) whether these schemes will be
included in the Fourth Five Year Plan
and when they are likely to be com-
pleted?

The Minister of Irrigatiop and
Power (Shri Fakhruddin Ahmed):
(a) and (b). Agreement has been
reached between Gujarat und Rajas-
than regarding the construction of the
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Kadana Dam in Gujarat and Bans-
wara Dam in Rajasthan, The detalls
of the agreement on the benefils
according to each of the two States
are indicated below.

Kadana Dam.

1. Kadana Dam should be built to
FRL 418.00. The entire cost and
benefits of this Project will be borne
by Gujarat. At a later date when
Mahi areas are  taken over by nar-
mada and a part of the Kadana waters
are released for use in Rajasthan
Rajasthan shou!d pay to Gujarat an
appropriate cost of the Dam for sucn
use. The exact proportions wlll be
fixed at the time when such releases
become available.

Banswara Dam.

2. Banswara Dam across Mahi, loca-
teq in Rujasthan, will be built w
F.R.L, 921.00. Out of the total cost
of the Dam, a portion will be allocatea
for power which Rajasthan will deve-
lop from the waters of this reservoir.
This will be at the rate of Rs. 1,250/-
per KW firm power. If the total cost
of the dam increases beyond Rs. 14
crores, the allocateq cost per KW
taken above will also be increased
proportionately.

3, The cost of the dam for FRL
915.00 should be shared between
Gujarat and Rajasthan in the ratio of
40.9, as the utilization of the waters
for irrigation inclusive of evaporation
losses are 40 TMC in Gujarat and ¥
TMC in Rajasthan,

4. Building the dam upto FRL
921.00 will give an additional storage
of 7 TMC which will be useful in lean
years for ensuring firming of power
generation. In view of this, Rajas-
than has agreed to beur the difference
in cost for building Dam between
FRL 921.00 and FRL 915.00.

5. At a later date when Narmada
Development takes place and when
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Mahl areas ure fed by the waters of
Narmada and the Mahi waters at
Banswara are released for use In
Rajasthan, Rajasthan should re-
imburse the cost of the Banswara
Project paid by Gujarat.

6. Benefits

The agreement will enable the
utilisation of the Mahi river waters
for irrigating about 7 lakh acres in
Gujarat. In Rajasthan, it will enable
the utilisation of the Mahi waters for
irrigating about 76,000 acres of land
and developing about 32 MW of
power,

(¢) The schemes are being consi-
dered for inclusion in the Fourth Five
Year Plan., Subject to availability o
funds they are likely to be substan-
tially completed by the end of Fourth
Plan.

UN. Development Programme

861. Shri Dharmalingam:
Bhri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Governing Council of the U.N. Deve-
lopment Programme has approved a
multi-million dollar list of projects in
India;

(b) if so, the projects, which will
be covered under this Programme;
and

(c) when the work on these projects
is likely to start?

The Minister of Finance (Shri
Sachindra Chaudbarl): (a) and (b).
In Jenuary, 1966, the Governing
Council of the United Nations Dewve-
lopment Progrumme has allocated a
sum of $4,533,200 to meet the foreign

1887 (SAKA) Written Answers 2080

exchange costs in respect of the fol-
lowing flve Indian projects:

Projects Amount
allocated
1, Tmmmdmmuryber- T
vices in Tool, Dic and
Mould Making for li'lt Plas-
tic and other industries,
Guindy, Madras . . § 864,700
2. Assistance to the Calcurta
‘Water and
Sanitation Authority . $1,087,900
3. Pre-investment Surve\ of
Fishing Harbours $7,73,800
4. Improvement of Milk Pro-
ducuoa in the Calcutta Am.
and . E § Brs,000

§. Institute for Petroleum Ex-
mﬂml Dehra  Dun
I " N . $1,010,900

TotaL $4.553,200

{e) It is not possible to state ac-
curately when these projects will
commence operstion. On the h.ris of
our past experience however th.. pro-
jects in questivn can start wic ip six
months after the Plan of Operstions
are worked out and approved.

oot Wt e

862. =Y vale Wo woifmet :
w1 fawaadt o @A € g owG
fir :

(%) nar = & <o weww T
ferd sofedl & fasg ¥ s w1
wouw fed A & g F fowrad
faeft & ;

(w) fafy femeraat & ard & atw
quare ¥T o) wf & i g &
arx Tgarr fead soferdt ® frsy
s Tk ;W

() W oy Farereft erefior o1 W
svafFr o wm § ?



2081 Written Answers

fewr ot (st @ Shwd)
(%) ¥ (7) , 90 wwdt %1 0 <@
&, W1 a9 dvT e g #7 A 9
w & A

Shifting of Income Tax Office in
Andhra Pradesh

863, Shri D, B. Raju: Will the
Minister of Finance be pleased to
slate:

(a) whether there is any proposal
to shift Income-tax Office from Rama-
chandrapuram, East Godavari Distt,
Andhra Pradesh to Kakinada;

(b) if so, the reasons therefor; and

(c) whether Government have re-
ceived any objections from the public
and from the local ML.As. and
MLCs.?

The Ministey of Finance (Shri
Sachindra Chaudhuri): (a) Yes Sir,
only when additional Office accom-
modation is available at Kakinada,

(b) It is administratively more con-
venient to have the office at Kakinada.

(c) Government have received re-
presentations objecting to the shifting
of the office, from an M.L.A, un
M.L.C. and the Secretary, Bar Asso-
ciation, while another M.L.A. and a
large number of assessees and Income-
tax Practitioners have representea
that the office should be shifted to
Kakinada.

\/mdlafmhlm

864. Shrli P, Kunhan: Will the
Minister of Planning be pleased to
state:

(a) whether the Government of
Kerala propose to make any amend-
ments to the Kerala Land Reforms
Act;

(b) whether it is a fact that the
Kerola Government propose to cons-
titute u special Tribunal for the settle-
ment of the dispute in Devaswam
land; and :

FEBRUARY 24, 1866 Written Answers
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(c) whether Government propose to
exclude Devaswam land from the
purview of the proposed Land legis-
lation?

The Minister of Planning (Shr
Asoka Mehta): (a) The matter 1s
under the consideration of the Gov-
ernment of Kerala.

(b) A suggestion for constituting
special Land Tribunals for expediting
disposa] of applications made by
religious, chuaritable or educational
institutions for the wvesting of their
interest in respect of tenanted lands
in the Government is under the con-
sideration of the Government of
Kerala,

(c) There is no proposal to exclude
Devaswam land from the purview .
land reform legislation.

Tungabhadra Project

865. Shri Sivamurthi  Swamy:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the number of villages which
have been submerged in the Tunga-
bhadra Project area;

(b) the number out of them which
have already been rehabilitated;

(e) the number out of them which
have to vacate again as per level of
water at 1635 T.B.P.; and

(d) whether any compensation has
been paid to the affected persons?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
{a) 78.

(b) 78.

(e) 10.

(d) Yes.

Delhi's Water Shortage Problem

866. Shri D. C. Sharma:
Shrimati Savitri Nigam:
Shrl Onkar Lal Berwa:
Wil the Minister of Health and
Family Planning be pleased to state:

(a) whether the high-level Com-
mittee appointed to study and sug-
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gest ways to overcome Delhi’s chromic
water shortage problem has made any
recommendation so far;

(b) if so, its recommendations; and

(c) the action taken to implement
them?

The Minister of Health gnd Family
Planning (Dr. Sushila Nayar): (a)
A Cummittee with Shri P, S, Naskar,
previously Depuly Minister for Health
and now Deputy Minister for Home
Affairs, as Chairman had been set up
to consider the various questions
relating to augmentation of Delhi's
water-supply and to recommend
measures considered necessary 1o
ensure continuous supply of pure
drinking water in Delhi. The final
report of this Committee is expected
by the end of Februery ‘66 or early
next month.

At the instance of the late Prime
Minister another Committee of Sec-
retaries was set up to look into the
problems connected with water sup-
ply of Delhi, to formulate concrete
proposals for their solution, and co-
ordinate the activities in respect of
planning and implementation of dif-
ferent  agencies is a continuing body
and is not required to submit any for-
mal report.

(b) and (c). Do not arise,

Euttiady Irrigation Scheme

867, Shri P. Kunhan: Will the Minis-
ter of Lrrigation ang Power be pleased
to state the amount sanctioned for the
completion of the Kuttiady Irrigation
Scheme during the Fourth Five Year
Plan period?

The Minister of [Irrigation and
Power (Bhrl Fakhruddipa Ahmed):
Rs. 38 Jakhs have been provided for
the project for expenditure during
1966-87. Proposals for the remaining
period of the Fourth Plan have not
yet been finalised.

India and President of
Ghana (C.A.)
Planning Advisers in Staies
869. Bhri Bidheshwar Frasad:
Bhrl K, C. Pant:
Shri D, C. Sharma:
Shri Linga Reddy:

Will the Minister of Planning be
sud to states
(a) whether it is a fact that it has
been decided to appoint Planning
Advisers to watch the implementation
of Devclopment Programmes in the
States; and

(b) if go, the States in which they
have been appointed?

The Minister of Planning (Shri
Asoka Mehta): (a) Yes, Sir,
(b) For the present, a Planning

Adviser has been appointed for the
State of Uttar Pradesh only, on a pilot
basis.

12,08 hrs,

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) TALKS BETWEEN THE PRIME
MINISTER OF INDIA AND THE
PrRESIDENT OF GHANA

@t fermr qowmw  (TREgy)
# fefafes faog w1 w1 ga9 Fan
*1 v fawan g, ) TR ML H gp
s £ 0

‘g 1§ wreAd § sum
wofr oY W & Tafa
¥ arv g a7

Bhri Daji (Indore): Unfortunately
the Prime Minister has already made
a report to the executive of the Con-
gress Parliamentary Party and it has
been widely reported In today's
papers. It has been the convention
of the House that when the House is
sitting, the report should have been
given to the House first, in keeping
with the decorum of the House. 1|
would request you to ensure that this
is not repeated in the future. When
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|Shri Dajl]
the House is sitting, she could have
made a statement in the House yester-
day evening. Having read everything
in the newspaper reports, there is no
decorum left for the House.

Mr, Speaker: I have gaid it once
before also. There is8 mo harm and
any party is justified in discussing it
in il executive committee or general
commitiee, But if it is to go to the
Press, then caution is to be exercised.
If a press statement is to Dbe made
then, of course, this House is entitled
to know that information first. Inside
their party they have freedom to dis-
cuss. They can do anything and
everything there. They can delibe-
rate, discuss and do all that. But if
1t is o go to the Press and the coun-
try is to know about it, then Parlia-
ment should be the first body to know
it,

The Prime Minister and Minister
of Atomic Energy (Shrimatl Indira
Gandhi);: [ am sorry, Sir, There was
no question of making any statement
to the Party. The question was raised
and I just answered the question_
There was no stalement made. I am
sorry that it came out in the Press.

Mr. Speaker: The only precaution
that should be exercised is that if
there ought to be & release of the
information to the party, then nothing
should go out to the Press.

Shrl Hem Barua (Gauhati): Sir,
this is not the first time, On a pre-
vious occasion also e thing like this
happened and 1 drew your attention
to this question. Then also you were
kind enough, in your wisdom, to say
that this should not be done in future
ond that such things should not go
out to the Press first. This is the
same warning that you gave to the
Government last time. But they have
repeated the mistake. If I say that
they are flouting your ruling, I shall

uot be very wrong,

FEBRUARY 24, 1966
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Shrl Harl Vishnu Kamath (Hosh-
angabad): They are incorrigible.

Mr. Speaker: He would have got
grester weight if he had not done
the same thing many times.

Shri Ranga (Chittoor): Sir, the
Press is supposed to have respect for
this House, but they seem specially
anxious to be respectful to the Rul-
ing Party so much so, what should 1
say, they are so obliged to the Rul-
ing Party that they want to give
credence, report and comment upon
the Executive Committee meeting,
comment upon the general body meet-
ing of the Executive Committee of
the party. Their special talks and all
those things are given precedence
over what happens in this House,

Mr. Speaker: I cannot exercise any
control over the Press.

Shrl Ranga: They complain about
Press monopolies. All the monopolies
are on their side including the Press.

Mr, Speaker: That subject you can
discuss at any other moment not now.

Shrimatl Indira Gandhi; Sir, it
was at our invitation that the Presi-
dent of Ghana, Dr. Nkrumah, broke
journey in Delhi for a few hours on
the evening of 22nd February, 1966,
He was received at the airport by
myself, the Foreign Minister and
others. I had private talk with him.
He gave his views on various mat-
ters......

Shri Hem Barua: Such as....

Shrimatl Indira Gandhl: T do not
think I can go into the details of this.

Shri Harl Vishno EKamath: Men-
tion the points oniy.

Mr. Speaker: That should be left to
her discretion.

Shrimati Indira Gandhl: His main
purpose of going is to try and initlate
some peace move in Vietnam. So I
put our own position and clarified
our own position to him. He mme
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self had no proposal to put forward.
He was just going to find out what
should be done and whether he could
help in any way, I, naturally, said
that India had also wanted to support
any genuine peace effort which could
be agreed upon by both sides.

He had, before coming here, stopped
in Karachi and had some conversa-
tion with President Ayub. Therefore,
I took that occasion to clarify our
stand regarding Kashmir. Apart from
that, he gave his views on what s
heppening In Africa and some other
countries.

Shrl Hari Vishnu EKamath: India-
China? .
Shrimatl Indira Gandhi: India-

China—I did clarify our stand there
algo, because he is visiting Peking.
There was not much time and there-
fore we just reslly touched on these
questions, I was really interested in
knowing whether he had a proposal
about Vietnam. But, as [ said ear-
lier, he had not yet thought of any-
thing.

it fewrr qaraw © wET & Soir-
fr  oopT AW 9T ¥ WA AT A ad
& v gowa qTgw ¥ A & grfers
W & i ¥ aw ey owm SN %
gATT & art # wreen @ o
w1 3wy § qar fogey ) feafy
o sl oAt & ot § e
qEN® g7 AT qWE I FEAT § gATY
suT wat ot ¥ wrem § 7

ot ey et ;R o
o TW qge wifgemr  (wan-

M) ;K47 TEA A AT A A W
¥ s gomEl @ o & o
wq fisd! wrETT 97 e & ueefa ¥
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President of Ghana (C.A.)

T wgrer g 8, feelY grem §
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sftealt ¢ frey wivft ;#7337 & fest
WTETC % a1 A g 61 8 1 e
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eed T ko

ot awrare feg (7 ) : forw
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qIEE A TR HREE w197 ) o
wTAAY =nifa gum sat o fe sramgTATe
AgE w1 AT ¥ oA ot I g 9fi-
was e eifns § ?

st gfeer widft - ofr wlY

Shri Dajl: The Prime Minister said
that he came on our invitation. The
report of the talks given to us Is so
vague and meaningless that the very
purpose of the invitation seems to
have been defeated. When the invi.
tation was given what was in the
mind of the Government? Was there
something definite on the Viet-nam
question, Chinese border settlement
question and the Kashmir question
or it was just s courtesy invitation?

Shrimati Indira Gamdhi: He was
going from Karachi to Rangoon.
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[Shrimati Indira Gandhi]

is normal courtesy that we should ask
him to stop here so that we could
have exchange of views,

Shri Indrajit Gupta (Calcutta South
West): As far as I remember, Ghana
was one of the original Colombo
Powers which had sponsored that
famous resolution which, later on,
was never accepted by China. May
I know whether in the course of his
talks any indleation was given by
President Nkrumah as to whether
there is any possibility of these
Colombo Powers taking any different
type of new initiative to bring about
some sort of settlement on the India-
China border question?

Shrimatl Indira Gandhi: He never
gave any such indication.

Shri Warlor (Trichur): May I know
whether our Government or Prime
Minister made some concrete pro-
posals to Dr. Nkrumah so that the
India-China border problem can be
solved at the negotiating table?

Shrimat! Indira Gandhi: No, Sir.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Do I take it that in spite of
our President and the Prime Minister
having said after Tashkent that we
shall be making special efforts to
settle peacefully our difficulties with
our neighbour State, do T take it that
in spite of that no initiative was taken
by us in view of the shortness of time
at the disposal of Dr. Nkrumah and
the Prime Minister to see that at least
in regard to +his question of Chins,
since Ghana was one of the sponmsors
of the Colombo proposals, we do make
A move on 8o that something turns
out, some results ensue?

Shrl P. K. Deo (Kalahandi): C@llnn
is never our neighbour. It is Tibet.

Shrimatl Indira Gandhi: It is diffi-
cult for us to take any initiative while
China is adopting a threatening atti-
tude on our borders.

FEBRUARY 24, 1066
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Bhri Vasudevan Nalr (Ambala-
puzha): May I know whether the
hon. Prime Minister was enlightened
in any way by President Nkrumah to
this effect that China perhaps is now
in a mood to negotiate with India on
the India-China border question?

Shrimati Indira Gandhi: President
Nkrumah was on his way to Peking,

He has not as yet met the Chinese
leaders.

ot ag famd (7)) : I dmaam
& Tegafa 7 gaTt Tgafa w1 qu o
a1 f S s s & s
* A W WA faeimr # framr
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Mr. Speaker: There is another
“Calling attention” notice that 1 have
admitted.
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12.20 hrs.

SITUATION OF INDIA-PAKISTAN
BORDER

Mr. Speaker: Now, questions on the
statement laid on the Table by the
Minister of D:fence on the 23rd Feb-
ruary regarding the situation om
India-Pakistan border.
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mu@n;mﬁi‘iﬁa Qﬂ'
T awar g ?

Shri Hem Barua (Gauhati): From
the statement made by the hon.
Defence Minister yesterday it is evi-
dent that the ministers of the two
countries in pursuance of the Tash-
kent Declaration are going to meet
to discuss certain outstanding pro-
blems between the two countries and
in that connectlon it has been said
that Kashmir will not be on the
agenda. The ministers of both the
countries are going to meet without
an agenda. In that context may 1
know whether Government, parti-
cularly the Prime Minister, are in a
position or are prepared to give us
an assurance categorically that since
Kashmir is an integral part of India,
Kashmir will not be discussed any
more with the Pakistanl leaders? It
is & question directed to the Prime
Minister and she should reply.

Mr. Speaker: Anyone might reply;
someone must reply.

The Minister of Defence (Shrl ¥, B,
Chavan): As far as the ministerial
conference is concerned, I think, some
special questions will have to be put
because I am not in possession of all
the latest facts about it; but as far as
the basic attdude of the Government
is concerned, there is no question of
negotiating the sovereignty of Kash-
mir. On that question we are abso-
lutely firm.

Bhri Hem Barua: My question

Mr. Speaker: Order, order. He wants
to ensure that It would not be dis-
cussed.

Shr! Hem Barua: It s for the Prime
Minister to answer.

The Prime Minister and Minister of
Atomic Energy (Shrimatl Indira
Gandhl): The sovereignty of Kashmir
is certainly not being discussed.

Shri Hem Barwa: My question was
different.
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Mr. Speaker: There is a difference.
The Government says that the sove-
reignty of Kashmir iz not negotiable;
the hon. Member wants that because
the Government's posltion is that
Kashmir is an integral part of India,
no discussion should take place in
respect of that.

Shri Harl Vishnu Kamath (Hoshan-
gabad): That is the pointed question.

Shrimatl Indira Gandhi: The aim
of this meeting is to try and enlarge
the sphere of economic and other co-
operation, cultural or something like
that.

Shrl Harl Vishnu Kamath: Only
not political?

Shrimatl Indira Gandhi: No. That
is our alm. Naturally, if the other
side raises a question, we have to
reiterate our stand on those questions,
whatever they raise,

Shri Hem Barua: My question was
different.

Shri U. M. Trivedi
The question is........

(Mandsaur):

Mr. Speaker: The answer has come.

Shri U. M. Trivedi: No, the answer
has not come.

Mr. Bpeaker: The answer has come,
Some hon. Members —rose

Shri U. M. Trivedl: The House
would like to know whether or

Mr. Speaker: So far as I have been
able to wunderstand—I may be
wrong—the Prime Minister has sald
that we would not discuss it and that
if the other party railses it, we would
only reiterate our position that we
have held s far....(Interruption)
How can you shut the mouth of the
other person that he might not men-
tion it?
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Shri Hem Barua: We have already
reiterated the position so far as
Kashmir is concerned and the Tash-
kent Declaration contains that parti-
cular thing. We explained our case
over Kashmir at Tashkent. Why
should we go on explaining our posi-
tion about Kashmir at all the places?

Mr. Speaker: That
plained.

Shrl Indrajit Gupta (Calcutta South
West): On p. 4 of the statement, it is
stated that a suggestion was made by
our Army Chief of Staff that:

also was ex-

e the raising, training and
arming of Mujahids, Razakers or
armed irregulars in the State of

Jammu and Kashmir might be
stopped.”
It is a very important question

because it concerns the infiltrators or
the possibility of infiltration in future.
Then, it is stated here that it was
agreed that this matter would be
referred to the respective Govern-
ments, But immediate after that, it
is stated, as our view:

L the strength of Mujahids,
Razakars or armed irregulars in
the State of Jammu and Kashmir
will have to be in consomance
with the owverall limit of military
potential accepted by UNMOGIP
in the context of the 1048 Karachi
Agreement.”

Does it mean that though we have
made a suggestion that such irregular
forces should not be ralsed at all, in
actual practice, we are willing or we
are acquiescing in the position where
they can be raised subject only to the
limits which were laid down by the
UNMOGIP in 1849 and, if so, what is
that limit? We do mnot know any-
thing about it. Are you permitting
a certaln number of irregulars to be
raised by them?

Shri Y. B. Chavan: I would like to
explain that position, The term
which was used in 1948 Agreement
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was ‘military potential’ and at that
time ‘military potential' did mclude
regular troops and irregular troops
too. Therefore, the practical sugges-
tion that was made by the Chief of
Army Staff was a much better one if
it at all to be....(Interruption).

Shri Shinkre
Irregulars . | |

(Marmagoa)* No

(Interruption).

Bhri ¥. B. Chavan: I am only men-
tioning the term that was used there.
The point that I was making is that
the Chief of the Army Staff made a
suggestion that in order to completely
climinate the possibility of tensions,
it was necessary to stop raising of
Mujahids and other organisations.
The C-in-C of Pakistan could not give
his reaction and he possibly thought
that he must refer back this problem
to his Government. Naturally, it wax
gaid that respective Governments
might go into that position, But I
have specially made that position
clear that if they agree, well and good
and if they do not agree at the gov-
ermmental level, as to what is the
guantum, at least that will have to
be thought of and that will be sub-
jeet to the maximum that is contem-
plated in the 1948 Agreement.

Shrl Indrajit Gupta: What is the
lim.t? Under the 1849 Agreement,
did we agree to a certain limit of
this irregular army being raised in
Jammu and Kashmir? What is that
limit?

Bhri ¥. B. Chavan: I would request
the House not to press me to disclose
some of the information....

ot aq femd : wfeema wY on
Y aferam s A T E

Shri Y. B, Chavan: Normally, it
should be known to the UN. Organi-

2511 (Ai) LSD—3.
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The U.N. authorities know the maxi-
mum potential on their side and the
maximum on our side,

drwy femT - AR T F
WY F} T Fiviw g

Shri ¥. B. Chavan: We have some
inlormation abuut this matter. Cer-
tainly, we will take care of that
aspect.

wo TM wAYET Wifgar (FEEi-
aw) : WAT 7 adEmar, afga aifs-
A s At gt g ?

Shri Ranga (Chittoor): I am sorry
to say that the answer given by the
hon. Defence Minister is not at all
satisfactory. It is much too vague,
In view of the fact that previous to
itz trouble between Pakistan and
ourselves, we were accumulaling our
complaints against each other in
regard to breaches of ccase-firc and
only reporting to the United Nations
without eny redress at all, without
any satisfactory solution for those
troubles, would the Government try
to negotiate that both Pakistan and
India would set up a joint board or
tribunal with ex-Judges of their res-
pective Supreme Courts to examine
complaints from time to time, firstly,
about the violations of ceasc-fire and,
secondly, about the forces maintained
by both the countries as per 1849
stipulations, which is now being sug-
gested in this note as well as in their
negotiation as to the respective
strength of our armed personne] on
both sides and also in regard to the
prevention of irregular armed or un-
armed guerillay from entering Kash-
mir and other areas on our side—and
their areag also—and doing mischief
in any way.

Bhri Y. B. Chavan: We are mnot
considering any such proposal at the
present moment. Really speaking
the machinery of the UN. and bllate-
ral talks on the matter are the only
effective way of handling the matter.
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Bhri Ranga: Am I to understand
that they are not going to comsider
the suggestion for what it is worth
and examine the possibilities?

Mr. Speaker: He gays that they
bhave not so far considered any such
proposal,

Shrl Ranga: There was this earlier
difficulty. There was no decision to
be given by the United Nations. We
were making complaints against each
other and were exciting each other.

Shri ¥. B, Chavan: At the present
moment, we have no such proposal
ander our consideration. In addition
to the U.N. Organisation or its repre-
sentative, as I said, the bilateral talks
will be more useful in this matter,
Possibly the Commanders might meet
and discuss the matter; that will be
a more effective way of dealing with
the matter,

Shri H, N. Mokerjee (Calcutta Cen-
tral): I fear the House will be very
much perturbed over what the
Defcnce Minister has said. We have
been given to understand from the
Tashkent Declaration and from the
explanation given to us by the Gov-
ernment that, as far as inflltration
and that kind of thing are concerned,
they would come under the defini-
tion of recourse to arms end, there-
fore, since they have given an assu-
rance that there will be no recourse
to arms, inflitration and that kind of
thing would be expected to be stop-
ped. Now there is a reference to
such peculiar things as Mujahids,
Razakars and others who are, in the
wvery nature of things, soldiers by
proxy and, in the wery nature of
things, their names indicate that they
are & kind of people who would go
under cover of whatever sort and do
some damage. Are we going to have
a settlement under which permission
iz given to that kind of wery doubt-
ful people operating in our coumtry
because they all come under the
definition made in 1949 or something
like that? This is most pecullar, The
Yashkent Declaration is supposed to
write & new chapter. Therefore, a
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reference to what happened in 1848 or
1949 should not be made in a manner
which would enable same mischiavous
elements on the side of Pakistan—I
do not say Pakistan Government—to
operate under cover of certain things
in which Government of India acqui-
esced.

Shri Y. B. Chavan: It is exactly for
that purpose the Chiet of the Army
Staff had made a suggestion to which
1 made a reference in the statemens
I quite appreciate the argument with
regard to the danger involved in the
irregulars. It is for that purpose
that the suggestion was made,

Shri H N. Muokerjee: Our Chief of
Army Staff made a very good sug-
gestion—Mr. Gupta made a refer-
ence in his prefae to the gquestion.
But on the Pakistan side, they said
that they would refer it to the Gov-
ernment and in the meantime, there
is a reference to something to which

our Government appears to have
acquiesced, namely, that some 1948
or 1949 figure will be accepted in

regard to even people like Mujahids
and Razakars.

Shri ¥. B, Chavan: It is not a ques-
tion of acquiescing; it is a matter of
reality. They are there. We have to
deal with the situation as it is now.

Mr, Speaker; What is agitating the
mind of the Member is that we have
agreed that the strength would be
reduced to what it was in 1849, In
this mammer, the strength of the
Mujahids and others to that propor-
tion is to be accepted.

Shri Y. B. Chavan: If at all they
continue there, ultimately we have
to take care of what the maximum
military potential they will be allow-
ed to have there. (Interruptions).
Qur main problem s two-fold: one
aspect is to reduce or limit the mili-
tary potential that they will have on
the other side: the second point s to
remove completely, if we succeed I»
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talks by persuading them and argu-
ing with them, these irregular ele-
ments,

Mr. Speaker: If we do not agree to
the elimination of Mujahids, Razakars
and others and only accept or come
to an agreement about the strength of
military personnel, then these would
be additional soldiers that would be
coming on our side.

Shri ¥. B. Chavan: It is not a ques-
tion of our wishing for anything; we
shall certainly have to try for that,
but the basis ultimately becomes the
1949 agreement, and in that agrec-
ment, the words ‘military potential
were used, and the limit set out will
Include these elements also.

Mr. Speaker: That is all right;
according to that, it would mean that
the military potential would be
reduced to what it was in 1949. A
new element has been introduced
now by Razakars......

Bhrk ¥, B. Chavan: It is not Intro-
duced anew: it is there in reality,

Mr. Speaker: Actually, it is not for
me to put this guestiom; it is not my
job; and I am wery sorry that I am
Interfering. ...

Shrl Surendranath Dwivedy (Kend-
rapara): As far as the House s
concerned, you can express our Yeel-
ings.

Mr. Speaker: [ express the senti-
ments of the House only.

Shri Y. B. Chavan: What I am try-
ing to explain is this. Please let me
explain myself. I am saying that I
am not agreeing to anything new.
The irregular elements will have to
be within the limit of the 1049 agree-
ment. We are try.ng to make a fresh
effort to remove these elements from
the military pntential,

Mr. Speaker: Still. the Housc per-
bhaps might not feel satisfied; and they
might still have apprehensions on this
account, and Government should take
note of that, Certainly, now, the
military personnel would be reduced
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to a certain strength. But the appre-
hensions in the minds of the hon.
Members are that in regard to this
there is likely to be a dispute and
controversy about the term ‘military
persomnel’, and it may not lead to any
satisfactory solution; they would be
insisting that their military personmel
consists of all those that are in uni-
form, carrying openly the arms that
they have to use....

Shri Hari Vishnn Eamath:
regulars.

Mr. Speaker:, .that is, the regulars;
and under cover of whatever k.nd |t
may be, they might be sending these
Razakars and Mujshids. If they do
not agree to eliminate those persons,
then probably we might always have
to face those dangers of large-scale
infiltration into our country; that
might do damage and might not be
acknowledged by them. Then, what
would be the use of this agreement?
‘This is what hon, Members have in
mind,

Shrl Nath Pal (Rajapur): That 1s
not the end of the mischief. I want
your indulgence for onc minute. You

The

may please lislen to the other part
also. This is a piece of ineptitude
and incompetence, and Shri Y. B,

Chavan has been ill-served by who-
ever has put thig draft or this brlef
belore him, What is shocking in this
agreement is that as a result of the
discussions between the two Chicfs
of Staff, the presence of Mujahids and
Razakars has been admitted; but even
more shocking is the fact that Gov-
ernment has conceded the right of
the Mujahids and Razukars to operate
in the State of Jammu and Kashmir.
This Is a point which even you, Sir,
have not pninted out. The relevant
sentence shocks the conscience of all
Indians; it reads thus:

‘"Whatever may be the views
of the Pakistan Government in
this matter, it is clear that accord-
ing to the agreement reached as
a result of discussions om Bth and
10th February between the two
Army Chiefs, the strength of
Mujahids, Razakars or armed
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[Shri Nath Pai)

irregulars in the State of Jammu
and Kashmir will have to be in

consonance ‘with the overall
limit......".
How did we reach this agreement?
(Interruptions).

Mr. Speaker: Hon. Members on the
Opposition would not allow even gne
of their spokesmen also to have his
say? If this kind of interruptions
continues, then nobody can follow
whut iz happening.

Shri Nath Pal; It is not only what
you have pointed out which is shock=
ing, but there are two dangerous
elements in this single senterce; one
ir what you have pointed out....

Mr. Speaker: Because I knew only
one.

Shri Nath Pai: The offence would
have been bad enough even if ome
had been there, but when the pre-
sence has been admitted on the eoil
of India......

Mr. Speaker: Now, let us hear what
Government have to say.

Shri Nath Pai: We would, there-
fore, like the matter to be clarified.

Shrl Indrajit Gupta: It is
ing Jammu and Kashmir'.

Shrl Nath Pal: That is the point—
‘Including Jammu and Kashmir',

Shri Harl Vishnu Eamath: Trea-
<chery.

Shri ¥. B. Chavan:
treachery or anything of that sort.
Possibly, unnecessarily, we are try-
ing to see more political meaning in-
to it than is necessary. By men-
tioning this we are not conceding any
right, any political right of theirs to
maintain any Army or any Mujahids
or anything like that. As far as this
agreement is concerned, we shall have
to see the nature of the agreement.
The nature of the agreement is that

‘includ-

No, it is not
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it is to implement a certain position
that we have taken under the Tash=
kent Declaration. It has absolutely
technical limitations; It has no poli-
tical significance; it is only limited
to the extent of implementing the
Tashkent Declaration; and that Tash-
kent Declaration is subject to all our
political attitudes on Kashmir,

We will have to muke our minds
clear about it. It is merely an ugree-
ment to implement that part of the
Tashkent Declaration which says that
we have to observe the ceasefire terms
on the ceasefire line, Therefore, we
have to see the whole thing within
that framework. But unfortunately,
we are trying to read rather more
political meaning, more constitutional
meaning, into it.

Some hon, Members: No, no.

Shril Harj Vishnu Kamath: You are
reading much less. ... (Interruptions).

Mr. Speaker: We would not be able
to achieve anything in this manner if
simultaneously so many voices are
heard.

Shri Surendranath Dwivedy: That
i the difficulty with this Government.
They are committed to a position the
implementations of which they do not
realise.

Shri ¥. B. Chavan: We
implications.

Bhrl J. B. Eripalanl (Amroha): If
this is the view taken by the Defence
Minister, it appears there is some-
thing very wrong about the Tashkent
agreement itsel! and it is capable of
any number of interpretations.

Mr. Speaker: We have already dis-
cussed the Tashkent agreement.

Shri U, M. Trivedi: The explans-
tion given by the Defence Minister
makes confusion worse confounded.
It would have been better if it had
remained where it was. But with the
explanation with which he has come
forward, it has become crystal clear

know the
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to this House that this is a question
of Mujahids and Razakars living and
continuing to live on the as0il of
Jammu and Kashmir, that is, in the
State of India, which has been
acquiesced in. This is an intolarable
position on which agreement has been
reached, and the explanation given
eannot go down the throat of this
House or the country for that matter.
I feel the hon. Defence Minister
should apply his mind to the point
raised and eradicate this element.

Shri ¥. B. Chavan: Really speaking,
1 was trying to say that there i3 no
question of our having basically
accepted their right of raising any
particular thing. I was merely mak-
ing a reference to the 1940 agreement.
There these realities were there. In
fact, they had maintained certain
things. As we have to observe the
ceagsefire agreement, the conditions
laid down in that agreement come
in. 1 em only making a reference to
that; this agrecment only makes a
reference to those conditions there,

Al the same time I very weil
uppreciate the difficulty. ...

Shri Harl Vishnu Kamath: And
fears.

Shri Y. B. Chavan:... .and fears, )
share the anxietics and fears of

Members. That is why the Chief of
the Army Staff raised this question ot
not raising these irregulars there.
As the same time, we have to take
eare of one thing=l mentioned
this point in that statement—that
possibly it might be interpreted by
somebody as if they can continue to
raise those irregulars and that will
be an addition. 1 have mentioned
this only in order to make that posi-
tion clear. It is not a question of
reconising their right of raising thess
irregulars. ... (Interruptions).

Shri Harl Vishaw Kamath: Very
slumsy draft.
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Shri Nath Pal: Your draftsmen are
very clumasy.

Shrl Tyagl (Dehra Dun): It is
obvious that the agreement arrived
at between the two Chiefs of the
Army Staff was not a direct part of
the Tashkent agreement It is over
and above that agreement. I want to
know whether before our Army Chiet
made such a proposal—which, 1
think, is the biggest strategic blunder
committed—did he consult the Cabi-
net? And did the Cabinet approve
of it before the offer was made to the
Pakistan Army Chief? Also, there
is another point. . .

Mr. Speaker: One is already quite
heavy.

Shri Tyagl: This is consistent with
it. My hon. friend referred to the
agreement of 1940, This was a part
of that agreement, that is, to reduce
the armed forces to that level. But
it was conditional on another clause
which asked Pakistan to vacate the
aggression, to vacate Pakistan-occu-
pied Kashmir.

Shrl ¥. B. Chavan: Thuat was &

different agreement.

Shri Tyagi: It was along with it
that the armies were to be reduced.
If and when they vacate their aggres-
sion from Pakistan-occupled Kashmir,
we shall reduce our forces, Suppose
on the main question—because thesr
are only environments of conciliation
created while the main question is
being postponed—ultimately there
happens to be a disagreement, what
will you do* Our armies will take
ten days to reach there. Thelrs will
be readily available for attack. Sa,
strategically why are the Govern-
ment not putting forth the main
controversial question for resolution®
Once we have agreed that we shall
not use force, well, we shall honour
it, but let us first discuss the main
nuastion, so that we can find out If
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Shri Tyagl)
ultimately there is an agreement. if
there is an agreement, there is noth-
ing like it, and we shall withdraw
the army. But why are they avold-
ing the main question?

Mr. Speaker: Enough speech has
been made.
Shri Y. B. Chavan: Possibly the

hon. Member is confusing two differ-
ent agreements. The cease-fire agree-
ment has nothing to do with the
other type of agreement that he is
making mention of.

Shri Ranga: Can we have a copy of
it placed on the Table of the House?

Shrl Y. B, Chavan: I will place It.
It is a known document, that is why
I did not bring it with me. This ls a
different agreement altogether.

About the first question he ralsed
as to whether the Chief of the Army
Staff, before he went, had consulted
the Government, this question was
raised in the Cabinet, the Emergency
Committee of the Cabinet did consider
these questions, and only on that
the Chief of the Army Staff made
this proposal.

Shrl Tyagl: Why is the main ques-
tion avoided?

Mr, Speaker: He has answered.
He has said these are two distinet
questions, and he will place the
agreement on the Table of the
House—the first one.

Shri Tyagl: My point was, why is
discussion on the main question on
which Pakistan and we differ being
avaided, and we are taking steps
which weaken our position,

Mr, Speaker: What can I do?

Dr, L. M. Singhvi (Jodhpur): Be-
cause what the Defence Minister has
said shows a very alarming lack of
comprechension of the implications
of the coase-fire agreement of 1948
and the Implications of the extent
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to which we have to implement the
Tashkent declaration, we would like
to know whether in this context the
Governmont is going to discuss the
UN. Security Council Resolution
and its political aspects, stages three
and four, at the nexi meeting, and
whether there are any specitic pro-
posals for economic collaboration or
wil] it be a mzeting not only with-
out an agenda but without any pre-
paration whatever?

Shrl Y. B. Chavan: As 1 said, om
this question of agenda, I have me.
information,

Dr. L. M. Singhvi: The Prime Min-
Ister must answer this question
After all, when a question is put
it is not put for the pleasure of
putting it. We want ap answer to
this.

Shrimati Indira Gandhi: 1 think
1 have said earlier to the House that
n2 agenda had been fixed. Later on
there was a discussion here because
syme agenda appeared which had
been sent from the Pakistan side.
We have again replied to it and sug-
gested that some of those matters
may not come up and we tshould con-
centrate on the economic and other
matters,

Shri Harl Vishon Eamath: Is #
secret?

Shrimatl Indira Gandhl: Tt
out in all the newspapers.

came

Shri 8, N, Chatarvedl (Firoza-
bai): Dp we understand from that
the hon, Defence Minister has said
that this agreement only accepts the
total military potential at that time
in 1949, that it does not give re-
cognitian to the mujahids and raza-
kars, that pending their  disband-
ment. They will also be reckoned
in the total military potential along
with the military armed forces al-
ready there? Is that the position?
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Bhri ¥, B, Chavan: The position is
that military potential as defined in
the 1848 agreement will have to be
stood up to.

o W AT Wi : q@ W
faretw T am q o & &frd (i
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Bhri ¥, B. Chavan; Sir, the hon.
Member has made ceriain observa-
tions. I would like still to explain
our position. When we say that the
cease-fire line has to be agreed, the
fact is that a part of Jammu and
Kashmir has been occupied by those
forces on the other side.

Shri Shinkre: They do not call it
the State of Jammu amd Kashmir;
they call it Azad Kashmir.

Shri ¥. B, Chavan: Even that area
is the State of Jammu and Kashmir;
that is what I am saying. They may
call it by any other name. For us it
is the State of Jammu and Kashmir
and by saying that we have not con-
esded any right of liberation to the
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mujahids or others, If any attempt
at liberation is made, it will certainly
be resisted with all the forces at our
disposal; there is no doubt about it.
Unfortunately certain terms are being
misunderstood. I am saying that this
agreement had absolutely techmical
significance because we have to
observe these rules since we have
agreed to observe the cease-fire;
cease-fire line has to be observed; the
agreements have to be observed; it Is
only a limited sense. In no political
sense We have agreed to allow their
people to liberate that area; we have
not concerned even that part of the
area that is under their occupation;
it still belongs to us; our sovereignty
is still there over that area. That
position is clear; we are committed
to that position,

Mo TM AAET WifgEr o e
qENT, . ..

wew W s aredeady
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Shrimati Tarkeshwarl Sinha (Barh):
May I know whether the govern-
ment is aware of the letter which the
late Mr. Nehru wrote to the UMN.
commission im which he pointed out
that in the peculiar situation of Kash-
mir, the question of security from
external aggression and the problem
of law and order were linked together
and hence India could not agree to a
reduction  ef the forees suo motu.
May I know whether the government
is aware that at thal time Mr, Nehru
did not use this word, the State of
Jammu and Kashmir because he knew
that the Pakistani occupied area of
Azad Kashmir was in their unautho-
rised occupation, he put in these two
words ‘peculiar situalion'? Is the
Government aware of this particular
expression being used by the late Mr,
Nehru realising the importance and
the complexity of the situation and
if o why did the government put in
categorically the State of Jammu and
Kashmir?

Shri Y. B. Chavan: As I said what-
ever term they may be using, we
consider even that part of Jammu
«nd Kashmir as Jammu and Kashmir,
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1257 hrs.

PAPERS LAID ON THE TABLE

Mr. Speaker: Papers to be laid. ...
A Interruptions).

STATEMENT ON POWER GHORTAGE

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
Sir, I lay on the Table a statement
on power shortage in certain States
due to drought conditions. ... (Inter-

Tuptions) .

st serete et (faoete)
WSS NEE, 56 A W1 WY @7 WA
gifa |

www afEd - # gaw wE o
aff X g

it ST grreedt : ap e Y
g % w19 ¥aw W 42 gu EIi W
HAECE | T 7 AR & qO AT
ag fergw g AT 1

Shri N. Sreekantan Nalr (Quilon):
What is your criterion? You are
giving chances only to rowdies and
favourites? It is wrong.

Mr. Speaker: Shri Sachindra Chau-
dhuri. ... (Interruptions),

EconoMmiIc SURVEY, 1965-88

The Minister of Finance (Shri
Sachindra Chaudburi): Sir, 1 beg to
lay on the Table ‘Economic Survey,
1965-66", [Placed in Library. See
No. L.T-5553/66).

ot STeTETeTC STeNY © W WE R,
TR g SHTC w1 fAvi g fom &, A aad
& Wit gart wfustdl &1 aadEAr § o
£« fau ¢ 58 fAvi o & fems @ @57
ot afpwre s §
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Shri Prakash Vir Shastri them left
the House

RESOLUTION ON BLACK FEPPER

Mr. Speaker: Shri Manubhel
Shah . . . (Interruption),

Shri Harl Vishny Kamath (Hos-
hangabai): What happened to the
first item? Where is the statement?

The Deputy Minister in the Min-
istry of Commerce (Shri Shafi Qua-
reshi); Sir, I beg t0 lay on the
Table a copy of government Resolu-
tion No. 3{12|65-EP-(Agri) dated the
1st January, 1966 regarding black
pepper. [Placed in Library. See No.
LT-5554/68].

Shri ‘Harl Vishon Kamath:
but with regard to item 2 on the
Order paper, where is the state-
ment? We have had no statement?
I went to the notice office; there I
no statement available at all Why?
...... (Interruptions.)

Sir,

Mr. Speaker: Shri Balllk Ram
Bhagat...... (Interruptions.)

Shri N. Sreckantan Nair: Are we
not Members of this House? Hawe

we no right to put questions?

NOTIFICATIONS UNDER PusLic Dzsy
Act, ETC.

The Deputy Minister in the M-
istry of Finance (Shri L, N. Mishra):
Sir, on. behalf of Shri Bhagat, I beg
to lay on the Table:

(1) A copy each of the follow-
ing notifications under sub-
section (3) of soction 28 of
the Public Debt Act, 1844:—

(i) The Public Debt (Amend-
ment) Rules. 1966 pub-
lished ip Notification No.
GSR. 109 In Uazete of
India dated the 22nd Jan-
uary, 1966,

The Public Debt (Com-
pensation Bonds) Amend-
ment Rules, 1968 publish-

(i
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lished in Notification No.

G.S.R. 110 in Gazette - of

India dated the 22nd Ja~

uary, 1968. [Placed in

Library. See No LT- 5555/
66].

A copy of the Agreemen:
dated the 2nd February, 1966
between the Governmont ol
India anj the Government
of United States of America
relating to the Investmemt
Guarantee Programme for
investmcnts  approved  for
gnarantees by Government
of India. [Placed in Library.
See No. LT-5556/66].

A copy of the Reserve Bank

of India (Note Refund)
Amendment Rules, 1965
published in Gazette of

India dated the 5th Febru-
ary, 1968 under the Pproviso
tu section 28 of the Reserve
Bank of Iniia Act, 1934
(Placed in Library. See No.
LT-5557/66].

A copy of the Insurance
(Second Amendment) Rules,
19f5 published in Notifica-
tion No. G.S.R. 45 in Gazette
of India dated the 1st Jan-
uary, 1966 under sub-sertion
(3) of gection 114 of the
Insurance Act, 1938. [Placed
in Library. See No. LT-5558/
86).

A copy of Notification No.
CS.R, 135-A published in
Gazette of India datej the
25th January, 1966 contain-
ing corrigenda to GSEH
1934 published in Gazette of
India dated the 13th Decem-
ber, 18685, under sub-section
(4) of section 280ZE of ‘he
Income-tax Act, 1861, [Placed
in Library. See No. LT- 5558/
66]. :

A copy each of the follow-
ing Notifications under gec-
tion 159 of the Customs Act,
1962 and section 38 of the

(i
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Central Excises and Bal
Act, 1044 —

) The Customs and Centrsd
Excise Duties Export Draw-
back (General) Twenty
ffth Amenim~nt Hules,
1866 published in Notifice-
tion No. GSR 177 m
Gazette of India dated the
S5th February, 1966,

{1i) The Customs and Central

Excise Duties Export Draw-
back (General) Twenty-third
Amendment Rules, 1066 pub-
lished in Notification Na
GSR 178 in Gazette of India
dated the 5th February, 1960.

(iii) The Customs and Central

(iv

iv

(vi

Excise
Drawback
Twenty-fourth
ment  Rules, 18685 pub-
lished in Notification Na
G.5R. 179 in Gazette of
India dated the 5th Feb-
ruary, 1966,

» The Customs and Central

Duties Export
(General)

Ainend-

Excise Duties  Export
Drawback (General)
twenty-sixth Amend-
ment Rules, 19868 publish-

ed in Notification No. G.
S, R 180 in Gazetta of
India dated the 5th Febru.
ary, 18686.

-

The Customs and Central
Excize Duties Expory
Drawback (General)
Twenty-seventh Amend-
ment Rules, 1088 publish-
ed in Notdication Na
G.S.R 18] in Gazette of
India dated the 5h Feb-
ruary, 1866,

} The Customs snd Central
Excise Duties Expors
Drawback (General)
Twenty-eighth Amendment
Rules, 1966 published in
Notification No, G.5.R. 183
in Gazette of India dated
the 5th February, 1966.
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-[8bri L. N. Mishra)
[Placed in Library.
No. LT-5560/68].

(7) A copy each of the follow-
ing WNotifications under sec-
tion 159 of the Customs Act,
1862:—

(i) G.S.R. 183 published in
Gazette of India dat:d the
5th February, 1966,

See

(ii) The Manufacture in Cus-
tomsg Bond (General)
Third Amendment Rules,
1968 published in Notifica-
tion No, GSR, 184 in
Gazette of India daled
the 5th February, 1986

(iii) G.S.R. 185 published in
Gazette of India dated the
Sth February, 1966.

(iv) G.SR. 186 published in
Gazetle of India dateg the
5th February, 1966.

[Placed in Library.
No. LT-5561/68].

18 hrs,

ApministasTion Rerort or Deunr
DEVELOPMENT AUTHORITY FOR
1964-65,

The Deputy Minister in the Min-
fstry of Works, Housing and Urban
Dévelopment (Shri Bhagavatl): On
behall of the DMlinister of Works,
Housing and Urban Development, 1
beg to loy on the Table g copy of
the Admuinistration Report of the
Delhi Devclopment  Authority  for
the year 1964-685 under section 26 of

See

the Dwelhi Development Aet, 1957,
[Placed in Library. See No. LT-5562/
08).

Shri N. Sreekantap Nair: 1 also
represcnt a group recognised by you
and by this House. I would like to

know why, while other groups are
called, we have not been called
(Interruptions) .

Mr. Speaker: If I am pressed to
that position, I might say that there
# ac\ even ocna group,
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Shri N. Sreekantan Nair: Why
do you give your attention to others
and nol to us at all? (Interruption).

Mr, Speaker: Order, order, I call
individual hon. Members; not groups.

Shri N. Sreskantan Nair: What
should 1 do to curry your favour? 1

would like to know that. This s
not proper. This is not a family
property. {(Interruption).

Prevention ofF Foop ADULTRATION
(AMENDMENT) RULES.

The Deputy Minister in the Min-
istry of Health and Family Planning
(Shri B. §. Murthy): On behalf of
the Minister of Health and Family
Planning, I beg to lay on the Tahle
a copy of the Prevention of Food
Adulteration (Amendment)  Rules,
1865 published in Notification No
G.S5R, 1814 in Gazette of Indie
dated the 11th December, 1965 under
sub-section (2) of section 23 of the
Prevention of Food  Adulteration
Acl, 1954 [Placed in Library. See
No. LT-5563/66].

Notrrications unper KErata ELECTRI-
crry Dury Act

The Minister of State In the Min-
Istry of Lrrigation and Power (Dr.
K. L. Rao): | beg to lny on the Table
a copy cach of the following Notifi-
cations under sub-scction (4) of sec-
tion 13 of the Kgerala Electricity
Duty Act, 19683 read with clause (c)
tiv)y of the Proclamation dated the
24th March, 1965, issued by the
Vice-President, discharging the func-
tions of the President, in relation to
the State of Kerala:—

(i) S.R.0. No. 116/84 published
in Kerala Gazette dated the
28th April, 1964

(ii) S RO, No, 401/65 publish-
vd in Kerala Gazette dated
the 9th November, 1985

[Placed in Library. See No.
LT-5564/1].
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13.02 hrs,
PUBLIC ACCOUNTS COMMITTEE
Forry-TraRD REPORT

Shri Morarka (Jhunjhunu): 1 beg
to prescnt the Forty-third Report of
the Public Accounts Committee on

Appropriation Accounts (P.&T.),
1963-64 and Audit Report (P.&T.),
1945,

13.024 hrs.

MOTION ON THE PRESIDENT'S

ADDRESS—contd,

Mr. Speaker: Further considera-
tion of the motion of thanks on the
President's Address, togcther with
amendments  moved thereon. Shri
Omkar Singh to continue his speech.

Shri Harl Vishoo Kamath (Hos-
hangabad): Sir, before the debate is
resumel, I wish to  point out one
thing.  Yesterday, you are aware,
when the debate was in progress,
the Treasury Benches were vacant,
and not a single Minister was pre-
sent, not a single Cabinet Minister
was present,

Mr, Speaker: | have told them.

Shri Har|i Vishnu Hamath: I would
suggest a remedy. If not even a
single Cahinet Minister is present on
the treasury Benches, 1 suggest that
the time taken to summop Cabinet
Ministers to the Treasury Benches
should be debited to the Congress
party’s account. Otherwise, parlia-
mentary democracy cannot function

Mr, Speaker: Order, order. I have
already saij that I have brought this
matter to their notice,

Shri Harl Vishnu KEamath: But
they are incorrigible,

st oiere fag (w1%) © wew
g, W F wrw wwenw b oart #
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Shri Bhiv Charan Gupia (Delhi
Badar): Mr. Speaker, Sir, the year
ander review is the last year of the
Third Five Year Plan and within the
next few weeks the country will enter
the Fourth Five Year Plan. There is
shortfall in the targets of almost all
the factors. There have been tremen-
dous stresses and strains on the eco-
nomy, administration and the people,
on account of the Chirese aggression
in 1982 and the Pakistani aggressions
last year, Our jawans fought with
eourage and wvalpur; the people faced
the situation with a umited will and
solidarity, and the Government gave
a bold, farsighted lead to the country
under the august leadership of the
Iate-lamented Shri Lal Bahadur
Shastri on the strong edifice built by
the late Pandit Jawaharlal Nehru.
The Tashkent Declaration is in keep-
tng with our foreign policy and our
bonour and dignity, Shri Shastri
showed to thc world that if India
could fight valiantly for its national
honour and integrity, it could equal-
ly rise to the occasion to bring peace
to 600 million people of India and
Pakistan.

Now we are in the midst of seri-
ous challenges, There is the foreign
exchange crisis, fall in agricultural
proiuction, low industrial produe-
tion, rise in prices, the problem to
check growth of monopolies, and
how we should strengthen ouwr de-
fence and streamline our intelligence
service.

Bosides these probl

, there s
e grest problsm of Plap  imple-
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mentation. 1 regret to say that un-
less go ient pays adeg at-
tention to this part of the plan, the
results would be none the better,
when we review progress, at the
end of the Fourth Plan, There has
been discussian about this and while
the plans have been formulated, this
problem has always been before the
Government, but unfortunastely no-
thing has been done in a substantial
manner; anl, we remain where we
are,

At the time of the Third Plan, it
was said that in the present func-
tioning of the adminisigation, con-
sultation with other authority 1s not
always conflned to broader matters;
instead, it is too frequent and too
concerned with details and, there-
fore, impedes effective  action
Further it is said that for the croa-
tion of any programme or project,
the primary ncej is to 8x gpecific
responsibility on the agency con-
cerned and, within it, on particular
individuals, Within defined limits
each individual should be given full
responsibility and with it, the neces-
sary measure of support and trust
If he failg in the discharge of his
responsibility, he shouli be replaced.
But, so long as he holds the office
with which he i3 entrusted, he
should accept all its obligations,
and, equally he should be placed in
a8 poiition effectively to  discharge
them. Government might have
taken action against those officors
who have been charged wilh cor-
ruption. But I fail to find any ins-
tance where an officer has been
punished for not discharging his
responsibilitics properly.

In this connection, this jg what
our Vice-President, Dr. Zakir Hus-
gain saij in 1963

“The present administration has
inherited some of that exclusive
forbidding touch-me-not-ness, some
of that stand-ofish  sense of
superlority, some of that lack of
mmopathetic understanding which
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[Shri Shiv Charan Gupta]

was associated with the adminis-
trator of the past. It also inherit-
ed, perhaps, some of that lack of
initiative only mnatural in a cir-
cumstance where points of initia-
tive were mostly occupied by for-
eigner, It also inherited some of
those narrow loyalties of com-
munity and caste ang language and
region which could flourish and
grow under foreign rule, for alle-
giance to those narrower loyalties
did not place any higher and lar-
ger loyalties in the joopardy. These
and similar habits and attitudes
cling to the administrators as re-
mnants of a past they can never do
top much to shake oft.”

There cannot be a better appraisal
of the situation than what has been
done by so eminent a person as Dr,
Zakir Hussain, who is our Vice-
President. It is very essentia] that
this problem is given attention to.
Otherwise, I am afraid this morass
of administration will upset all the
efforts of the government in raising
the standard of this country and
bringing planncd progress to the
people.

Shri D, C, Sharma
What about the Delhi
tion?

(Gurdaspur):
Administra-

Shrl Shiv Charan Gupta: It is none
the better.

It is good that the Administrative
Reforms Commission has been  ap-
pointed and no less & person than
Morarjibhai is its Chairman. May 1
ask whether government will not do
anything till the report of that com-
mission is out? There are other
matters which can be attended to
without any difficulty—the fictitious
and chaotic routine procedures of
adminustration.

For instance, there was an instruc-
tion that no paper thould remain on
a file for more than 24 hours. I am
sure if this one instruction is fol-
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lowed, @ lot of inefficlency and cor-
ruption will disappear. But for that,
the heads of administration are re-
quired to be wvery vigilant and
active, Similarly the job as to how
to deal with the public is also im-
portant, Similarly, the supervisory
staff generally sit in their offices and
do not move in the fleld. That is
how our various problems are eaggra-
vated rather than solved.

Coming to the foreign-exchange
crisis, no doubt a committee has
been appointed for import ubstitue
tionn. I would suggest that immo-
diate steps should be taken to en=
courage import substitution, if we
want that industries in this country
shouli go on. At presont, there is
a great crisis and most of the indus-
tries are nearing closure. Unless
some immediate steps are taken,
there will be difficully,

1 would also request government
to consider whether it is desirable
to import items like stainless steel
and raw cotton and articificial sk
yarn which are required for manu-

facturing luxury items, If in the
face of the prosent crisis, it is pro-
posed to import such items at the
cost of other items necded for the

development of the country, we can
easily imagine the results,

Coming to the question of agricul-
tural production, there has been un-
due and harsh criticism of the Food
and Agriculture Minister., Whatever
steps are taken by the govornment
for 1966-87, it is a patent fact that
our agriculture still depends wupen
nature. The dual responsibility of
the Central Government and the
State Governments docs not  nllow
the Central Government to do much
in this regard. It is regrettable that
some years ago at the Nagpur Con-
gress session it was decided that
sel-vid: cooperatives should be en-
couraged and developed But un-
fortunately they could not be deve-
loped to the extent desired, with the
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result that the poor peasant is still
suffering and it is ultimately affect-
ing our agricultural production. I* is
a well-known fact that even & coun-
try like Russia sufferei from tood
shortage, In spite of their mecha-
nised means of cultivation, ihey
could not produce adoquate food and
they had to depend upon imporfs
from USA. Similar is the position in
other countries also, But we are not
to be guided by that, We have to
take steps to see that production in
our country increasca.

1 agree that what has happened in
Bengal should not have happencd.
Instead of the remedies resorted to
by the West Bongal Government
like repression, they should huave
resorted to persuasion. They shculd
not have used bullets, instead of
giving rice to tha poor people there,

1 have a report from the Food
Ministry—Review of the Food Silua-
tion. In page four of this report it
is said:

“It is intended umder the sche-
me to provide a nutritive diet to
children, nursing and expectant
mothers, the aged and the in-
firm."

I am sure the Food Minister would
not be unaware of the difficultics of
landless lsbourers in the willages
They have no foodgrains there. They
are not producing foodgrains thom-
selves, They have to depend upon
the open market for mceting their
requirements. When the Food Minis-
ter said that a scheme is souglt to
be evolved to provide a  nutritive
diet to children, nursing and expec-
tant mothers, the aged and the in-
firm, some positive scheme should
have been evolved to provide food
for the landless labourers. Last
year, 1 happened to go to a village
in Uttar Pradesh and T saw that
people were living on sweet pola-
toes, The tolerance of our peopls
has become proverbial. This thing
cannot go on for a long time, There-
fore, it is essential that these lana-
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less labourers, thyse smsll agricul
turists, who do not produce enough
foodgrains for themselves, are al®
taken care of and some echem®
should be evolved by the Govern
ment to provide foojl for them as
otherwise there will be difficulties

Sir, the problem of rise In price
is there. The late Prime Minister,
Shri Lal Bahadur Shastri, and now
our present Primo Minister, Shr.mal
Indira Gandhi, have emphasised
more than once that essential come
modities should be provided at Ialr

price to vulnerable sections nf thm
society—that is, the landless lzb-
ourers, the poor people, the lower

and lower miidle-class people, gow
ernment servants etc. I am afraid
nothing substantial has been done
in tha last 15 or 18 months in that
connection and the condition of
these peaple continues to be bad If
neg worse. -

Now, bonus has been declared by
the Government. It is essential, it i
important to chowk and to  assesy
whether the bonus scheme given 1o
government servants and otherz i
sufficient to offset the strain of tim
rise in prices on their meagre wagep

I now come tp the Fourth Five
Year Plan. I would submit that the
hotch-potch policy, loose thinking
and inefficient implementation will
not take us any further, Sir, If yoo
sce the  condition of the lanilews
labourers and you see the conditiop
of the 42 per cent cultivators whp
are holding less than one scre and
in the aggregate only 1.2 per cent
of th> operated land In this country,
the conditions are very bad thers.
It we want that the conditions of
the rural areas should improve it B
very essential that village indusiries
should be create]j in the rural areag
1 should say, from the present re-
cord jt is hardly possible to concluge
that the steps so far taken will crea®
any impact on the economic life of
the rural population. It ls nocessary
to define the scope of village smalb-
scale and large industrieg so thet us



2129 President’s

[Shri Shiv Charan Gupta]
due competition may be avoided and
i s clearly known what industries
are to be established in different
sechions,

If we wish to establish a self-re-
Mant snd sell-containeg village con-
munily it is necessary to ensure a
balanced relationship betwcen the
organised private sector of non-
aymvicultural industries and the vil-
lages, between mechanized and lab-
our intensive industries and Det-
w.en the town oriented industrial
sconumy in general and 'hie willage
orientu | decentralized eConouny.
Whalever we muoy talk of improving
the lot of the poor people, 1t 13 not

goinz to improve unless ssme  de-
finite steps are taken by lhe Cov-
ernmeat i that direction,

We have been thinking and we

have been aiming at a mixed econo-
my. There was no harm in  that.
Perhapa in the last 15 or 17 years it
was easential for our country to take
everybody with us in the mass up-
surge for developing our country and
for having a reswgent India, But to-
day we have to make appraisal of
the whole  situation, of what has
Rappened in this  country in the
last 16 or 17 years. When we make
that appraisal we have 0 come W0
this conclusion that unless theie is
rural industrialisation, uunless  the
Government lakcs proper steps to
increuse and give necossury  gale-
guards lo rural industvics and rurasl
economy, it will not be possible to
achicve the desired resaults, What
th: Cong-ess Pres'dent said st the
Jaipur Congress Session is unpor-
sant. This is what he said:

“It is eleven years since we
clearly and uncquivocally accept-
ed socialism as our goal. We
have to accelerate our effarts at

- arhieving our declared objectives.
QOur development  during  this
prrind has na douht heen signi-

" ficant. But it has not succeeded in
lessening, et alone removing, the
disparity Dbetween the rich and
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the poor., On one side we see an
affluent class indulging in cons-
picuous spending. On the other
side, we see masses of people
living in misery and squalor, We
see production getting more and
more oriented to luxury items in-
stead of to the neccessities of the
common man.”

He suggested certain measures also,
He suggested g number of consumer
industries, with a view to influencing
the price level, to be established by
the Government, He suggested that
no second licence for an industrial
undertaking should be given to the
same party or group unless the first
licence has been implemented. He
also suggested thut with a view 1o
increasing the tempo of production
licensing may be dispensed with in
respect of industries which do not
require any foreign exchange gither
for capital goods or for raw mate-
rials. He said that this will encourage
cntreprencurs to design and fabricate
capital goods ang utilise local mate=
rials for manufacture, The objective
of improving indigenous technclogy
and achieving import substitution will
receive a great impetus by such libe-
ralisation of the policy of licensing.

I have to submit in this connection
only ong thing. The hon. Law Minis-
ter, Sh-i Pathnk, the other day., dur-
ing the Question Hour, said that the
Government will take time to decide
even about the interim measures on
the report of the Monapoly Commis-
aion. It is most painful. This question
of the Monopoly Commission, this
quostion of concentration of wealth
hns baen poing on for the last
several  wears in this country.
This aurust Houss hag bern agle
tating abont it. ‘This countrv hay
been  showing  concern abnut it
I thourht that by this tene the Gov-
ernment shonld have deeided, thaugn
not nn the lon~-te'm measores,  at
least on the short-trrm mesenres, It
is regrettable that 1  Goveroment
has nnt taken any decision even sroes
fnterim measures,
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1 have to say only one word about
the nationa] emergency. Hon. Mem-
be:s irom the Opposition said that the
emerguncy should be lifted. Perbaps,
there is not so much need for the
emergency at present. Bul, Sir, when
hon. Members from the Opposition
were saying something about riots in
Benga!, something about repressive
measures by the police there. I want
to know from them one thing. What
has huppened in the Bengal Assem-
bly? Is that the way how we should
function our democracy in this coun-
try? It would have bLeen better if,
while condemning 1hge Government
for their repressive measures, the
Opposition had come forward lo con-
demn those who created riotous scenes
in the Bengal Assembly and did not
allow the Finance Minister of Bengal
to read his Budget Speech,

Sir, the new Prime Minister, Shri-
mati Indira Gandhi has taken over
the reins of the country only recently.
She is an  accred:ted leader. She
knows her responsibility. She is pot
new to us, [ hope with our heritage,
with the legacy which we have bor-
rowed from Pandit Jawaharlal Nehru
and Shastriji, the will follow the same
lead and take this country from
strides to strides and the country will
progress under her august leadership.

With these words I support the
mot'on of Thanks.

wt o0 fre wET™R (Failv)
ITeTE FEEG, A &t ¥ gma
afwarem # € fagt o7 qow 2
& TER o € mwegTEl Ao oWt
For frar & 91T 7 AT &
=g g g o faa § o TE
gy frafa ov |t g3m9 1A )
Tegfy ot & fag, @i fe frer & ow
WA amifaw 7 A §, @y o ar
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fr sgin faval wfia o vqoa o
WX g A wwfaa fam g
FEA w7 § fie wifeq it wod fawm,
gafa ot @ @1 s & wenw
¥ Ay waww § | o0 wifia
wqueat & fag G gma fd § foq o
fasiT wea g w wgArAT g

gl mzat Wi uwE dvee ¥
&I T4 ¢ 1 °" ar anfa-gifa ¥
wEi § awn § ) wmifea gt gu medh
wE & fafea 7t | ca® fag & wmos?
% ERENA WEEIT HgT aar w7 g
# 1| waar w7 arn w3 § s afe ok
wifia ) g § & g gt mod
X %7 3 9rfy oIt ow g & A
T o gfrar & aw dw & oy
wfg

st tegafa O & wpr g froafe
TR UQAT GO W & wer
fammmardr ifamTi § 7 &y 17 Wi
Gf wraTm W g ® sman and,
at fas¥ gu &l & maar w fase
g, Al 9 uWA w1 aa g,
famm A1 mwidt & aqF 97 W
W gang daT gt mosfa @ ¥
wigw &1 qUME 5 & wow amd
W

“Qur Government will rontinus
to work for peace in the world.
Prace is essential for ocur own
deve opment and procacss and for
the well-being of & . propic.. To
this ond, we shall strive to stren-
gthen international co-operation,
based on the principles of peace-
ful co-exigtence, nom-interference
in the internal affairs of others,
nor-alignment whch implies free-
dom to judge igtues on their
merits and, above all, the abun-
domment of the use of force to
settle disputes”™
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Teafa ot & o dows g &
B wga w fear o fEm
fear ot fa=me &% § ag ¥ W™
¥ ag wmar f gar qmifaw agefa
ot ¥ fraga Sr-gforees o A faar
& w1 3aF fag gaTe yagd wae G
enfia dfsa saTgEm™ 708 7 WY A
famr a1 1w xad faat s
€ Y T O s adi gk &,
o ¥ =T § 9w g o dme
& e o w1 & wror § 1 wTow g
ag 7T T & % juck of spiritual
element in the process of execution
TEE W FH &Y ¥ FW A
arenfore At ¥ gwtr W
YT & @ ¢ xafeg ga s
1 N WY gae wmrA & fafer & o
FT wgAT 91T § R aw aw wsw
qeAfea® FTTAtEl w1 QG
X TATA( AT @ aw wif=rgel ag-fra
&1 T qg {r @ A,

% WA axen ¢ afew e
farmeat i gemdm & . . .

@t wo fwe L L wrenfers
w & oo @fwd | e 0%
o 6 wfmw By 1 @R
aft @ @ ® g w o
¢ A ww & g & ol ¥ f xw
qT@ G TR §, R o o [
¥ feara § mr T dw qr aw Z Ay,
A% X 261 WIT 263 W A0H &
ATTET ST QTR A ST CHATE

“Spiritual workers have to re-

deem the world from the throes
of imagined duality by brineing

home to people the Truth of the
onity of all life”

% werwr IR ani ey f
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“You have to win people to the
life of truth, they cannot be
coerced into spirituality. It is not
enough that you should have
triendliness and goodwill in your
hearts; to succeed in your work,
you have to bring home to others
the conviction that you are help-
ing them to redeem themseclves
from bondage and suffering and
to realize the highest to which
they are heirs. There is no other
way to help them to spiritual
frcedom and enlightenment.”

Wi o, s § ag ghrrdy oo 6
o &, wif=rqer & -ofraw 1 e
@ W § S F Ay qEw oA
o1 AafEr gEdes W, a1 fer &
WTATT 1o, WX T AAF & "
azw! 9T TwAfa ® deer @ Wk
o wrd ¥ W g wge
T@T A I AT K1 AT g WA
w9 S ¥ T Ay gy favwa g fE
Pt Tufd AEET §T e AT
ErT WY IWF I AW AW ¥ OF wifa
o 7% feoor any faw & swifra o
[T WA |

u# & oz ®ga1 wwA § fe @
wic ufgar & gardy midT o 7 fow
T amE & i Y 47 gt A
A oF TX w F AT IAT F 7T
iy & T AT g TEY § A e g
¥ 39 W EE w9 A
mear & am fa=re w1

wa & & wgm i g wiife fay
oft wZrCrr ¥ 300 ArETAT W frww
arérw 18-1-67 W T | WX AW
wfezae ¥ T o wAmm arn afien
wx M faz ot mdaf & o i
T wfasrdl & qra ¥ AW ¥
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¥ wrdrdt #1 o faww dar fw
e A # st w6 g6 AR
@ AW Gfeeaw & & § 7 Jmd
€F X Tad e B avd fa w@ w1
% aar & @xF @ o wf g )
€ wEl ¥ A A agafa @ s
afwaman § 98w & & 19 FWE )

Shri Dajl (Indore): Mr. Deputy-
Speaker, Sir, the President's Address,
as a reflection of Government's policy,
1 am constrained to observe, is most
uninspiring and insipid. It reflects a
lamentable poverty of thinking on the
part of the Treasury Benches and
paralysis of action following there-
from.

It we survey the national scene,
what are the most important subjects
or phenomena that we find today?
I venture to submit that the present
gituation is fraught with a growing
economic crisis and a deepening poli-
tical myopla and I will try to deal
with these two points briefly during
the time I have at my disposal

Is the President's Address reflect-
ing the Government's thinking? Does
it show any awareness of these two
important dangers that today work on
the political horizon of our country.
1 venture to submit that it seeks to
close its eye just as . . .

Shri Kashi Ram Gupta (Alwar):
Bir, on a point of order. There is
no quorum in the House.

Mr., Deputy-Speaker; The bell i
being rung. . . Now there is quorum.
The quorum should be maintained. It
s just the beginning of the day.

Shri Daji: Bir, if we survey the
economic scene, 1 will only recall the
statement of no less a person than the
President of the Congress. He has
recently said that the economic crisis
is a greater danger then any dang-r
to our bo~ders. What is that economle
crisis? 1 submit, the biggest crisis
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today is, on the one hand, 80 million
people condemned to famine cond»
tons and, on the other, 60 handful of
femilie; controlling ths total wealth
of the country. There has been »
revolt even by the Monopolies Com-
mission and & report of the Mahls»
nobis Committee. And what does the
Government seek to do about it? The
Mahlanobis Committee wus appointca
on the eve of the Third Five Year
Plan, when we were discussing the
third Five Year Plan and it was sup=
posed to guide us during the Third
Five Year Plan. The Muhlanobis Com-
mittee sat for years and years and
when it submitted its report, the
Government appeinted another com-
mittee. Now that committce has
submitted its report and the Gow
ernment has appointed a  third
secretariat-level committee, We were
promised by the Finance DMinister
that when the secretarii-level com-
mittee submits its report there will
be a high-power committee. Then
there will be legislation before Parlis-
ment and there will be a Joint Select
Committee by which time Parliament's
life will be gver wnd a new Parliamen
will come into being. In any case, i
definitely shows that the Government
has no intention of bringing about »
re-orlentation of its economic policies
in its Budgets because by that timw
eertainly the lahours of the secre-
tariat-level commitlee and the high
power commiltee are not likely to be
completed.

As long as we do not solve this pro-
blem, the crores of rupees that we are
spending on planning, if they are g
ing to fatten and batlen the Talas
and Birlas, we are noi going to svlve
any economlc problem that faces the

country.

Shri Shinkre (Marmagoa): What 1
your remedy?

Shri Daji: The Planning Commis
slon has surveyed the Third Five Year
Plan and having surveved the Third
Five Year Plan In a recent studv 3
has found that there are serious
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shortfalls in the various sectors. There
sre shorifalls in steel because the
Americans did not give us Bokaro in
time; there wie shortfalls in fertilisers
because the private scclor did not
carry out ils commitments; there are
shortfalls in cement because the pri-
vate sector blackmailed you; there
are shortfalls in soda ash because the
private sector wanis to charge too
high a price—al| this has been given
in a report of the Planning Commis-
sion. And what do we propose to do
mbout it? The President's Address
chooses to keep mum. It is the case
of a housewife who closes her eyes
when the cat is lapping up the milk
thinking that by closing her eyes ghe
does not see the cat lapping up the
milk and, therefore, the milk is not
being lapped up. That will not solve
the problem.

Let us take the case of fertilisers—
a most shameful surrender to foreign
and Indian monopoly interests, com-
plete sell-out of the national interest
by Shri Subramaniam on his visit to
‘the USA in the case of the fertiliser
dral, We give a b'ank cheque. As the
Congress President himself said, it has
glven a carte blanche to private inte-
rests to charge looting prices for
fertilisers,

‘What happensd in the case of
cement? The private  sector  black-
mailed you saying, “Till you give us
a price rise, we will not give you a
cement factory”. They held back the
cement factory during the Third Five
Year Plan and ultimately forced you
to glve a price rise in cement. Only
now they are promising new cement
factories in the Fourth Plan.

That is not all. Has the Government
l=arnt thess lessons? No, Sir, Now
even the agricultural sector is being
handed aver to the private sector and
we have the spectacle the shameful
spectacle, of a big seed farm being
given to the Birlas in Punjab against
which volcen have been raised not
only from the Opposition but even
from the Congress side,
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Shri Vasudevan Nalr (Ambala-
puzha): They are going to have one
more in Rajasthan.

Shri Daji: And they are going to
have one more in Rajasthan. Shri
Asoka Mehta, the mnewly appointed
Minister spoke some hurting words
at Saugor University, not for bank
nationalisation but only for increased
credit controls; but when gquestioned
in Parlisment, like a coy maiden, he
retracted even fiom this and said that
it was only idealism being spoken te
students, A wminister of Cabinet rank
talking about some more control on
banks and industry has to retrace his
steps because the big business press
mounted an offensive even on  this
halting statement. In the face of this
big business offensive we expected
the President’s Address to chart out
very boldly and courageously the
only path that can lift India out of
the economic moram, the path of in-
creased socialism. Our evils flow not
hecause we have too much of socia-
lism but because we have too little
of socialism. The remedy of the
evils lics not in decreasing the dose
of socialism bul in increasing the dose
of socialism. The public sector may
he inefficiently managed sometimes;
hut that does not do away with the
fact that the private sector is more
mismanaged. The only reason why
we often hear about the public sertor
mismarmagement is because we  dis-
cuss it in Parliament. How many
mills are being closed on account of
mismanagement? What happened to
the Indu Group of mills in Bombay?
The Government rectified the remedy,
handed the mills back {o the same
owners and after four years the same
crisis has repeated itself. The Gov-
ernment, through the words of Shri
Manubhai Shah in the House, pleaded
helplessness. The Goverrrment is
being reduced to the task of a cycle
repair shop. The ¢ycle is puntured by
the industrialists, the Government
repairs it under the Industries (Deve-
lopment and Regulation) Act, hands
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it back to the industrialists for punc-
turing it again and bringing it back
to the Government after puncturing
it. Is this the way out of the morass?
With all my respect to the late Prime
Minister, who hmd great victories on
the battle front and on the peace
front, 1 say that on the economic front
the accepted national policies have
slowly but surely been eroded and
dungerously eroded. Unless the trend
is reversed, 1 dare say, we arc not on
the crossroads but we are on the brink
of ruin and a dark future. And the
President's Address does not give any
hope of a new policy or u new look
to the old policies!

Then, there are famine conditions
and what have we done about them?
The Government says that six crores
are facing a famine and we are still
guided by the old British Famine
Code. In 'my State, Madhya Pradesh
from where I come, with this high
cost of living a famine relicf worker
is given 90 paise a doy and that also
after he is forced to purchase a bidi
bundle of 20 paise manufa: tured by
an advasi society; the net amount he
is given is 70 paise, Is 70 paise the
relief that you give? 1 it sufficient?
For 60 million people suffering under
famine, you have handed over to them
a sum which is not equal to 30 palse
a month. That is the relief given on
ap average.... (Interruption) and
having done this duty we are asking
the children of schools in Italy and
Holland to collect lunch coupons for
the starving Indians. Church bells
are ringing as never before in the
century to colleet lunch coupons for
starving Indiins. Tt is a matter of
degradation and shame. Is it not suM-
cient for this Minister of famine,
failure and futilities to debase him-
self? But he wants the entire mation
1o become a nation of beggars collect-
ing lunch coupons from children of
Italy and Holland. If we go to Con-
naught Place to Hotel Gaylord, Volga
or Laguna, do we see any signs of
femine in this country? Have we all
contributed to famine relief in the
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country that we should urge school-
children of Italy and Holland to com-
tribute Junch coupons? Have we any
vestige of shame left? Have we any
vestige of national prestige left? Are
we to be degraded to this extent?

This is the question and faccd with
this question the Government wanis
to screen ils own abject failures by
painting a dismal picture and issulng
appeals to U Thant, Shri Sen of the

Shri Hari Vishnu Kamath: And the
Pope.

Shri Daji: ....and the Pope to bring
reliet to India. This really is Leg-
gary. That will not solve your food
problem. What will solve the food
problem? The only thing which can
solve the food problem is the jand
reforms. The land reforms have been
sabotaged by the Chief Ministers.

Let me now gome o a very mmpor-
tant problem of political gcene. What
is our politicul scene? Qur political
scene, 1 submit, is corroded, above all
by what Mr. Setalvad has called, a
constitutional diclatorshijy which is
ringing in Indm ever since 1962, Sir,
I will, through you, remind the Gov-
ernment Benches that when Emer-
gency was required, we, the Opposi-
tion, stood as one man and voted for
the proclamation of Emergency. That
was the mora] basiy on which alone
Pmergency should be continued in
our country. We did not fail in our
duty, As Laski once poinied out, the
ultmiate sanction of law in a demo-
cratic society is not the stamp of the
legislture but the acceptance of it by
the public opinion. Today, the publie
opinion has repratedly, from all see-
tions of the public opinion, decried
the continuance of Emergency, Not
only Mr. Setalvad, not only Mr.
Gajendragodkar, not only Mr, Ashok
Sen but everyone, including so many
Congress Members in this House it-
self, have said that Emergency shouM
be revoked. It Parliament is not 1o
be rendered into an essay in futiligr
the voice of Purliament has to be
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heard and Emergency revoked imme-
diately, It is not the right of the
Government to continue to have the
D.LR. powers. Instead, what is done?
Mr, Nanda abdicates his powers and
¢a.ls a meeting of the Chief Ministe:s
@sking them, “Should we end Emer-
gency?" and the Chief Ministers say,
SNo”, What has the Statesman to say
gbout it? It says:

“To expect the Chiet Ministers
and the Union Home Minister
voluntarily to give up the arbi-
trary, unguestioned and unques-
tionable autnority they wield
under the Emergency would be
like expecting a conclave of cardi-
nals to make a collective declara-
tion of atheism or a convention of
tycoons to renouce the pro_i,_it
motive.” ;

If there is to be procurement, who is
to be asked? The Chief Ministers are
to be asked. If they say, no procure-
ment is possible, there is no procure-

ment. The Chief Ministers are asked, .

“Should the Emergency be lifted?”
#nd they say, “No"” and nothing is
done,

Then, the I.G.Ps are collected. Mr.
Nanda says, “Use D.IR. only against
goondas and friends of our enemies.”
The Secretary of the District Congress
Committee was arrested in Calcutta.
I want to know, is he a goonda or a
frieng of the enemy? Under which
category does he fall? Once you give
this instrument to the Police, the first
thing is not the use or the abuse of it,
but the police mentality that you are
{ -ceaing for the eontinuance of the
D.IR. The incident of the Banaras
Hindu University and the incident in
Bengal:are not an isolated phenome-
-pon. The policemen become embol-
-dened when you give them arbitrary
‘powers. Mr. Sen, the Chief Minister
. Bengal, is refusing to give a judi-
-®al inguiry. He is confessing that the
foottng was irregular. I do not ex-
fie~t this non-violent Congress Gov-
<z~ment, the nor-viclent police, to
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avoid any force. But let us accept
this course that if there is shooting,
if there is any death, a judicial in-
quiry should ‘automatically be held.
There shoulq be a wminimum gua-
rantee given to the citizens of the
country. The Chief Minister denies
this and he pleads to the charge that
the shooting was irregular unneces-
sary and unjustified. I say npothing
more on the subject.

Mr. Subramaniam, a very able man,
came to the House and said, “What
can I do? I wanted to send rice to
Kerala, But the Chiet Ministers of
Madras and Andhra unilaterally dis-
continued the supply of rice to
Kerala,” Iam quoting his own words.
This is happening during the Emer-
gency when the Cenire has powers
to give directions to the States, Who
is ruling the country? It is better that
this Cabinet of Mrs. Indira Gandhi
resigns and the Chief Ministers con-
stitute a Council to rule India. The
Chife Minister of Madras can say, “No,
I will not send rice to Kerala” and
the Chief Minister of Andhra can
similarly say so and Mr, Subramaniam
can say, “What can I do if unilterally
they discontinue the supply of rice to
Kerala”. And hence the people of
Kerala are starved, This is what is
happening. The Chief Ministers say,
no land reforms and nothing is done
in that direction; they say, no pro-
curement and so there is no procure-
ment,

Sir, today has come, what I call in
ericket parlance, a sixer from the
Chief Minister of Bihar. Some
charges have been submitted against
him, by his colleagues to the Pregi~
dent, of corruption, and the President
wanted a report. To that, the Chief
Minister of Bihar has said, “Who is
the President to ask a report from
me?”, It has appeared in all the
papers., Will some gentlemen tell
this warlord from Bihar and bring
him to his senses? Will the Defence
Minister come to gur aid, to the aid
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of the Cabinet, to the aid of the Presi-
dent, and tell the Bihar Chief Minister,
“If you do not submit to the authority
of tne President there wre powers
enough with the people of India, with
the sovereign Parliament, to make
you submit to the will of the P.esi-
dent, will of the Constitution and the
will of Parliament”, Why is this? The
Chier Ministers think they can come
and puther in a conclave at Delni and
hob-nob in the ele:tion of the Prime
Minister and having elected the Prime
Ministe”, they become the Mughals,
the new stalwarts, that rule the coun-
try. This is a new danger on the
political horizon, There is a great
danger of the warlordism of the Chief
Ministers, the warlordism of a few
handful of political persons in the
majority Party, ageinst whose wishes,
it seems, neither the Cabinet nor the
Ministers can take any effective
action. This, I submit, is the end of
democracy. [ say, this is the begin-
ning of an end of democracy. Unless
you stop it here and now, the whole
scheme of our Constitution will be
torpedoed and will be endangered,

Much has been spoken of the ferti-
liser deal. 1f there was uny demo-
cracy in the Cony.ess Party, the voice
voiced at Jaipur should have been
enough to sabotage it. After all, Mr.
Kamaraj has opposed it. 1 do mnot
want to go into the again; I
only want to point out one dange-
rous thing. What has Mr. John P.
Lewis, the Chlef Aid Administrator
in India dome? He has written a
letter to the Government—I will not
read the whole letter though 1 have
got the full letter but 1 will only read
a few lines:

“We are ready to proceed imme-
diatelv with the ‘negotiation’ of
the loan and in this eonnectinn
wonld 'k~ to put several ques-
tions »hnut which we would ke
to ha ssymirsd during the process
of nezotiation™
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Then, further it says:

“While we want to take this
occasion to inform ourselves rather
carelully about the agricultural
expansion programme the Govern-
ment is undertaking, we have no
desire at all to make this ques-
tion-ask.ng-answering proceas
public. We do not propose that
any of the points raised below be
directly incorporated or reflected
in the loan agreement. I request
only that you give me a side letter
dealing with the indicated sub-
jects.”

Here is a US. diplomat trying to
suggest that a secret mgreement be
entered into and here is another
officer of the Government of India
by the name, Mr, Boothalingam, in
his reply saying that this is accepted,
‘that this need not be put in the agree-
ment and that he was giving all the
assurances. And the assurances are
that the fertiliser factories will be
given to the Birlas, namely, Delhi
Cloth Mills project, Kotah, Jalan pro-
ject, Kotah, Birla project, Goa, Andhra
Sugars project, Kothagudam, ICI.
project, Kanpur and some other com-
pany at Madras. All these assurances
are given. He says, they need mot
be published in the negotiations and
let the side agreements be passed. 1
submit, this US. diplomat who |
teaching our Government to enter
into secret agreements is teaching this
Government to flout the sovereignty
of Parliament, the sovereignty of the
people of India as enshrined in our
Constitution. In the name of sove-
reigntv of Parliament, T call upon
this Government to ask the US. Gov-
ernment to Immediately recall this
gentleman, John Lewls. ...

Shri Shinkre:
Boothalingam?

What about Mr,

Shri Daji: T am coming to him also.
He should not be allowed to abuse
our hospitality by these secrst deals,
A democrntic country does not belleve
in secret deals. Whatever deals there
are, let the deals be presented before
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the House and before the public scru-
tiny. Why should Government be shy
of public scrutiny? Why should Gov-
ernment accept this humiliating U.S.
suggestion of entering into secret
agreements? I would like to know
who authorised Mr, Boothalingam to
do so. Either Mr. Boothalingam or
the person who authorised him must
be shown the boot, the democratic
boot, because this country shall not
be ruled in the way in which the U S.
Government rules its democratic
country by secret agreements, secret
pacts and secret conclaves. ...

W fegmar waw (midar)
ITTEIW WErEW, ¥ AFT M wrow
anry ng § | gfs 7 FEaE ofes
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Shri Daji: 1 have no objection.
Mr, Deputy-Speaker: Not necessary.

Shri Dajl; Then, there is wnother
thing. We were lold in this House
that the Chiet! Minister of U.P. has
chosen to keep Ris. 3 crores of Defence
Fund for use in UP. What is happen-
ing in this country? I would llke to
know it. After hearing this, similarly,
the Chiet Minister of Madhya Pradesh
will ulso like to keep something for
himself, For what purpose is this
Defence Fund collected? The Prime
Minister denied the charge of the
Defence Fund being collected forcibly.
1 will within 10 days—I have not got
the documents just now with me—
show you a notice issued by the
Madhya Pradesh Govermment Electri-
city Board suymng, “You dcposit so0
much amount in the Defence Fund.
Otherwise, you- electricity connection
will he discontinued from such and
such a da'c” T will produce it to her,
It there is any vestige of honesty in
this Government, the Madhva Pradesh
Goverrment must be castigated for
the lssue of such a notice, It is in
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writing. When our people rose so
gloriously for the defence of the
country, why do you require such

force, legal or illegal, direct or indi-
rect, to be used in the raising of the
Defence Fund? And having raised
that, the Chief Minister keeps a por-
tion of it. All these will have to go.
Then they say, ‘voluntary'.

Then I come to the question of
political pressure exerted for the aid
given by US. We never object to
receiving aid without strings attached,
from any country.

14 hrs.
Shri Shinkre: Which one is giving?

Shri Daji: No one is giving, Let us
all live or die on our own feet rather
than accepting humiliating conditions
for aid from this country or that
country. The whole nation rose to
the clarion call of the Father of the
Nation to build a Swadeshi movement
and not to pledge our independent
country to this or that eountry.

Mr. Huemphry came and went away.
The Prime Minister says that we have
had goody-goody talks. The U.S.IS.
issued a Press note saying that the
Prime Minister of India agreed to
this and to that. And what do we
find? Even the so-cailed satellite of
the United States of America, Mr.
Bhutto had the courage to contradict
that no such talks were held, but our
Government is keceping quiet on such
a humiliating note issued by the
USI1S 1 would like to know, why.
Even the NATO ally of the USA,
President De Gaulle, has had the
courage 1o openly say that the
resumption of bombing is bad and
peaceful negotiations are hindered
thereby, but our Government is be-
having in a most queer fashion.

Even what Mr. Shastri had said,
this Government is not ready ¢o reta-
llate and openly and firmly take a
stand which will enhance the prestige
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of the country in the council of the
world. All these are verious pres-
sures in which our foreign policy, our
home policy, our accepted national
‘policies are being eroded. It is only
the national policics that are carried
forwurd to the logical end of socialism
that can take the country out of the
morass in which it has been gelting.
If you falter, if you fail, there is no
third way by which this country can
be taken out of the difficult ecrisis
which we ure facing today.

Another point and 1 will have al-
most done. We have heard so much
ot talk about corruption and Mr.
Nanda's self-tmposed limit is mlmost
coming to an end. (Interruptions)

Some hom Members: It is over,

Shri Daji: When Mr, Nanda made
the statement about corruption, I said,
“Mr. Nanda is rushing in where
angels fear to tread”. Our words have
proved too true. We have talked and
talked of corruption till corruption
has become the biggest natiomal pro-
blem. Of course, Mr. Nanda has done
this: he has put corruption on the map
not only of India but of the world,
but when it came to the gquestion of
taking determined wction agalnst cor-
ruption, he developed cold feet because
he cannot do il, because the warlords
who are imterested are holding back,
the warlords would pull him down,
‘They even tried to pull him down
recently in the new Cabinet muking.
1 am not concerned with Mr. Nanda,
X or Y or Z. So far as corruption as
a national phenomenon is concerned,
what have you done® What has the
President to say about it? The Presi-
dent is a great philosopher, he iz a
relipious man; he has written so many
books, but on this mundane thing of
corruplion, he is silent. Can you
salve corruption by keeping silent on
it We have again and again discussed
it here; we have proposed many
things—not this petty Vigilance Com-
mission which has no powers, which
has no courage to discharge its fune-
tions . . .

-
Shri Warler (Trichur): They do mot
have even stationery with them.
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Shri Daji: We have asked for
certain concrete steps and guurantees
against corruption, against political
corruption. Even the recommendation
of the Santhanam Commitice on poii-
tical corruption remains unimple-
mented; about licensing also, it re-
mains ynimplemcnted. If this is go-
ing to be the fale of the nation under
the new stewardship and as the Piesi-
dent wus pleased to call, under the
youthful generation of frecdom figh-
ters, if this is the scheme of things of
the youthful generation of freedom
fighters, God save us; we have had
enough of the old generation; very
soon we will have enough of the
new generation, As I was gsay-
ing, we are hanging perilously
on the brink of an ever-thickening
crisis of a veritable political and eco-
nomic precipice. It i3 yet lime; let
us all unite—all honest men, all per-
sons who believe in freedom, who
believe in democracy, who believe in
soclalism, who believe in doing our
duty to the teeming millions of the

people, whose name we pledged
during elections and will pledge
again in the forthcoming elec-

tions and from whom we will take
our votes; let us not hetray dheir
confidence; let us pledge in them and
pledge in the sovereign Pariiament;
otherwise, the democratic institutions
themselves will come into disrepute.
(Interruprions). "

An hon. Member: They are bring
brought into disrepute,

"Bhri Daji; The scenes that we have
seen in some States have sin-e multl-
plied.

In the end, I would say that the
people’s anger is gathering momen-
tum. If the Government thinks that
it can hold back the people's justifled
holy anger by ita D.LR., the Govern-
ment is living in a fools' paradise.
There will be more Keralas, more
Bengals, more Maharashtrag and
Samyuktha Samitis in the days to
come and any attempt to hold back
the rising tide of people's anger will
he as futile as the sttempt of old King
Canute to stay the waters of the
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ocean. The people of the country will
sweep away the D.I.R., the Emergency
and also the puppet powers who want
to cling to their powers, to the use of
Emergency and D.LR., and build a
new India, a democratic India, a free
India, a proud India, and not a degrad-
ed begging India, a socialist India and
together we shall march forward to
the glorious destiny that awaits this
great country.

8hri R. Barua (Jorhat): I rise to
support the motion on the Address
given by the President. The Presi-
dent’s Address reviews the uctivities
of the Government and also spells out
how the Government proposes to deal
with the problems facing the country.
In this connuclion, we should take
note of the developments Lhat are
taking place in the Far East outside
India. We cannot be oblivious to the
fact of Chinese build-up on the nor-
thern borders. It has also to be con-
sidered that China, of late, has emerg-
ed as a nuclear power. Therefore, all
these considerations are likely to in-
fluence our thinking both internally
and externally.

In this context, the question of lift-
ing the Emergency has come up. Let
us consider this question of Emergency
in & cool morhent. Till the Tashkent
Declaration was signed, nobody talk-
ed about lifting of the Emergency. It
must be remembered that Emergency
was promulgated at a time when the
Chinese made a massive attack on
India. Since then, the Chinese atti-
tude towards India hos not in any way
improved towards finding out a peace.
ful so'ution. On the contrary it has
worsened; only the other day, on the
16th February, the Defence Minister
made a statement; he has indicated
that the Chinese military build-up on
the northern borders, instead of venk-
ening, has largely increased. In India
there is » considerable section nf the
people who have, somehow or riher,
sympathy for the Chinese and for
the Chiness hegemoney wnreading
fowards the Far East. That be-
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ing the position, should we press
the Government to lift the Emer-
gency at this moment? I, for one,
would have liked the Emergency to
Eo and normal conditions to be res-
tored so that we could live in a peace-
ful atmosphere, but the climate todey
is not such as to press the Govern-
ment to withdraw the Emergency
provisions. But at fhe same time 1
would urge the Government not to
extend the rigours of Defence of India
rules to matters which normal laws
can very well take care of. It is very
unfortunate that a large number of
people are kept under detention under
the provisions of the D.IR. Of course,
if these people are concerned with the

of the country, they shoula
be under detention so long ag the
Emergency exists, but then the Gov-
ernment should make proper scrutiny
of cases so that persons who are not
concerned with the security of the
country are released as quickly as
possible. The question of lifting the
Emergency should not, of cousse, be
looked at from sentimental grounds

It is unfortunate that, for the Mast
three years, the Emergency has con-
tinued and we have not been able to
find out a gettlement similar to Tash-
kent Declaration so far as Chinese are
concerned. We |pok forward tn the
day when it will be possible for India
to find an honourable solution in =
peaceful way with regard to China
too because China happens to be our
neighbour. But all the same it is not
the time when we should talk so
loudly about lifting of Pmergency.

Then, T come to the Tashkent Dec-
laration, During the last eighteen
years, Pakistan and India had passcd
through a period in which we had
only bitterness, irritation, and conflict,
and at times we lost sight of the
human values too., For the first time,
the Tashkent Declaration hag taken
us to a position in which we can
breathe something like a free alr, and
we can look forward to the day when
we shall be able to resolve all our
disputes with Pakistan in a peacefut
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manner. In that sense it is a magni-
ficent piece of document which these
800 million people both in Pakistan
and India, 1 believe, will honour, This
is not just a document to resolve our
political differences but it also opens
up new avenues and new vistas so
that we can talk about our economic
relationship also, for, after all, India
and Pakistan are both economically
so backward. Unless we forge some
united policy in the field of economy
it will not be possible 1o go ahead
Therefore, along with our discussions
about the political matters, our Gov-
ernment should also think of ways
and means by which our economis
relationship can be adjusted,

It is unfortunate that the trade
between India and Pakistan which
was much larger in the beginning had
declined recently, ‘This de:line of
the trade between India and Pakistan
indicates that we were indulging in
mutual competition, in things which
could have been procured by one
country from the other; and it we had
done so, we could have diverteg our
resources to developing something
else. But we did not do so. On the
contrary, we wanted to be self-suffi-
cient at least in a spirit of competition;
that is why the economy of both
countries hag suff-red, It has also
led to the foreig. exchange crisis to
a large extent. For instance, we
could have obtained jute in a large
measure from Pakistan and we could
have developed our other industries
here, but instead because of our con-
*flict we had to try also for jute pro-
duction, whereas inst:ad of producing
jute, we could have diverted our
resources to production of food crops.
I hope that after the Tashkent Decla-
ration, all these thines would be
looked into in the proper perspective.

Coming to food and agriculture 1
shoulq say that the malady is so basic
that the burning of huses and the
shooting of people is not golng to
take us nearer solution in any way.
Recently we have come across agita-
tions In Kerala and West Bengal, but
the entire emphasls 1s on the distri-
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butive aspect of food. Some people
ask why they should get only so many
grammes of rice whereas the people
in Andhra Pradesh were getung
much more. Therefore, the whole
attention seems to be on the distri-
butive aspect of food. As 1 have said,
the problem is so basic that it cannot
be tackled in this way. After all, we
have to look to the land availability
also. India's per capita land availa-
bility is only 184 acres, whereas in
USA it is 12.8 acres, and in the USSR
it is 26.5 acres. D:i, D. E. Baker In
World Food Survey estimates that
1.8 acres are necessary for producing
adequate diet at a minimum cost with
leas of cereals and more of milk, fish,
pouliry etc. In that context, how is
it possible to Increase food production
by merely talking of putting in more
fertilisers, creating more {rrigation
polential but Ignoring the overall
thing, namely the production of subsi=
diary foods? During the last eighteen
vears, no attempt worth the name has
been made to diversify food produe-
tion and get subsidiary foods produced
like fish, milk, poultry etc.

Another aspect is that nearly 70
per cent of our agricultural workers
live on & submarginal s-ale. Even if
the production of cereals s improved
on account of the advanced input,
they wlill have no marketable surplus
to take to the market, and, therefore,
they cannot buy the necessities of life
ani! they would still be in the same
state of squalor and poverty, It
maticrs very little for these agr-
cultural workers whether the price of
whent is Re, 10 or Ra. 20 or Rs. 30 or
Rs. 40, because they have nothing to
s11 in the market, We are com-
pletely ignoring that aspect of the
question, Unless something is done
to improve the lot of these people, it
will be impossible to get rld of the
trouble, If the marginal level culti-
vators are glven opportunities to
produce eges, fish, milk and the like,
they will have sufficlent margin to
take to the market with which they
can buv the other necrssities of life.
CGovernment's reports have so far
repeatedly said that the agricultural
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workers, during the last few years,
have not been able to take advantage
of the economic development of the
country. The per capite income in
1950-51 in India was Rs. 248, while
in 1964, it was Rs. 318. The report of
the Mahalanobis Committee rightly
indicates that in spite of the increase
in the per capita income in the
couniry, these agricultural workers
have not been able to take ad-
vantage of the development that
has taken place and the advan-
tage that has waccrued to the
country so far, ‘That being the
state of affairs, I would urge the
Government to take a perspective
view of the things and not merely to
stress on increasing cereal production.
Of course, the production of cereals
is no doubt necessary. But we cannot
ignore this vast section of the agri-
cultural workers, Today, we are
seeing - agitations in the urban areas,
launched by people most of whom are
not producers, If you iake a proper
view of things, you will find that it
is the case of the large section of
sgriculturists who have got no lobby
to plead their case and who have no
organisations like trade unions, which
deserves greater notice. I am sure
#he time wil] come when these people
also will rise, and if that happens it
will become very difficult to face the
situation. Therefore, while the agri-
cultural policy for the country is
going to be spelt out, all these aspects
should be taken into consideration and
seriously considered, from the point of
view of whether we can depend
merely on producing rice and wheat
or we should also supplement it by
developing subsidiary foods like milk,
fish, eggs ete.

Then, the question of changing the
food habits of the people is constant-
ly coming up before the House and
outside. How can we c¢hange the food
habits of people unless we can assure
them of a proper supp'y? With what
are we gomng to change the” food
habits? That is also an aspect which
has to be seriously taken note of.
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Coming to the public sector, I would
like to draw the attention of Gov-
ernment to the development of mana-
gerial and entrepreneurial efficiency.
Committeg as we are to the reorder-
ing of the institutional structure to
bring about a new social order, we
are bound tfo devote our energies for
the promotion of public sector under-
takings; at the same time, it is also
necessary to improve the managerial
and entrepreneurial efficiency of this
sector. During the last few years it
has been noticed very much that the
efficiency of this sector has not im-
proved as much as it should have. It
is not enough merely to have the
public sector undertakings, but we
should also create a psychological
climate in which the workers could
feel a sense of perticipation in the
management and administration of
these undertakings. If that is not done,
the very purpose of the socialist
approach will become meaningless. I
hope the trade unions and their
leaders will” take an active part {0
impart this sense of participation to
the workers. Otherwise, all our talk
of a socialistic erder will be meaning-
less. -

Coming nearer home, I would draw
the attention of the Government to
the geographical situation of that area.
With the Chinese poised on the nor-
thern border thus censtituting a threat
to the country, we are passing through
a serious crisis. Recently, papers have
reported the activities of some people
in disrupting railway and other lines
of communications, All these things
have led to some sort of stagnation in
the economie growth of this area. The
State Government is not capable of
financing the necessary road projects
nor has it the means to man the secu-
rity forces. Therefore, the Central
(invernment should take a realistie
line and see to it that the commumeca-
tion needs of this area are met and
adenuate securitv forces are provided
in that area. Because of all this dis-
turbance and dislocation, capital 1s
shy in this arem with the result thav
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industrial growth is practically nil
there. It cannot be expected that the
private sector will play its proper role
in that remotest corner of the country
and try to develop it. Therefore, the
Centre, for that matter, the public
sector, should step in where the .pri-
vate sector has failed. Hence I would
urge the planners to see that the in-
dustrial growth of that area is taken
care of by the Centre through an ex-
tension of public sector activities
there.

Coming to planning, the Planning
Commission should take a pragmatic
approach. Apart from the question of
the magnitude of a particular project,
more important is the substance and
content thereof. There has heen, for
instance, a complex for petro-chemical
complexes. These are very capital
intensive projects requiring a large
amount of foreign exchange content.
If because of symbolic modernism we
go in for these petro-chemical com=
plexes, it will mean -cutting down of
the necessary foreign exchange re-
quired by other vital industries. I am
making this point only to stress that
the question of priority should be
very seriously taken up; otherwise, we
may land ourselves in some sort of
disaster. T therefore plead with the
Planning Commission that they must
look to the content and substance of
the plans and projects rather than go
by size and sentimental considerations
motivated by some sort of modern
symbolism.

With these words,
Motion,

I support the

Shri Gokulananda Mochanty (Bala-
sore): It has been the custom in this
House to propese annually a vote of
thanks to the President for his an-
nual Address, It iz practically an
occasion in which the ruling party:is
placed under secrutiny. It is an o-ca-
gion for self-examination for the party:

Before coming to this House, my
party placed a manifesto before the
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electorate. Have we fulfilled the pro-
mise we made? If so, how far and to
what extent? What we intend to do
in the coming year has been given
in the President’s Address. Of our
achievements in the past year, I will
speak now. I will take the last
achievement first.

On Tashkent, the House has heard
many learneq discourses. I intend to
give a commonsense view of it 1
picked up this talk outside Parlia-
ment House. There was an irregular
group talking. They had returned
after hearing our Tashkent discussion
in Parliament. It is briefly this: What
could Shastriji do? What could Ayub
Khan do? They are toys in the hands
of the public opinion of India and
Pakistan. Indian public opinion can-
not part with Kashmir and Pakistan
public opinion would not leave
Kashmiy alone, If either Shastriji or
Ayub Khan did anything which might
compromise public opinion in either
of their respective countries, then
their Government would have toppled
down. Neither the Indian Parliament
nor the Pakistan Parliament would
allow it. Public opinion in both coun-
tries has been roused to a high pitch
of bitter hatred and antegonism. Henca
the estrangement of feelings between
both sides must be removed first. Use
of force in settlement of disputes must
first be abjured. Economic and other
relations of copperation between both
countries must be promoted.

Take for instance, the India-China
conflict. When China made a treache-
rous massgive attack, if Pakistan ins~
tead of going the way of China, had
stood by us in our hour of distress
and danger, the Kashmir problem
would have been much nearer solu-
tion. This door for mutual confidence
and co-operation this Tashkent decla-
ration will open.

On the issue of Kashmir, the only
and best course open for both India
and Pakistan is indicated in the
Tashkent Declaration, this is a com-
monsense view which I commend to
the House.
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The nation faced formidable difficul-
ties during last year, The India-
Pakistan conflict, the Chinese ultima-
tum, the unprecedented failure of
monsoon, suspension of aid in military
hardware by America and England, as
also reduction of the quantum of food
despatch in our hour of on-rushing
distress and danger—each one of these
troubles is enough to break the back-
bone of a newly independent but
thoroughly emas-ulated nation strugl-
ing for existence, Qur party, of
course, with the cooperation of the
opposilion, steered clear of the danger.
But the nation is still not out of the
woods., Unfortunately, the Opposition
has changed its tactics, has turned
election-minded and has been making
insoluble the problems which are cry-
ing for solution. The Food Minister
could muster courage enough to fight
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of expenditure, I am strongly of
opinion that no project which directly
or indireetly assistg agriculture or foog
production should remain in abeyance
because we have got to be independent
in food supply as soon as possible.

One of the greatest drawbacks In
advancement of agriculture and food
production has been the delay 1n .and
reform which has not shuwn nuuch
headway. The Address could very
well have given a direction, an impe-
tus to our land reforms. Government
connot be congratulated on their pro-
gress in these reformatory legislations.

The Address has given an indication
of large strides taken in the fleld of
health and education. There is no
doubt that progress made in these
flelds exceeds optimistic estimates.
One ¢ t but give unstinted praise

an unprecedented failure of r
1 expected that friends in the Oppc=
sition would, instead of speaking in
disparagement of him, congratulate
him on his brave piloting against for-
midable odds. Mr. Subramaniam s
maode of hard fibre, and is struggling
to win a losing game. Let us hope
that he will rather break than bend
before the impending danger of
famine.

Last year's days of darkness, how-
ever, have shown some in their true
co'ours. Some weak Chief Ministers
have managed to forget their promise
to the electorate, want a reversal of
the policy of prohibition. T wish, in
this Address, Government had given
an Indication of their unflinching en-
deavour in furtherance of this policy
of prohibition.

During these hard times when
famine lg threatening, the Chinese are
shaking the manes, there is heavy
4 ge to our ec y under strain
of Indo-Pakistani conflict, Government
has been compelled to curtail some im-
portant projects. 1 know, in Orissa,
some important irrigation projects
like the Monibhadra project, the
Anandpur Barrage project, the Salaudi
Dam project, will starve and progress
will be halted because of curtallment

to the concerned ministries for their
achievements,

The Mover of the Motion has giver
a twist to the Presidential Address by
making some unhappy remarks about
nuclear power. All but China have
abjured or are about to abjure nuclear
power for military purposcs., Let us
perish In this distinguished company
rather than cower befora Chiness
storm.

Our old and tested poliry of non-
alignment is daily gaining grodad.
The Chinese with all their power, pelf
and vast numbers are going down In
world opinion. If for any considera-
tion we are forced to align ourselves,
we shall have to toe the line of the
biggest bro‘*her. We will have no op-
tion, no freedom. This  -iit¥ cf 70n-
alignment is the policy of truth. which
is India's motto. It is imledded In
our culture, This polizy of non-ulign-
ment gives strength, couraye and ree
dom to the smallest of nations. 1If we
give up this policy, all others will
But Mr. Dandeker says that during
our hour of distress. we were friend-
less and alone, Ig it ‘true’. If it were
true, China would not have easten the
humble ple soon after glving the ult-
matum.
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Mr, Dandeker says that in the
Address China has been dismissed in
threc sentences, that they were mas-
terpieces of understatomen!. And '‘n
the same breath he ays the Address
has no mention of the unjustifiable
continuance of the En.ergency pruce
lamation. He gives importance to
China standing at the door and to dis-
continuance of the Fmergency procla-
mation at the same time.

Finally I would like to say one word
about the programme of character
assassination vigorously pursued af-
resh by a certain section of the House,
In most ungentlemanly language, cer-
tain Members have spoken of others
in this august Assembly. We expect
much more of this filthy fish-market
discourse as the General Election will
be advancing nearer. But I assure
these friends, denumciation of others
will not improve their poor represen-
tation in the House to come,

With these words I support the
motion proposed by u distinguished
member of our House.

Shri Mehammad Ismail (Manjeri):
In Kerala there is no legislative as-
sembly and there is President’s rule
in that State, The last Assembly that
was elected at the beginning of last
year was dissolved without even sum-
moning the members who were elected
to that Assembly. [t is reported that
the elections to the Assembly are go-
ing to be postpomed further and Presi-
dent's rule continued. In this predi-
<cament, the people of Kerala have lost
an important means of voicing forth
their views through their representa-
tives. The only representation they
thad under the circumstances was in
Parliament in both the Houses, in the
Lok Sabha and in the Re)ya Sabha
And even this representation, meagre
repr itation of the people of Kerala
provided for in the Constitution is
going to be reduced in volume by the
first week of April when the Kerala
Members elected to the Rajya Sabha
will have to vacate thelr seats. It is
= great pity that the privileges of
2511 (Ai) LSD—T.

PHALGUNA b, 1887 (SAKA) Address (Motion) 2160

this problem State are being reduced
in this manner step by step.

The Government, the administration
which is in charge of Kera's, ought to
have thought about this in time to
remedy the situation as much as it
was in their power to do. By a simple
amendment of the Constitution, the
memberg who are now sitting in the
Rajya Sabha can be made to continue
there until their successors are elect-
ed. For this purpose only an amend-
ment has to be brought o the Consti-
tution, a simple amendment to the
effect that the Members of the Rajya
Sabha shal] continue to sit, to hold
office until their successors are clected,
and this will apply to all the States.
This is a very simple amendment to
which no State and ‘no party will ob-
ject. Yet, the present administration
of Kerala did not think about this
simple amendment which will conti-
nue at least a part of the privilege of
the people of Kerala. They, as usual,
have been tardy in thinking of (he
interests of the people. 1 earnestly
request the Government to bring In
such an amendment to the Constitu-
tion before the Members who were
elected to the Rajya Sabha six years
ago vacate their office in the first week
of April. This will be only a matler
of justice duc to the Keraln people.
The second point I want to urge is
about the reservation that Is now pro-
vided in Kerala for backward commu-
nities in the matter of admission to
educational institutions. Certaln quo-
tas were provided for backward com-
munities as also certain quotas in the
government appointments to various
cadres, It is now reported that the
present administration under the Pre.
sident's rule Is going to interfers
with this provision. While the magni-
tude of the population of the backe
ward communities would require an
increase In the seats reserved for them
in the educationa] institutions, it i=
being sought to be reduced. There
again it is sought to bring in econo-
mic considerations In the matter of
such reservation in educationa] instl-
tations. This ignores one important
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fact that this reservation is mainly for
the admission of students belonging
to the backward communities to the
educational institutions. It is aot very
much the fee concessions and other
such facilities that are relevants in
this connection, though they matter
to a large extent. [ think the govern.
ment will not interefere in this matter
and allow the status quo to continue.
It is also stated that government s
contemplating to explore and exclude
appointment from the ambit of reser-
vation most of all gazetted appoint-
ments which are very Iimportant in
the matter of giving status. If that
is done the wvery object of having
this reservation for the bemefit of the
backward comrhunities wil] be defeat-
ed. These provisions of reservations
were introduced not by any arbitrary
authority in the State; they were made
and accepted by successive popular
governments reflecting the will of the
people after mature deliberation.
There is no justification for effecting
any change now, particularly when
Kerala has no representative legisla-
ture and it is under President’s rule.
The minimum request that I would
make in this connection is that  this
questlon be postponed till after the
elected assembly comes Into being in
that State. That is not too much to
ask for. 1 am sure the authorities that
be wlll give sympathetic consideration
to this matter.

The third point is the hopclessly in-
adequate industrial development
that Kerala State has received in the
matter of industries and such other
amenities as the railways and com-
munications. In this connection, I
would only point out to une small
matter which would show how Kerala
has been neglected by the present sd-
ministration: the proposal to construet
a small Jine measuring not more than
35 miles connecting Nilambur-Shora-
nur line with the main line on the
west coast, thus connecting Melattur
and Ferok stations. An assurance
was given that this line will be taken
up in the Second Plan; more than 12
years ago this assurance was given;
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and then this demand had been there
for another decade earlier than that.
We hoped that it would be taken at
least in the second Plan. Now we are
in 1986. Nothing is said about the
construction of this line. Taking line
for line, no other sector, measuring
only this much, can stand comparison
with this line except a few sections
round about Calcutta, Bombay and
Madras, be it comparison in Lthe matter
of traffic or revenue. This lineg will
open up a country which is very rich
in resources such as timber, are canut,
coconut, coffee, tea and so many other
articles. It will also connect Kallai
the second largest timber not
in our country alone but in the whole
world, with the source of timber and
it wil] also increase the revenue of
the other lines, Nilambur-Shoranur
line and other sections. At present,
passengers who could cover a distance
between two points in ten miles by
this line have to go 30-40 miles by
various lines or by bus. It will avoid
all this; increase passenger traffic
earnings and good revenue aiso. So.
this line should be taken up as early
as possible. It may be said that the
loeal government has not been so
anxious as we are about this line; they
have put it much below wother Jines In
the matter of priority. But the gov-
ernment of India know that It {s an
important railway line and that is why
they assured that it would be cons
tructed; they gave that assurance as
long ago as 1950-51 when the local
government differed from them in
the matler of the importance of this
railway. It is up to the Centre {0 see
that the region was not so neglected
and ignored by the local government.
I think now even the local govern-
ment will not have much against this
line being given the first priority in
the matter of constructing the railway
line there,

Mr. Deputy-Speaker: The hon

Member's time s up.

Shri Mohamanad Ismail: The fourth
point is with regard to the problem
State of Keralas, with reference to the
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doldrums in which it hnds itself In
the matter of food. The food crists
that has overtaken the State has not
come upon it suddenly. The Consul-
tative Committee on Kerala legisla-
tion and other parties concerned have
been warning the Government in time
that such a situation is overtaking the
State, but no due attention was paid
to it. Finally, the people had to sufter
from hunger and starvation and they
had to cry for adequate food. When
their cry was not needed by the pre-
sent administrators of Kerala State,
the people wanted to impress upon the
Government sufficiently, and for that
purpose, they took up the FKerala
bandh. In that bandh, all the parties
in the State including the Congress
were participating, and it was done In
a beautiful, peaceful manner, so thar
the Government could no more Ignore
the needs and necessities of the Keran
States.

Mr. Depuiy-Speaker: The hon.
Menber's time is up. Shrimati
Yashoda Reddy.

Shri Muhammad Ismail: So soon?

Now, Sir, but for the interference and
the provocative activities of the police,
the bandh would have gone on peace-
fully until the end. But the police
would not allow, the authorities
would not allow it to succeed in that
way and make history in the country
so far as demonstrations were con-

cerned. What the people now want
is more food. The stand of the
Kerala people with regard to food

is that they are entitled to as much
food as is available to anyone else
in the country. That is their demand
and that ig their stand. That 1s their
case. Kerala can produce more food
provided she makes use of the land
which is now being utilised for rais-
Ing more wvalusble crops. And the
Kerala State shares these rash crops
with the other parts of the countrv,
and it helps the country substantially
to earn foreign exchange. All these
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benefits that accure due to the cash
crops which Kerala is producing are
not confined 1o Kerala; the benefits go
to the whole country.

Mr.  Deputy-Speaker:
Member’s time is up.

The hon.

Shri Muhammad Ismail: Therefore,
the State's production of vaddy Is
limited and in that matter, the other
parts of the country which share in
the fruits of her labours, must share
their paddy with her. So, it is the duty
of the Government to see that the
people of the Kerala State are pro-
vided with adequate food.

Mr. Deputy-Speaker: The time for
his group was 7 minutes, but the hon.
Member has taken 17 minutes. Shn-
mati Yashoda Reddy. (Interruption)
I have called Shrimati Yashoda Reddy.
The hon. Member wil] please resume
his seat,

Shrimatli Yashoda Reddy (Kur-
nool): Mr. Deputy-Speaker, Sir,
Before I comment on the economis
situation in the country, with which
I want to deal today, I should like to
say one word; that is, yesterday, 1
had been listening to the speeches of
the hon. Members of the Opposition.
when they spoke about the policy of
the Government. I have no objec-
tion whatsoever if they eriticise many
things, and in many of those ecriti-
cisms I myself will join. A member
like Shri Kamath, who is suppnsed
to be the leader of a very bhig party
and for whom we have got great
respect, respect for his intelligence
and understanding, and another hon.
Member, Shri Narasimha Reddy, who
unfortunately represents my native
constituency also,—these hon. Mem-
bers—talked of personalities and
referred to persons in  position on

persronal basis. It does not add to
the dignity of Parliament as such
and certainly not to the Members,
Certainly, let them criticise any

policy or any party, and we are one
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with them it the criticism is for the
common good. I only want to say
that I am rather surprised that a
person like Shri Kamath should have
brought in such personal things. If
hon. Members are interested to know
what was said, they could look into

the proceedings and find out what
they have said.
Before 1 turn to the economic

policy, I might say that I do agree
with the Opposition Members on one
or two things. First, let me refer to
the Kerala food situation. Whatever
might have been the other considera-
tions, political and otherwise, I must
say with a sad heart that the Gov-
ernment has not fared well as far as
the Kerala State j5 concerned. Cer-
tainly, it is the concern of the Gov-
ernment to give them food, whatever
political policies they accept or fol-
low, and certainly one should not
have less food than another. Coming
from a surplus State, I do feel guilty
that I eat a little more than my
brethren do in  Kerala. Whatever
the policies, the Government should
ensure an equal distribution of food
and supply enough food to the
Kerala people.

Secondly, I must say I am rather
ashamed that our ex-Governor, Shri
Jain, had left the State of Kerala at
u stage when people were being shot
and when the people were crying for
food and more food. Whatever might
have been the situation, he should
have stood there as a soldier and
faced the people and their problems.
Certainly, I feel ashamed that a per-
son who belonged to my party, when
he should have loocked after the
affairs of the State, left the State
and came out, If a soldier on the
borders had left his post and come
out, I do not think we would have
excused him. Similarly, it was un-
fortunate that Shri Jain left the
place at that time.  (Interruption).
There are sincere Members who feel
that one who leaves his duty at such
a time, whether he is on the home
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front or any other front, whether he
is a Governor or a Member of Parlla-
ment or a Minister, cannot be exe-
cused. I hope the Government will
take note of this matter soon. I am
sure what 1 say will be conveyed
to the Government who have a jolnt
responsibility, I do express our
anger as much as the Opposition
does, on such matter. (Interruption).

Now, I turn to the economic prob-
lems of the country. 1 would like
to say that we have had three Plans.
The third Plan is almost coming to
an end and the fourth Plan will be
starting soon. I am not here to sug-
gest or comment on  everything, but
{ would like the Government to take
an honest review of the things which
have happened in these 15 years. We
have intreduced planning for raising
the standard of living of our people
and giving them better opportunities
for a richer and better life,

In these five-year plans, from an
initial investment of Rs. 260 crores,
we have come nearly to Rs. 21,230
crores. And what is that we have
achieved? Certainly we have achiev-
ed something. For instance, the
national income is a good measure or
the economic growth and it has gone
up by 687 per cent: from RHs. 8,850
crores to Rs. 14,930 crores. A signi-
Acant part of this increase has taken
place in the industrial sector whose
production has risen from 73 per
cent to 174.8 per cent if we take the
bage year as 1958, In regard to the
basic and heavy industries, our pro-
duction has been very good. Apart
from our concern in the basic or heavy
industrial aspect, let us see what has
been the planning.

In all the past 15 years, what have
we done for the common man of
India, the ordinary citizen of India—
hix food, clothing, his employment and
his housing, These are the things
which have an ultimate impact on
the people. After all, I do not
believe in talking about any ideo-
logy: whether one talks about the
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strictly leftist ideclogy like the com-
munists or the strictly rightist ideo-
logy of the Swatantra, any govern~
ment in a developing country, when
it wants to develop the country, har
to face innumerable problems, and
therefore, the first and foremost
policy of the Government is to cater
to the basic necessities of the people,
and that is, food, clothing, housing
and medical care. After the bame
things have been attended to, and
after the basic needs have been ful-
filled, then the Government could
come to think whether it can follow
this ideology exclusively or that ideo-
logy exclusively.

15 hre,

Now, I woulg like to place some
figures before the House. I would first
refer to  per capita income. Many
members have said that the per
capita Income has gone up. I
agree, but the per capita income, which
is regarded as an index of economie
well-being hag registered only a very
moderate rise. It has gone up only
by Rs, 669 from Rs. 2475 in 1850-51
to Rs. 3144 in 1964-65. A UN Survey
relating to the developing countries of
the ECAFE region has shown that
during all these years, India has had
one of the lowest per capita income
increase, But what is even more dis-
tressing is that the increase in income
has not been shared equally by all the
sections of the community, As has
been, very correctly pointed out by
many members, the income of the top
five or six of the households has in-
creased, It is not as if you are distri-
buting the riches everywhere. The
{ncrease has been concentrated on the
top five per cent of the houssholds
and poverty has been distributed over
the teeming millions of India.

We have had any number of com-
mittees. Mr. Daji also referred to a
number of committees including the
Mahalanobis Committee. Whenever a
problem is posed, we talk about ideo-
logles or of appointing committees. I
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am reminded of the saying that com-
mittes are nothing but an association
of people who individually can do
nothing, who collectively decide that
nothing can be done, This is the way
committees function.

The aogricultural farm labourers
who constitute about 17 per cent of
the total working population are the
weakest and most degraded section of
the population, They are socially and
economically very weak. The two
Agricultural Labour Enquiries of 1950-
51 and 1956-57 show that even in the
first 1nitial filve years of the period
when there was a slight rise in per
capity income, the income of agricul-
tural labour fell. As the
Committee on distribution of income
and levels of living reported in 1964,
“agricultural labourers as a group do
not seem to have shared in the in-
creage of incomes”. A recent survey
by the Mational Council of Applied
Economic Rescarch also showy that
the lowest 10 million of the rural
population have an average dally in-
come of 27 paise or an annual income
of Rs. 8 only. ‘This is the condition
of agricultural labourers.

What about fixed income groups?
Government employees are nobody's
concern, because they do not have
labour unions recklessly shouting their
grievances nor can they come and de-
clares thelr grievances like politicians.
They are tied down ang the condition
of the government servants is most
miserable,

There has been so much talk about
diet survey. As compared to the
rich ccountries, we are not getting
even one-third or one-fourth of the
number of calories which they get in
their food. Compared to the most
under-developed countries, we are
not getting more than three-fourths of
what they get. So, we are not only
under-naurished, but malnaurished. Of
course, we do not have starvation
deaths. Of course, ] am not saying
this as a criticism of the government
that government has not done any-
thing. But these arc basic facts which
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the Planning Minister must take into
consideration. Any amount of plati-
tudes and policies are not going to be
substitutes for food and bread, When
we go to the villages and face the
people, they ask, “Why is it that 20
years back, we were able to get food,
clothing and education so cheaply?”
1 do not have the time to go into the
figures about clothing and unemploy-
ment,

President’s

Policies like socialism or com-
munism are only platitudes to please
the intellectuals, We are not here to
tollow any particular social or politl-
cal philosophy. Our only policy should
be what is the most practical thing.
One communist member sald that
Shaestrji deviated from the soclalistic
system. My assessment of Shastriji
was that he was a man down to the
cath, a realistic man, who knew the
fellings of the people and he did not
mind brushing aside platitudes and
philosophies sometimes,

Coming to unemployment, every-
body knows that not only there is
unemployment &nd under-employ-
ment, but the backlog ig increasing.
The backlog of unemployment which
stood at 4.1 million at the beginning
of the first plan rose to 53 million
in 1955-56 and to 8 million in 1960-61.
It is estimated that the backlog of
unemployment at the end of the third
plan would be of the order of at
least 12 million. These are the things
which should be taken into considera-
tion by the Planning Minister and the
present Cabinet while preparing the
fourth plan,

Sometimes T have a very sad feellng
that all our efforts and public state-
ments have not had the heart and
thinking for the people behind them.
Sometimes I feel it ix a result of
unrealistic and unpractical thinking.
Even when there was correct think-
ing, the implementation was not eff-
clent and honest. Of course, here and
there we have taken some correct de-
cisions; T do not deny that.
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Apart from the main things like
food, clothing and shelter and medi-
cal facilities which government has to
give, top priority will have to be given
to slashing the expenditure of the
government at the Centre and in the
States. There is so much of unneces-
sary expenditure which do not give
us any results. I am glad the Gov-
ernor of the Reserve Bank, Mr, Bhat-
tacharya has said that apart from
the money given by the Centre, the
States overdraw and spend too much.
It is not for me to say where they
can impose immediate expenditure
cuts, but government must apply the
axe with a heavy hand on the mush-
room-like growth of administrative
machinery, including, if I meay say so,
the ministerial ranks with all the
paraphernalia,

1 am glad the Administrative Re-
forms Commission has come into be-
ing. It took three months for them
even to start working. I hope they
will cut down all the red-tapism
which is upsetting the easy working
of the administration.

Most of our plans have failed be-
cause of our not being able to con-
trol our population. Whether it s
food production, employment or
medical facilities, I sincerely believe
that drastic steps should be taken for
population control. But 1 do not agree
with Mr. Chagla's suggestion, which
is well-known to the House and to
the people,

Sir, another thing ls, Government
thould think less of ideologies end
more of practica] things. As hag been
sald by Barbara Ward, as far as Plan-
ning by itself is concerned nothing is
wrong with the Government. As far
as planning is concerned, I think it is
one of the best planning that we have
got. But in its implementation there
iy red-tapism and delays. The incli«
natlon of the people both at the helm
of affalrs and those who are to inter-
pret it is not thers
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In India, today man is a bhungry
man. No ideologles will help him.
No politics are going to satisfy him
unless you give him food, 1 feel you
cannot control a hungry crowd just by
baving the DIR unless that sense of
emergency is there. We do not have
that sense of emergency and DIR
seems to be rather out of place in
most of the places and sometimes it Is
mot used for the ccrrect purpose. Sir,
thig is my honest opinion.

Thank you.

o fowgfn  amh (s)
IuTEqE AR, T o wiwwrawn
* ¥ e & wnfe s W E 1 R
e & o ¥ IR o B
aE At Ui Al sn &
gFAR & IEAH T EHE

‘“Unfortunately, our relations
with the People's Republic of
China still continue to be strained.
The country has to be vigilant
and strong.”

# s wmgar § fe i wfew e
€0 UHTHHT T §ORTT KW @A
et & A ATw T ¥ oag e
ma wfgy s w1 a% w9y gawr
wraw A Sy § & wg g
F % ow a% w17 oo w1 sEw
Tay § o a% ¥ fag aY qw o
QT T AT TG A& § | oF aw
;Y W a2 W AwAw e A
HATY & AW T CATHAT KT KTAF TAAT
T WTEET TN AWET T Agr &
gaf 7€ TEE H§

wegefa ot F wfedaran § § ow
ogw ot ¥4 T ¥ Agt o §
amm et &) fow &0 & & e
QW § IACT ATHAT w7 Wfzm g
e & At ¥ wfersr g0 §, qoar
& art ¥ wfeeaa g & am §
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o T gEh M o v §
W g W aff Wi s frege T
Mimsmea v ot § s aw
atwfy m & | @it w) faay W
& wEl ¥ g 61 g fowaa &
art ¥k arg i ey o€ &) gw W
¥ T or Wit gy Ierafue
awwe & W ag fasdqre wroh &,
a9 ATy ¥ IuETd sagETe &
afr o o & wfr gwear & 1 o
¥ fog & wyg w0 wff won § afes
Bw & fau Wt wooT & 1 AT qw Y
s & wfy, wacrmwl & sfr g9 4
5o fardmrly a1 § 1| wgd AT g
wre & fie ag W daraR &, Iw WE &
from, ar€ & fraw, B fr fow ]
afn arern % ag a1 & qrdf, it
ot gr s & o ww ol & | @R
AT BT I I 6% HagTaw % afad
w1an A8 v & o g S & W
e § aaeY Foredare ady ok §
AW A A AF TAT YA K TG

gart fag Afewea @ a1 o

CTg T aer § o1 dar dei &
afw & wrar £ =g fedt o favig &
=t gr gt fam amen & afew wwa
Rzt A7 §, qw aifeqi & I v §,
AT e & A AN § & ¢ # afrwfar
£ % v 2y & W aw wvTO W WA
T R 1 owgE af a@ a7
AUETd g€ & AT 47w § | AT
®[ IONCA F9 &1 TE &, WGTR XV
uew ¥ W § 1 v w1 AT g v §
fF g 0F dada7 =2z § | Wi e
% w1q qAAd § i qg %97 22 §
A wok o gz s g e £ e
dqhq7 Sy & fAv g7 gz A
B A ®F 9919 q7dz § FI7 qfaA4r
g 77Hz wfaw g wig o | A
CIES iR EL i ool Tof s o
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§ ' & | W gEwr awfafes
&z Wt w77 ¥ | amfafes 2z @t
Tg I TR g AT § AF WT7 G-
fafew st ¥ fag, w7 &1 qan€
® Wi & foy 51 oode wyaT e #
fod @@ | =1 77 Awfafies &=
wgA & AT AT EN WA A
§haT Rz FFATT FF ATAW ) gHA
0w (g ad% § wro gEwr
wwfafa® M &q%a &2 g1 TR
& a1 o oy oy wedy €1 aman § fs
o9 W wTIEAT 1 W ¥ R 501
q@#e s dawaT & wwi ¥ fod
W 4

T Hgw T WY wa w v
W TFT W T | & awe XA WE
ag {eoa ga #r &y af o7 | @wH F
T g fR 1958-60 ¥ @Y qw-
F@T 1029, sFEF AT 1965-66
H 2246 6 ®OF a1 | EH g §)
%1 6 9T AT f wiww o §
agt 9T 7g fran § :

“Central Budget-1965-866—Re-
venue and Expenditure-Nation.
Building-Economic and Social Ser-
vices"”
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¥ X 7 Y o wFar §, TeTiee a@ W,
| A7 4UET ¥ 9 F& 4 Ow
AW w1 EATIEHET I9T A% § | g@T W
wg T ¥ fearT 1) s ag whes dr
¢, 97 gfu® T wF QA A= ¥
AT & | g T ST AHT @ F
A &Y wwa £ 1 W dav Wiy qew ¥
TGT FW § IAW 51 W AT A%
win ww fafeen & emt & 9,
awe afafag & fam, gEmfEs
wfafew & faw weer ot W@ o %
Ty AABAT 22 w1 FWIT £ AT |
T & FATT ST T Y e
FE T ) T WA R ¥ gk
@ & ¥ Mam A& g wwn W i,
T AT ag wgar wran §, s weiteer
Tg wraaTHTaT g fF gw 7 wrer Seswr
=& fram ¢ Ao ag 36 fs
Wz ¥ W™ 7 ¥ 54 & faqg w1 1
wfor TR qF Rt g rww AT B
Tegafa At 7 w77 § 5 Rz Fww e
&Y f st SR swr
Afae srewwe Sw wgi § 6 fraar
|IT I 9T W ¥ § ? G qow o
19 T3§Z AT 29 A 1@ ¥ & faw
TWT AT | F G 92« 22 TOHE TWT E
foedr a9 21 qee Tar | Wi O WY
W AT R Y W F 10 wwEE Y
I | WTE T WA ATAT qTH § IW F
B9 18 T 15 TEE § W | AW
fafre qfwfadia & sar em mfes g ?
™ ¥ amy aren fagredde o wifaer
g §, W & e wwdy £, & o mifew
& A fafear wofas g
atww wfafew war vt §, ag & a0 &
LG icH S

“This head accommodatey ex=
penditure (including grants-in-

aid) on the varioug nation build-
ing, economio and social, services,
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such as, forests, sclentific depart-
ments, education, medical, public
health, agriculture, rural develop-
ment, animal husbandry, co-ope-
ration, jndustries, broadcasting,
labour and employment, commu-
nity development projects and
national extension service includ-
ing local development works,
multi-purpose river schemes, elec-
tricity, ports and pilotage, mer-

cantile marine, light-houses
and lightships, avlation, road
and water transport schemes,

overseas communications service,
grants to social welfare organisa-
tions, welfare of backward classes,
assistance for scarcity affected
areas and for natural calamities,
rehabilitation of displaced persons
welfare of scheduled tribes and
development of scheduled areas,
economic rehabilitation of Tribal
Areag in Assam, and industrial
housing”, ]

Then it says:

“The trend of expenditure on
npation~building—economic and
social services—since 1050-60 as
shown in Table and Chart No.
Booinnns "

T 9X a3 fear mam §

TATT AT 1950 F O U
Igq T2 A fafew g gwIX WA
ot afY Tt gu wo foar | e
&0 ¥ wxer aff | uw TEfeat &
g, aifede & smw, dfade §
e, 7€ ot T smew fafreT ¥
e o emfafes &€ ot wamr
wied §, A% A oy wArE g e W A
51 Todz wfrer wwi & fag oww
s frodacf ? a3 K vw W ww
w@ @rg | fafm Fopmrdreg ot §
aTer At AT ' W qU w
wifgd | @T w9 & a1 @ et
& forg wrgd § ) wry Swlre wyrd o
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w0 § T IR oAt gl aven ¥
3% A9 FTT At wifew f ) q@
ag T 7l wwar § e ag wyet ot
& fordy ot foreiar & ar moff 1 o
T § TARE F9E § €1 @ oifen
d mf fez WY 3| & W faeew Wt
ot W & 9w § A femm | e
IEF AT W WY wra FAt o & i
g | 7 g o fr g § i ox
aferarite & Tt W AT g g
wifee g faiare e & fod 3 7
W ag 313 T fa o fedfer g.aw
o1 zifen grew T wed § 1 w
wg I§ w foiRfa pes o
g A 37w fgw w1 A v o
TR | WNT XW A & ol wiw a4y
¥ 91T AW 6T wEET £ Ha ¥
w1 2T =T ATH ¥ W9 & 9
fodaswy w1 W& § | ww A @
Az & e At X a1y w1 faar
WY IH BT W VAT Amerer wTd
73 § i a7 w1 wif dfade fafreee ot
w3t 9T T § 1 @7, TRt T B wEw
T & fie g axt 97 § @1 A, Atew
Iw TN & W & w9 g A g
wifgd | ot 9T W AE oA @
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[sfr farmrfer =mifi)
(o ar g v foeew wew
T T T T T g TEY G
W qg T fewew v aar T wor
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W1 WY 3% F% qanz g O 5O Y,
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R forat Tt aveepeT =t WK Tt A
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& T & 1 Y o AT ¥ e qfan
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3% It # awr A gwd org ot e
20-22 Hie gT WY A § ¥§ T WX
AT §9Y et Smae foemar & 1 SR
e oft w7 &< T § s wv o i
IR RE? feaw w1 @ wi
52 W ferew w1aw &1 o B §
52 3 firelt sa #3 & Afew W 9y
78 4¥ firelt 493 & WK "X 65—66
Y feet 9% & | T 28 w97 6%
foeet amer wmw § sy § 1w
ST HATHT W ¥4 g war § 7
duefregm vt at ww @ v § w@
aF CEY ST ATE S § 7 A W
&a1 fewt s wiforg 1 AfET wg Ay
28 i fees gaer Omw § &
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T § T g g & S o
AT AT § A § | WO st
Ffe FAET W @ A ST R,
faorke w0, amel 59 W1 WRT €T
W, ¥few 3Ew o 1 §9 T g,
Tuy g o wowr gt fret &
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The Minister of Planning (Shri
Asoka Mehta): Mr. Deputy-Speaker,
Sir, 1 shall confine my observations
this afternoon only to the economic
situation in the country, I have care-
fully gone through the various amend-
ments that have been moved and I
have tried to follow the various com-
ments and observations that have
been offereq by Members on both
sides of the House.

I understand and fully appreciate
the concern that is felt by Members
on either side of the House at the
grave economic  situation through
which we are passing now. That we
should feel concerned about it s
natural. But it is necessary for us to
understand to what extent our current
difficulties are because of certaln
special circumstances, to what extent
they are inherent in the situstion, that
is, they are of a structural character,
and to what extent they are due to
any mistakes that may have been
committed.

1 believe, when a country finds {4~
self in a difficult economic situation to-
gether with a whole complex of other
difficulties around its frontlers, it is
but natural that all sections of the
Parliament as well ag outside would
try and at least seek a community of
understanding so that a community of
effort becomes possible. There is no
denying the fact that in the current
year we are passing through very
severe difficulties. In this year, the
agricultural production is exceptional-
ly low, You, Sir, and the hon. Mem-
bers are well aware of the acute
scarcity that prevalls in the country
because of a failure of monsoon which
has not been equalled in this century.

1550 hra.

(Sarz SmAM Lar Samar in the Chair]
The result is that, as far as our pro-

duction this year ls concerned, there

will be a considerable amount of
shortfall. While exact figures are not
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available—exact figures cannot be at-
tempted now—very broadly speaking,
very roughly speaking, subject %o
future revisions I would say that this
year our total prodiction in the coun-
iry is likely to be lower than that of
last year and our agricultural produc=-
tion, by itself, is likely to be lower by
something like Rs. 800 crores compar-
ed to the production in 1964-85.

Shri J. B. Kripalani (Amroha):
You do not know the prices, How
can you say ‘Rs, 800 crores?

Shri Asoka Mehta: May 1 respect-
fully submit that Acharya Kripalani
knows better than myself that any
statement can be made either in terms
of physical quantities or in termsg of
eguivalent rupees. After all as-
sessmentg of nauonal income from the
days of Dadabhai Naoroji, have been
made not in physical terms only but
in terms of equivalent rupees.

Shri J. B. Kripalani: If the prices
-are fluetuating, how can you talk in
terms of money?

« Mr, Chairman: Should we hear him
Airst fully?

Lmrapuraa) Let us e d

.gzet the clan-
q.canon These inferruptions some-
,‘hm&s help.

Shri Asoka Mehtfa: It is well known
~—and I -believe the Minister of Food
‘& Agriculture hag often pomted Ol
that the- production “Mils year is likely
to be something like 12.5 million
tonnes less, as far as foodgrains are
concerned. Likewise, in cotton, in
jute and in a number of other com-
modities except sugarcane, the produt-
tion this year is going to be smaller
than that of last year. As I was
pointing out, it is very difficult to
-give precise figures. That is why I
-have made it very cléar that these are
rough figures; we cannot give precise
figures; precise figures emerge only
after the year is over and all data are
available. This is so in any kind of

2511 (Ai) LSD—8.

-ted in terms
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assessment. In grder to have dimen-
sional figures and not precise figures,
mwdértohavaapictureotthekmd
of probiem that we are facing today,
I atteiipted a rough guess based upon
the best calculations that I can make
at this stage.

Likew;se, as far as industrial pro--
duction is concerned, there also there
will be special difficulties. These
difficulties arise from the fact that the
mmntenance imports in the recent
months Have been mnmderably ad-
versely affected by a sudden and
sharp decline in the foreign exchange
that is available with us. You are
aware of the reasons why this sudden
decline has taken pface, When the
hostilities broke out een Pakis-
tan ahd India, certain countries that
had pledged economic assistance to us
froze that assistance. While part of
that assistgnce has now been released,
there is still a certain portion which
remims frozen, The release that has
come has coie rather late. In the
méantime, the supplies in the pipelines
as well as the supply of imported in-
dustrial raw materials with our indus-
trial units have got depleted. Again,
because the agncultural m::uon
this year is not as good as
is such less what we had éxpec-
investments made and
the potential created in the country,
those industries which are based upon
agricultural raw materials are algg in
difficulty, Those industries which are
based upon imported industrial raw
materials, particularly, the engineering

industries and chemical industries,
are also experiencing serious difficyl-
_ties, They are likely experience

these difficulties for some time to
come.

An hon. Member: Is it due to over-
production?

Shri Asoka Mehia: With the result
of all these, the owerall national in-
come this year is going to be affected.
But we have also to realise that
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when a situation like this emerges—
this has been gong intp more fully
in the economic survey which has
been circulated this morning—we have
two alternatives: one is that we try
to reduve our programmes of outlays
und investments. We must remember
that, in the last four or five yéars we
have had to face a number of diffi-
culties which we had not anticipated.
The first difficulty which we had not
anticipated earlier was that we would
become a vietim of aggression on two
occasions and the consequence of this
has been, on which this august House
has put its seal of approval, (Interrup-
tions) an increased defence expendi-
ture, This increased defence expen-
diture could perhaps have been bal-
anced by reduced expenditure on
developmental plans. Every effort is
being made to contain the non-
developmental expenditure. Year
after year, when the budget is dis-
cussed, the non-developmental expen-
diture is carefully gone into, In the
Planning Commission, it is our en-
deavour to look into the non-develop-
mental expenditure of the States also
and I can say with a certain amount
of knowledge and with a certain
amount of confidence that every at-
tempt is being made by the States
also to see that the non-developmental

expenditure is kept in check. We
must continue to see that non-
developmental expenditure does not

go up and this takes us into a variety
of other problems into which I do not
want to go just now. But between
defence expenditure and develop-
mental expenditure, it was decided
immedintely after the Chinese aggres-
sion that we should try to carry both
the burdens. 'The reason was that, if
we did not develop pur economy, we
would not have the capacity to de-
fend ourselves; secondly, it we did
not develop our economy, we would
never be able ultimately to sort out
our economic problems. To solve our
economic problems over z span of
time, it ia obvlous that we must conti-
nue to diversify, to deepen, to Im-
prove and to enlarge the whole st-
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ructure of our economy. This has
resulted in requiring a considerable
amount of outlays and investment.

Outlays and investments in defence
and outlays and investments in deve-
lopment have got to be balanced by
corresponding savings in the economy,
The Savings in the cconomy have not
always come up, This is the core of
the whole problem that every deve-
loping country has to face—a stagnant
economy, an underdeveloped country,
a poor country, has got intp the
poverty trap; its incomes are low;
savings are low; and investments are
low. We have to break out of thip
vicious circle. In order to break out
of this vicious eircle, it is not possible
to say that incomes should first go up.
Incomes go up as a result of invest-
ments. Investments become possible
only to the extent of savings are
generated. So one has constantly
to mrake an attempt to see that
where the saving and investment
ratio is pitifully small like 5 per-
cent or 6 percent of the national
income, it is raised to g much
higher figure; while the national in-
come it increasing not only absolutely
but relatively, the investments and
savings in the eonomy bave to be
increased. Many friends in the House
and outside talk about the results
achieved in other countries, maybe,
Germany or Japan. But it needs to
be realised what high saving and
investment ratios these countries had
attempted and achieved. We are
moving in that direction and
are trylng to move in that direction.

16 hrs.

Constantly, the question comes up:
Are we matching our investments
with savings? Everyone in the House
and outside is most anxious that we
should spend more and more on de-
velopment. Everybody desires that
there should be more of irrigation pro-
jects, there should be more of facto=
ries, there should be more of roads,
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ang there should be more of commun-
cations, and I think that it is but
legitimate that every part of the
country should desire that the
putential for growth that exists every-
where ig fully tapped and qQuickly
realised. But in order to tap and
realise this, one has to make invest-
ments, And those investments have to
be balanced by savings,

What has been happening is this.
Neither public savings nor private
savings have really come up to the
level of the invesiments and oullays
that we are making. That is the
reason why everybody, whether it is
the industrialist or the agriculturist
or the State Governments or the Cen-
tral Government, constantly finds that
there is a gap between the investments
that they have to make and the sav-
ings that they are able to mobilise.
And this results in constant claims
and constant demands upon the ban-
king system in the country, but the
banking system can provide crecit
only to the extent that credit is again
based upon savings, If it is not
based upon savings then it results
in creation of credit which is un-
linked or unrelated to savings in the
community, The problem is how
precisely and how quickly we raise
our savings and investments. We are
most anxious to raise our investments.
But how do we keep on balancing
them? This is one of the problems,
‘one of the internal problems, that we
are facing.

Mr. Chairman: What has been the
relation between the savings and the
investments in the past?

Shri Aswoka Mehta: Savings in the
past? The question that might be
asked is, and what probably you, Sir,
have in mind is this, To what extent
are the investments that we are mak-
in viwelding the results thalt we want?
For, in the past also, we have been
trying to invest a little more than
what we have been able to secure by
matching it with savings, Therefore,
you are quite right when you say that
we have to be very careful to seq to
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what extent our investments are yiel-
ding the results that' we desire. That
is an aspect, a very important one,
which we have to go into.

But I would like very briefly to
point out two key questions which
are interrelated. Ome is this internal
problem that arises and the other is
the external problem. Externally,
the problem is that in a developing
country like ours, there is conslantly
the nced of imports, and, therefore,
the balance of payment difficulties
come up. Why has the country got
the constant need . of imports? It
has got it because a traditional eco-
nomy, a stagnant ecomomy, has not
the resources, the capacity and the
wherewithals to throw up the kind of
equipment that is needed for the pur-
poseg of development. For instance,
everyone here desires  that there
should be greater and greater provi-
sion of electricity for sgriculture, for
industry, for the rural areas and for
the urban greas,

During the last fifteen years, weo
have tried to augment the supply of
power from 2§ million k.w. to a little
over 10 million k.w. In augmenting
this, constantly the question comes
up: Where do you get the equipment,
and how do you get the equipment?
This equipment has to be imported
because this country did not produce
any equipment, When you decide to
import anything, it creates a balance
of peyments problem. Now, we aore
not satisfied with what we have done
as far as the generation of power is
concedned. Every part of India js ~la-
mouring for more power. [ am only
taking it as an illustration. If we
have to increase our power zupply in
a meaningful manner in the next
five years, then you can well imagine
the demand for all kinds of equipment.
like generators, turbines and uther
things that would be necded We
have, thercfore, got to ret
up in the country the capacity to
manufacture t{hese things. If we do
not =et up the capacity to manufacture
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these things in the country, we shall
find that at a certain point it is just
impossible for us to carry forward
our electrification programme, When
we decide to set up this manufactur-
ing capacity, what is happening is that
on the one side we are investing a lot
on generating power and supplying
power, but on the other side, simul-
taneously we have also to find resour-
ces of invest in developing this clec-
trical industry, It is possible that
some of our industrics may not have
developed fast enough or we may
deliberately not have developed them
fast enough. For instance, look at
some of our consumer goods indus-
tries; look at the food manufacturing

industry or the manufacture of textil- -

es or the manufacture of leather and
fur goods; the inerease there is consi-
derably below the average increase
for industries as a whole during the
past few yecars.. But there are also
other industries where there is incre-
ase; if you look at the industry for
manufacture of machinery, for ins-
tance, the manufacture of electrical
machinery, apparatus, appliances ete.
it we take 1956 as 100, we find that its
production today is almost threefold.
There are many areas where if this 15
not done we may not be able to sup-
ply power; for, we are all agreed that
unless power is made available, nei-
ther agriculture nor industries will
be able to move forward. If power
is the one agent of modernigation and
iransformation. then it is necessary
that our capacity to provide power has
to be built up in the country. In buil-
ding it up, I can understand your
saying that we have invested so much
in such and such a factory, for inst-
ance, the Heavy Electricals Factory
al a place A or at a place B, but we
have to see how well it is working
1t is the responsibility of the Govern-
ment, and ultimately it is the respon-
sibility ©f the House to see that if it
18 not working properly, it is made to
work properly.  Any amount of criti-
cism on this point is compleiely mean-
ingful. But if it is said that we can-
not and we should not go in for buil-
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ding up of electrical equipment but
still we shou!d be responsible for
providing more and more power in
the country, and that we should have
no balance of payments problem, then
I very respectfully submit that that is
a completely inconsistent attitude, I
am not suggesting that anyone in this
House has taken that attitude. But it
is necessary to understand this inter-
relationship.

Then, again, the difficulty is this.
The structure of Indian economy has
to be altered and has to be changed.
In altering the structure of economy,
we have constantly the need of having
more and more of imports. These
imports either have to bBe paid for by
experts, or there will be a gap bet-
ween imports and exports which some-
how has to be made up. Here, again,
ag far as exports are concerned, while
our record is not completely unsatis-
factory, 1 do not think we have done
as much or as well as we should have,
Of course, you can blame the Govern-
ment; anybody can blame the Govern=
ment and the Government should be
willing to take the rap at any time.
But ] think there is another reason
and it is this, that in our coumtry,
you and I and all of us who hold
positions of responsibility in the Parlia-
ment or outside, have not always re-
cognised the implications and the logle
of giving priority to exports, because
the capacity of a person to buy de-
pends upon the earnings that he has.
The desire of every hon, Member that
the earnings of every person in Indla
should go up to a tremendous amount,
the emphasis that is belng placed on
the need to provide employment
opportunities and adequate earnings
to the mass of our people all arise
from the fact that everyone needs the
capacity and a man's capacity to go
and buy what he wants depends upon
the income that he has. Now. a na-
tion's capacity to go and buy from the
world market, and to do any kind of
shopping in the world, depends upon
the resources that it has. And these
resources come out of the exports.
Therefore, the nation's capacity to buy
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from other countries has to be cons-
tantly increased, whether it is for the
purpose of buying for defence or buy-
ing for development or buying for
maintaining the economy. that we
have built up and getling the maxi-
mum oul of the capacities that we
have created. For instance, we need
non-ferrous metals. Everywhere, the
ery is that the amall industries are
struggling today because we are unable
to provide the non-ferrous melals that
they need. Or we hear that the chemi-
ca] plants are not working properly
or we are not having enough drugs to-
day though we have the capacity, be-
cause the basic drugs are not being
imported. All these import difficul-
ties arise because we are not doing
enough to push up our exports. In
agriculture, partly because of the
tailure in agricultural production but
partly also because we arc unwilling
to agree ‘o priority of exports over
internal consumption, we have not
been able to step up our exports; 8s
a matter of fact, in the case of some of
these agricultural exports the volume
has gone down recently.

Likewise, there may be manufactur-
ed goods. When you export something,
the local supply of it available for
local consumption is bound to get re-
duced. You cannot export without
having a reduction in supplies locally.
We are in a position where we are
caught in a vicious circle. We have a
great deal of industrial capacity which
we have bhuilt up. 1f we can fully
utilise that capacity here and now, we
would have a lot more of preduction
in the country and a lot more of em-
ployment in the country and a great
dea] of budgetary receipts would flow
Into the exchequer.

Shri Harl Vishnu Kamalb:
don't you do it?

Shri Asoka Mehta: In ocder to do
that, one has to see that the necessary
quantum of critical imports are avail-
able; whether it is non-ferrous metals,
whether it is basic chemicals, whether
it is certain key components, whether
it ia certain spares, whatever in needed

Why
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hag to be imported. To do that, do we
have to give priority to export or not?

I would like this august House cons-
tantly to be the custodian of our ex-
ports, to see, to watch and warn Gov-
ernment and ask why exports are not
picking up. Because this is not some-
thing which is very popular, to give
priority to exports over internal cons-
umption is going to create a consider-
ablg amount of difficulty. I am sure
everyone in the House is interested in
seeing that the economy moves for-
ward, that we are able to generate
more and more 80 that this vicious
eircle is broken by giving priority to
exports. If that is to be done, while
I fully admit that the primary respon-
sibility resides on the Government,
when an economy has to be set right, I
am sure no seidion of the House
would permit the entire responsibility
to be shouldered by Government alone,
It becomes a natlonal responsibility.

Shri J. B. Kripalani: Naticnai Gov-
ernment. A party Government cannot
be a nationa] Government.

Shri Asoka Mehta: The second im-
portant point to remember is the
greatest need for drawing upon exter-
nal gssistance. As an agriculturist has
to go to a bank, as an industrialist has
to go to a bank, when we talk of ex-
terna] assistance, what we are doing is
to ask for loans. We are receiving
loans from foreign countries at gov-
ernmental level, at the International
Bank level or gt similar levels. This
is in order to meet our immediate re-
quirements. These loans we shall pay
up later on. Every industrialist,
every agriculturist, every business-

man engaged in productive work
has to depend upon this kind
of credit facilities. Now because

we require international currency—mnot
just internal currency—from cither lo-
tenational banking houses or from
forelgn governments, this should not
be considered begging at all. This is
not begging. When an industrialist
goes to a bank and asks for money, he
Is not begging; he is seeking accom-
modation; he is seeking loans on the
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basis of which his production is going
lo increase,

I would like anyone to look careful-
ly and sce how we are using the ex-
ternal assislance we are getting. 1
suggest that overwhelmingly the ex-
lernal assistance we are getting we are
using for the purpose of energising our
production.

Shri J. B, Kripalani: Not at all.

Shri Asoka Mehta: This is a matter
of fact. I am always willing to invite
Acharyg Kripalani and place al] re-
rords before him, ang if at the end of
that objective study, he comes to the
con:lusion thal this is not so, I shall
gladly accept his verdict. I believe a
senior and distinguished Member. ...

Shri J. B, Kripalanl: You got those
facts when you went into the Govern-
ment.

Shri Asoka Mehta: Anyor 5 wel-
cvome to look up my ecarlier spreches
and analyse them. He wil] =ce that
1 have not deviated an iota f.om the
basic-analysis 1 have offered. As far
as I am concerned, I have never aban-
doned my objectivity., 1 wvalue my
objectivity. I value my objectivity and
analytical powers as something more
important than partisan politics,

Shri Surendranath Dwivedy: What
relevance has this lecture to the dis-
cussion in the House?

Shri Asoka Mehta: As far as exter-
nal assistance is concerned, we are
most anxious {o be self-reliant. The
whole purpose of our economic deve-
lopment and the strategy we follow is
to be self-reliant, That is why we are
developing in thig country a variety of
industries, we are diversifying the
whole structure of our economy, we
are altering completely the structure
of our economy. But our ability to
achieve self-rellance over a certain
period depends upon two things. First,
the amount of savings and investment

FEBRUARY 24, 1966

Address (Motion) 2202

the country is willing to make. How
much consumption you are willing 1o
forgo, consumption not necessarily of
the poor, consumption of any section of
society? That is the reason why I
have always, not today, but for the
last twenty ycars, consistently talked
about restraining consumption in this
country. If I have been an exponent
of the philosophy of austerity in this
country, it is because of the conviction
that we can never be self-reliant un-
less we give priority to savings and

investment over current consump-
tion ., , .
Shri Kishen Pattnayak (Sambal-

pur): Reduce expenditure,

Shri Asoka Mehta: But that is not
enough. Side by side with savings
and investment, there will always be
this gap of foreign exchange; the more
quickly you fill it up, the lesser i the
period of your dependence.

Very often it is argued: why should
we be demanding and taking more ex-
ternal assistance? We are becoming
dependant, Thal is not go. If you take
a span of time, if today we were to say
that we would not take loans or exter-
nal assistance, we shall be dependent
for 20 or 30 years to come. But if we
say we take the optimum assistance
we need, we can reduce the span of
dependence to 7-8 years. Given the
goodwill and cooperation of every
member of this House, given the
understanding and response of the
people, it would be possible for us to
become self-reliant within a period of
B years or so.

If that is to be done, let us not be
snipping at external assistance. You
cannot develop industry, you cannot
develop the economy fast if you go on
snipping at credit facilitiess  Every
single loan we are taking we are ser-
vicing and are going to pay back. We
give priority to servicing of loans.
India has never—never—dishonoured
even in thought the obligations she has
incurred. But if those obligations are
to be fulfilled, it is necessary that we
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put ourselves in g position where our
capacity to meet our import require-
ments from internal production is
great, and our ability to export is
great.

Let me move one step further. It 1s
not only enough that we produce more
and more, but we have got to produce
things cheaply. There comes the
necessity for large size economic units,
I am just now not talking of small
scale industries. Butl therc are many
things—it may be aluminium, it may
be steel, there are a number of basic
things entering into production—which
have to be produced in large units
because modern technology is such that
unless you usp large units, you will
not be able to have economies of scale.

I1f we have large units, two conse-
quences follow. First, there hag to be
an effective and expending public sec-
tor. Without that large units wil] in-
evitably be controlled by a limited
number of people, with gonsequences
that follow. The reason why in our
overal] strategy we are constantly
emphasising the public sector and its
expansion in  key areas—critical
areas—is that without that It will not
be possible for us to achicve self-reli-
ance wherein ultimately the social
structure is also suitably modified.

It the public sector is to grow, the
second conseque of it is that to that
extent savings have to be mobilised by
the state. The reason why over and
over again Government has to come
forward and say that we need so much
more money out of the resources gene-
rated in the country is that only by
physically getting hold of those re-
sources can we be sure (a) of invest-
ing them in the right places and (b)
of seeing that that investment remains
under the contro] of Government.

Shri Daji: But you have thrown
open fertiliser and cement to the pri-
vate sector. Is that how you are go-
ing about it?

Shri Ascka Mehta; I hope I shall

be in this House at least for one year.
1 shall always be at your disposal so
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answer any questions raised and shall
place before you the broad framework
within which we hope to secure our
objectives. We can carry on a dia-
logue lo our mutual salisfaction.

The second point 1 want to point out
is that we have accepted g mixed eco-
nomy. There are wvarious reasons for
it into which [ will not go. In a mixed
economy, thére will be individual units
which wil] also have to be bigger and
bigger, because if you do not allow
them to become bigger and bigger, you
will not have the economies of scale.
If certain individual units have to be-
come bigger and bigger, there are two
reasons. Firstly a greal pary of the
resources needed for the development
of industria] private sector comes from
retained profits, they come f{rom
ploughed back protfis. The whole
structure has to be so conceived that
from the incomes that are generated
in the organised private sector a
greater part is retained for purposes
of reinvestment. This itself enlarges
the size of existing industries or exist-
ing establishments. Secondly, it is in
our interest if we are to stop up our
exports, if we are to have the econo-
mies of scale, if we are to move to-
wards self-reliance, if so are to use
new technology, if we are to use new
skills, that there should be fairly large
units or larger and larger units may
be pormitted in selected areas. There-
fore, it becomes necessary to think in
terms of appropriate social controls,

"whether such controls are operated

through the credit gystem state mar-
keting ete. These are various devices
used for purposes of controlling those
elements in the private sector which
for technological or economic reasons
have to become larger and larger.

1 have only sketched before you for
your approval the broad framework,
the key strategy which we are trying
to operate. There are a number of
points on which criticisms can be offer-
ed, there are many points in which
refinements can be made, but it would
be of importance to all of us concernad
te get from this august House some
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kind, of guidance on the basic strategy
itself, because if the strategy is not
recognised, is nol accepted, then we
would be arguing, as it were, from
two' different universes. I think this
strategy has nothing to do with this
party or that party. The strategy
arises out of the basic objective facts
of the country, and if we recognise the
objective facts and we are all clear
about the goals that we have in mind
and analyse the current situation,
about which there cannot be great dif-
ference, znd the objectives, about
which there is a great amount of
agreement, I have no doubt that we
shall find a community of outlook and
an identity of views in the broad
strategy that we have adopted.

Shrimati Gayatri Devi (Jaipur):
This motion has been before the House
for the last four or five days and many
speeches have been made from all sec-
tions of the House. Serious criticisms
have been made not only by the Oppo-
sition Members, but by seniof Members
of the Congress Party because of the
continuance of the emergency and the
DIR which, according to Shri A. K.
Sen, who till recently was the defender
of the emergency, amounts to the abro-
gation of the fundamental rights and
the civil liberties of the people. Shrl
H. C, Mathur went as far as to say that
if the Home Minister was not in a
position to run the country’s adminis-
tration without the DIR he should quit
office. While we are all concerned
with the security of our country and
its welfare, we should not for-
get  that we are a democracy
pledged to individual freedom and
fundamental rights, and any en-
croachment upon these would tant-
amount to constitutional dictatorship.
The only thing which the emergency
has done is to give a second lease of
life to the ruling clique and so we
should not blame the Government If
they have fallen in love with it.

While we gre all concerned about
the grave food situation in the country,
I must say that this is really nothing
new, We have heen facing this crisis
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for some time past, and we had witnes-
sed a tremendous amount of talk as to
how to increase our food production.
Yet there has been no sense of urgency
on the part of the Government. The
Swantantra Party has always that con-
trols and =zonal restrictions on the
movement of foodgrains are the root
cause of corruplion, artificial shortage
and bad distribution. Many Members
of the Congress Party fee] the same
way as ourselves about the zonal res-
trictions, and some of them expressed
themselves quite vehemently at the
recent Congress gession at Jaipur, but
when the quention came to a division,
the Congress High Command did not
have the courage to face it. They
made some excuse and tricked their
own members by announcing that the
zona] question would be examined
soon. A day or so later in Delhi the
announcement came that the Chief
Ministers were opposed to the removal
of zonal restrictions til] November.
They want the zonal restrictions to re-
main because, as everybody knows,
certain vested interests are making a
huge amount of money at the cost of
producers and consumers through
licences for sale and distribution of
foodgrains. An hon, Member speaking
in the House quite rightly said in his
speech a few minutes ago that the big-
gest profiteer in all this was the Gov-
ernment itself.

Recently I got a telegram from the
President of the Rajasthan Foodgrains
Dealers Federation, Kota, in which the
harms of zonal restrictions have been
clearly enunciated. He says that culti-
vators and merchants suffer heavily as
a result of zona] restrictions, and adds:

“35,000 bags of old foodgrains
lying with merchants only in Kota
district deterlorating as no de-
mand. Same position in the other
resiricted districts. On the other
hand foodgrains required badly in
deficit and famine-hit districts of
Rajasthan. Ag variation in prices
in deficit and surplus areas food-
grains arrival in Mandis affecting
and rultivaters Tosing ™
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In conclusion, he has demanded remo-
val of all inter-district restrictions to
save foodgrains from deteriorating and
allowing the same to be used by puo-
ple in deficit areas.

This is the way we are behaving in
our own country in a crisis, and the
picture we have presented of ourselveg
abroad is really too shocking for
words. Here is a cutting from the
Statesman of 20th February which
says that USA, Argentina, Austria,
Canada, Denmark, France, Greece,
Iran, Italy, the Netherlands, Norway,
New Zealand, Sweden, Britain, West
Germany and Yougoslavia are all col-
lecting money and foodgrains for us.
I know the story of some school child-
ren in Scotlang who asked their tea-
chers for permission to come late to
school half an hour or so so that they
could grow food for the starving child-
ren of India. The churches in Holland
of all denominations have been opened
for three hours a day so that people
could give money for the starving
population of India. In the same way
in Italy, in a few days, over Rs 4
crores have been collected for the star-
ving population of India.

‘What is happening in our own coun-
try? I think it is absolutely shame-
ful to think of what is happening in
our own country. People are profite-
ering, blackmarketing is going on, and
nobody is taking this crisis very serio-
usly. I think it is a terrible reflection
on our character, and the blame for
this can only be laid at the doors of
those who are in charge of our Gov-
ernment, because it is they who are
the biggest profiteers.

While It is true that we have had
an unprecedented drought this year,
it is glso true that in 19 years of our
country's independence this Govern-
ment has been in power, and in three
successive Five Year Plans they had
ample time to provide for such natural
calamities. Silos could have been built
at ral] heads, irrigation projects could
have been speeded up, tractors and
other machinery that have been im-
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ported and sre now lying useless could
have been put to proper use.

There is no point in criticising what
has happeneq in the past but we must
think of the future. In this I would
urge the Government to try and make
India sell-dependent as far as agricul-
ture ig concerned. Mere slogans of
“miss a mea] a week” will not solve
the problem. We have to be realist
and not fadist. It needs immediate
attention and reorientation of our poli-
cies. We can increase our production
if the irrigation projects are speeded
up ,improved quality of sceds is pro-
vided to the farmerg and enough quan-
tity of fertilisers is made available to
the cultivators and al] sorts of restrie=
tions are lifted. Farmers have to be
glven incentive in the form of credit,
marketing facilities, assurance about
the remunerative prices for their pro-
duce, Land levy ghould immediately
be done away with. The President in
his Address has said that increased
irrigation facilities wil] be provided
during the curreny year. But how can
one possibly believe it as we sce the
same paragraph in the President's
Address for several years past, but
nothing is moving in this direction.
The wholetime, we contlnue to face
power shortage. Is it possible to be-
lieve that considerable emphasis will
be laid on rural electrification. Moat
of the big cities, In fact the capital of
India itselt has to go for several hours
a day without any power. Recently 1
had to go to the hospita) in Jalpur for
an x-ray and the doctor there was
wondering whether there was a power
failure. T asked whether this was a
common thing; he said, yes, it happen-
ed very often. T asked; what about the
operating theatre and he replied: we
have to just cross our fingers and pray
for the patient while we wait for the
power to come on again. This i really
shocking and government should look
into this.

We see that nothing happens in our
country. There seemy to be such a lot
of Ineficiency. Things are promised
us; they never come off. For Instance,
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we sec in the papers about the direct
dialling system betwen Delhi and Jai-
pur; there is going to be a new dialling
system. I can tell you it is absolutely
frustrating. The automatic dialling
sysiem never functions; while you try
to operate it it wil] not work. It
shows the inefficiency in our country
.and how we are not concerned about
things; we do not even seem to be
ashamed of it.

But on the other hang one can see
that when the ruling party wants
" something to be done, it can produce
things and it can get things done. For
instance, recently in Jaipur within a
few days the whole of Nehru Nagar
was constructed by the PWD. Roads
were  widened; gardens came up in
empty space and all that sory of thing.
When the party in power wants some-
thing, it can always be done, 1If it has
only used its energy for the country,
instead of for themselves, 1 fee] sure
that they can make a tremendous
amount of progress in the productlvity
of the country

16.32 hrs,

[Mr., Speakir in the Chair ]

Sh:i Asoka Mehta just now spoke
about reducing expenditure on non-
productive matters. Everybody knows
how top heavy this administration ls.
1t only some of the officials and some
of the other people could be removed
from office, they can reduce expendi-
ture in that way; it would mean a tre-
mendous amount of national savings.
At the same time there is another
thing that is holding back progress In
our country and that is corruption.
Everybody realises thaet corruption is
the biggest impediment in our coun-
try’s progress. Yet we do nothing to
eradicate it. There are those who
openly indulge in looting the people
and the public exchequer. All of
them happen to be influential mem-
bers of the ruling party. We have
heard chargeg of corruption against
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several Chief Ministers ang cabinet
Ministers but except in the case of
one all of them had been allowed to
Bo without investigation. Memoranda
conlaining charges of corruption were
submitted to the President of the
Union  against the former Chief
Ministers of Orissa, Bihar Mysore
and  the former Finance Minister
and to the late Prime Minister
against the Rajasthan Chief Minister.
Some of them had been allowed to
resign after accumulating huge wealth
and that is all.

Recent!y we had a memorandum
against the Chief Minister of Rajas-
than. It was put up to the present
Prime Minister, if I am allowed to
read it, T shall do so. Would you
allow me to place it on the Table of
the House,

Mr. Speaker: How can il be done?

Shrimati Gayatri Devi: Recently
we have wilnessed a sort of jugglary
in the case of Shri Mohanlal Sukha-
dia. A memorandum is pending with
the government against Mr. Sukhadia,
When some Opposition M.Ps. and
M.L.As. met the Home Minister, he
assured them that the investigation
was progressing.

Then, when he went to Jaipur,
somehow or other, the climate
changes, and the Home Minister said
that all the allegations were baseless.
We wonder how Shri Nanda could
arrived at that conclusion overnight.
And to do proper justice to this coun-
try, we feel that a proper investiga-
tion should be made against not only
Shri Sukhadia but all the other
Chief Ministers and Ministers.

An hon. Member: Bihar.

Shrimati Gayatri Devl: Then, they
should also be given the right of vin-
dicating themselves; if the allegationa
are found to be baseless we shall
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accept that, but they should be given
the chance of proving themselves in-
nocent too. (Interruptiom).

An hon, Member:

Mr. Speaker: If women came intd
power all the men would be tried!

Shrimati Gayatri Devi: Anyhow,
the Government should necessarily
try to end this corruption which is
really eating into the vitals of the
economy of our country, 1 feel that
until such time as corruption is era-
dicated from this country, talking
about socialism is a luxury which
we can ill afford. because, if the pub-
lic sector is going to handle every-
thing in the corrupt manner in which
it is doing it now, there will be no
penny left in the country, and we
shall not be able to get any business
done,

Uttar Pradesh,

With these words, T thank you.

Shri J. B. Kripalani: Mr. Speaker,
Sir, I cannot emulate the elogquence
of the two last Congress's speakers,
but it is a fact that the country is
unhappy; it is depressed; it sees no
hope for the future.

An hon. Member: Why?

Shri J. B. Kripalanl: Under these
circumstances, we thought that the
President's Address would bring some
ray of hope. But we find that the
Address is as drab and dry as ever.
‘The people of India are not concern-
ed with how many V.I.Ps. came here
and how many were the banquets
given and how many V.I.Ps, went
out from here to distant countries
and got a warm welcome. The coun-
¢ry is oppressed by the economic
situation and that after 18 years of
planning.

Take, for instance, food. We are
told, whenever it is inconvenient to
the Food Minister that the statistics
are not perfect, but, when he himself
gives the statistica he says that they
are reasonable ang are to be relied
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upon and he proceeds on those statis-

tics. We have become the greatest
beggars in the world. Why? There
is nothing unusual about it, If one

knows one’s country, begging is not
considered derogatory.

An hon,
ernment.

Member: By the Gov-

Shri J. B. Kripalani: Our Rishis
and Munis never spun or wove,; they
never sowed or reaped, but averyone
of them was more glorious than any
emperor on the throne, So this beg-
ging is in our blood; we should not be
surprised at it. In India nobody is
ashamed of begging. (Interruption),
This food policy of ours has divided
the country into sections. The Con-
gress people are never tired ol re-
minding us of the unity of the coun-
try and its integration, in spile of the
disintegration that exists in the Con-
gress itself and in its Cabinets. Yet,
they are never tired of reminding us
that the country needs integration.
Food is one thing in which the great-
est disintegration has been brought
about. Nol only the zones are there,
but also States in the zones. Not only
the States, but the districts are sepa-
rated from each other, The recent
rlots in Calcutta were due to the fact
that people said, “we are not allowed
to purchase our food even from adja-
cent districts™. If this is the way we
divide the country, it does not lie in
our mouth to talk of the integration
of the country. In other countries, in
sovereign States, they try to have
economic union. We are saying that
Pakistan and India can profitably unite
into an economic unit. But where
there was an economic unit, we have
divided the country and created zones
and districts. [ think nothing can be
more absurd than this divition of
our country into zones, States, and
districts.

We have been carrying on plan-
ning for 18 years and we are hearing
the very same thing that our coun-
try is undeveluped and that some
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take-off stage will come. When wiil
it come? It has not come in 18 years.
We thought we had somebody in the
Planning Commission, a very great
expert from the PSP, an economir
wizard. He became the Depuly
Chairman of the Planning Commis-
sion. He began his career very well
by denouncing his predecessors. Up
to that time he was saying, when he
was in the PSP, that the execution
of the plans was defective. But
when he became the Deputy Chair-
man, he discovered that the very
conception of planning was defec-
tive. The plans were defectively
executed, but much more harmful,
they were badly framed. Now he
stands up and says, we must be more
economical and we must consume
legs. To whom is he talking? Is he
talking to the people of India who
do not get sufficient food to eat about
austerity? Gandhijli preached aus-
terity, but he was himself austere in
his life. Here, though the British
Government disappeared, al] the old
paraphernalia remain—the Viceregal
Lodge became the Rashtrapati Bha-
van. The name was changed, but
everything else remained the same.
Expenditure is incurred on it as if
it is a city apart. It has an executive
engineer, an electric englneer and
all sorts of paraphernalia that exist-
ed in the old time, though a few
rooms might have been given to some
offices. The Governors remain. What
earthly use are they? They are only
useful in opening cinema Thouses,
sweetmeat shops and girls schools.
They perform no useful purpose, but
some of them perform useless func-
tions, as the Governor of Kerala—
whatever his name be—did. He left
the State and came here. Whether
he did canvass for the P. M. or not,
he proclaimed he did; only nobody
knows what he dld; after the election
was over, he suddenly sald he had
resigned.

As if he had any influence upon
the Congress psople

An hon. Member: That he has
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Shri J. B. Eripalani: Not even in
his own constituency.

Then, there are
chambers. They serve no purpose in
the States. For a Federal Govern-
ment we can have a second chamber
at the Centre but where is the place
for a second chamber in the States?
They eat into our very wvitals...

useless second

Shri Surendranath Dwivedy: They
are going to have one in Madhya
Pradesh,

Shri J, B. Kripalani; Then, there
is proliferation of administrative
jobs and ministerial jobs. My hon.
friend here, sitting to my right, Shri
Kamath, said yesterday that there
are 53 ministers of all varieties in
the Government of India, and he
said that there are 52 cards in a pack
of cards and one joker. He does
not know that nowadays there are
two jokers in every pack of cards.

. So therc is one vacancy yet.

Then, there is bribery and corrup-
tion, Our saintly Home Minister had
said that in two years' time he will
have » home cleaning. Two years, I
do not know whether that has pass-
ed or not. . .

Shri Surendranath Dwivedy: It
hras passed on 30th November, 1865.

Shri J. B. Kripalanl: He says it
has passed, but I do not keep these
calculations. 'The Home Minister
said that he would do house clean-
ing in two years. After those two
years have passed, recently there was
a reshuffiing in the Cabinet and he
insisted upon being in the very same
position as No. 2 as he was before,
instead of resigning because corrup-
tion and bribery are there as much
as ever. . .

Shri Rangs (Chittoor): And more.

Shri J. B. Kripalani: More, if you
say, 1 have no objection
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Then, in the economic field one
always gives the argument that my
hon. friend, Shri Asoka Mehta gave
today.

In the political field, after so many
years, after the Second World War,
we have this DIR. In what coun-
try? We have this D.LR. in a coun-
try in which there was already a
Preventive Detention Act which was
as bad as any Act passed in any
democracy during the war. Then we
have a Penal Code which was made
in the 19th Century. It is very com-
prehensive. It gives very harsh pun-
ishments. It is an uncivilised penal
Code. Even this Penal Code is not
sufficient for our Government. Even
the Preventive Detention Act is not
sufficient for this Government. They
must have the D.LR. where no court,
even the highest court cannot inter-
fere with the flat of the executive.
The executive is the judiciary, the
executive is the police, the executive
is everything here.

Sir, there was a friend of mine who
was arrested in Bombay. Even
though he was & Musalman, Mr.
Noorani—] thought he was a Sindhi
Hindu . . .

Bhri Hari Vishnu Kamath: Just

like Kripalani.

Shri J. B. Kripalani: He had long
ago written a pamphlet about Kash-
mir in which he has said that the
Government will do well to listen to
Shri Jaiprakash and peop!c like him.
He was arrested. [ wrote to the
Home Minister of ours. I told him
that this man is certified to be an
honourable man, a patriotic man by
no less a person than Shri G. L.
Mehta, who was in the Planning Com-
mittee and, if he wanted more evi-
dence, he can refer the matter to
Shri Jaya Prakash Narayan, because
so far as T new, this man could mot
be unpartriotic. Do you know what
reply 1 got from the Chief Minister?
Here is the post-card which says:
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“I am directed to acknowledge
your letter dated .. ."”

There is no mention as to what is
done about it. Thu' is a post-card
a printed post-card . . .

Shri Sinhasan Singh (Gorakhpur):
Economy measure.

Shri J B, Kripalani: . . sent to a
Member of Parliament and to an old
Congressman. This is the Home Min-
ister’s reply and after that one month

has passed, perhaps more than a
month.
Shri Bishwanath Roy (Deoria):

He may be a new Congressman.

Shri J. B. Kripalani:

information.

I have no

After dealing with the home poicy,
let us look at the forelgn policy.
The foreign policy of India has ai-
ways consisted of slogans—non-align-
ment, unhiversal peace, co-existence,
Panch Sheel and now, on the top of
it, there is the Tashkent spirit. The
whole country hag been intoxicated
with the Tashkent spirit. PFortunate-
ly, in the President's Address it is
said that it is not so much the letter
of the document but the spirit of the
document that counts which means
the letter of the document is defec-
tive. Sir, as a great Judge you know
that in political and legal documents
it is not the spirit, it is not the ir-
tention of the parties that sign tl
document, but it is the words tha
are used in the document that mat-
ter because those who have signed
the document may be dead but their
document regulates affairs for future
generations. It is the lawyers and
the politicians of the future genera-
tions that will interpret the docu-
ment and they will not know what
the intentions of the three great dig-
nitaries who were responsible for
this document were.

Today we are lold by the bhrave
Defence Minister, Shri Chavan, that
this variety of people, Mujahids and
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Razakars will be in Kashmir in as
great numbers as before. Perhaps he
did not know the meaning of Muja-
hids, nor did he know the meaning
of Razakars. My hon. friend, Dr.
Lohia, explained to him what these
people meant. They are there. Even
the Chief Minister of Kashmir ad-
mitted that there are 5000 infiltra-
“ tors. What has the Government
done about these infiltrators?

Shri Hanomanthalya
City):

(Bangalore
We shall deal with them.

Shri J, B. Kripalanl: Have they
been driven out? Has even one been
driven out? You dare not touch a
Muslim in Kashmir. He may be
somebody’s cousin, sala or brother in
law. So, you dare not drive him out.
You will not do it. If you do Iit,
there will be another revolt in Kash-
mit and you may not to able with
the army that you have consented
to diminish to meet the situation. It
will be impossible for you to deal
with the situation. Please do mnot
regulate your foreign policy, I tell
the Government, merely by slogans.
Slogans help nobody. Be realistic.
See how the world is moving.

And you believe that foreign policy
can be unilateral. No foreign policy
Is unilateral; foreign policy is bilate-
ral. Now, about the Tashkent spirit
vou see that it does pervade among us;
but does it pervade among the Pakis-
tanis? They have times out of
number repudiated not only the spirit
but even the letter of this document.
You say, we will go it alone, There
was a time when our lute lamented
Prime Minister, Jawaharlal Nehru,
swore by Panch Sheel, and when we
pointed cut to him that Panch Sheel
had been violated by China, he siad,
“Let China do anything she likes, we
stand here like the boy on the burning
deck; whatever happens we stand by
Panch Sheel”, We know now where
Panch Sheel lies. In a few month's
time you will know where the spirit
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of Tashkent lies. It will soon eva-
porate and we will be where we were;
there will be no change.

So whether in home policy or in
foreign policy our country is going
down and down. shri Asoka Mehta
talked of power. We have no power
but he has got power now. Why does
he not increase power? Why does he
say that the take-off stage has not
come yet? He tells us that we are a
backward country, that our country is
stagnant, that we must export more
and more. We have been exporting
sugar at one-fifth the price that we
pay here. There have been licences
given for exports, I believe, of Rs. 8
crores. Those who got the licence
were to import goods worth Rs. 12
crores otherwise there was to be a fine.
They have not exported even Rs. §
crores worth of commodities and the
penalty clause is not being enforced
at all.

And what do they import? I have
heard and I stand to correction that
what they import is artificial fibre for
making cloth, These are fhe imports
we are getting.

So far as the State Trading Corpo-
ration is concerned, I say, it is the
greatest blackmarketeer in India.
This Government is the greatest black-
marketeer and profiteer in India.
Sometime 300 per cent profit has been
kept upon things. My hon. friend
here said that on & quintal of wheat
or rice the profit that they make Is
Rs. 28, This is how our economy 1is
being run. Is it any wonder that the
cconemy is stagnant after 15 years of
planning? Is it any wonder that the
take-off stage does not come”? Is it
any wonder that we arc suffering from
want of power? There is Japan and
Germany. In Japan they have no ail
no steel, no coal and yet its economy
is prospering. Why? It is not pro-
spering because there are big facto-
ries; it is prospering because every
home is a factory. This is what
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Gandhiji wanted, pamely, that every

home should be a factory. Today

every big machine has standardised
parts. These purts can be made by
people at home if they are supplied
with power, not the power that they
get in Government but power that is
generated from coal and from water.

Shri Jashvant Mehia (Bhavnagar):

Mr. Speaker, Sir, during the last four

days, on both sides of the House, many

‘Members have spoken on the impor-

tant isswes, on economic situation, on

Emergency and on food situation, be-

fore the country. Theee are the three

important problems on which various

Members have spoken and have ex-

pressed their views.

Mr. Speaker: He may continue his
speech tomorrow.

17 hrs.

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC
IMPORTANCE-—contd,

(ii) Lock-our m Deuwr Crotm Mmis

AND LATHI.CHARGE ON WORKERg BY
POLICE

ft W W wEW : (TTH)
& wfemradrs ors g ¥ frefafar
fawg #  wie =® W DT S
F1 orw fearm § W S W
g fs oy ww? § ow aerm ¥ —

“feeeht waTq fow § ATETEE
wre gfem zro wEwfEi 9T A
a4 1"

o 4 a1 W A7
A @ ggEm fem omar ¥

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagjivan
Ram): Sir, in accordance with an
agreement dated 13-12-1965 betwcen
the management of Delhi Cloth Mills
and the Kapra Mill Mazdoor Ekta
Union and Textile Mazdoor Sangh, the
calculation of the rate of bonug pay-
able for the year 1964-85 war to be
made on the basis of the formula laid
down in the Payment of Bonus Act,
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It was further agreed that the actual
disbursement of bonus will commence
15 days after the Annual General
Meeting of the Company. Negotiations
were cafried on between the parties
but differences arose over the alloca-
tion of share capital and reserves in
calculating the availuble surplus. These
differences could not be resolved and
in the meantime the management had
to declare a bonus before the IBth
February, 10668, that is, within eight
months of the closing of the account-
ing year. The management, therefore,
put up a notice announcing a bonus of
6 per cent of the wages. Distribution.
of the bonus accordingly commenced
on the 23rd February.

The unions protested against this
rate as inadequate and the Works
Commitiee was gonvened at 2-30 p.m.
on the 23rd to discuss the gquestion.,
The Works Committee recommended
that the payment of bonus be mua-
pended. Tt is reported that the man-
agement agreed to this but there was
some delay In making the announce-
ment. Meanwhile, workers gathered
in front of the General Manager's
office and outside the workers’ gate.

The workers inside the factory
premises became restive and broke
open the iron gate of the mills which
is always kept closed, Workers who
were demonstrating outside the mill
premises thereupon entered the mil
and are said to have become violent.

sttt (fgmi) oA

Shri Jagjivan Ram: They are also
taid to have manhandled the police-
men on duty and some damage to mill
property is also reported to have been
caused. Police enfurcements = were
rushed to the scene and there was @
cane-charge

o wy : (nToe) o aw oY T

A
oft armR ¢ AU WA g1, AT
am
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Shri Shinkre (Marmagoa): ‘Lathi’ is
not an English word. That s why he
has used the word ‘cane’.

Shri Jagjivan Ram: The manage-
ment put up a notice at 11 p.m. thal
in view of the prevailing circumst-
ances in the mills, it was not possible
to work the mills uniil conditions be-
came normal. They further notified
that distribution of bonus had been
suspended and that the dispute had
been referred to conclliation. The
management did not declare any
lock-out.

Conciliation proceedings commenced
today and are due to be continued
further.

I regret to say that there have been
further troubles in the Mjlls today at
about 3 p.M., Tear gas was used by
the Police followed by a lathi-charge.
Detalls are awalted.

oY wymft : wg wvaT wT i

8hri Jagfivan Ram: The Manage-
ment thereafter declared 5 lock-out.

oft g wy wwwrw @ & awar
wg §, 7 foax . qar fam
aft  # | o S & A ginfas
I A9gdl 4 Y 7 TW AWy ®7
w7 1 17 ST w1 & g oww Hqan
3 o= a1 o o) feafar dar g1 ardof,
€ # g smma ifEd ) ww ¥ amae
FoeT & M7 AfY e | v AR
¥ & A oy W e fawe g
37 frxy o Fwd= & faEms
HTHT7 T FTUATET FA AT W 7
w1 faq @ S 97 A =
wf, I w=Tm €T AT W ORTEIT
Lo ?

o wAWEy R : AT AR
awe o ¢ of & o wer a1 fw
28 graTr A% wafw & a3 A
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%W A 3w oW aw qw A red
W W 1 ¥ aaw daw g omn
a1 3% E, 4 &) wmar FTHATY w7
A |y et o e
® A Amer , vaw frege
TE ¥ AR AT FA ST Ifed
WG §riY, A #r A

Shri U. M. Trivedl (Mandsaur);
What is surprising in this Call Atten-
tion motion is this. It is a patent fact
that the authorities of the Delhi Cloth
Mills procrastinated taking s decision
in the matter which could have been
done long ago. The Commissioner of
Delhi Division was approached long
ago for this. The question that was to
be determined was a very simple one
ie. what should be the quantum of
the bonus, The quantum of bonug i
determinable with reference to the
Balance Sheet and a copy of the
Balance Sheet, though demanded for
months together. was not supplied.
The situation had go worsened that
when the people were expecting a
dividend of about 20 per cent, sud-
denly a notice declaring a dividend
of 8% was put and that created the
whole trouble. T would like to know
from the hon. Minister how it was
the Government was slow to realise
the potentialities of the trouble when
the question was patently so easy of
solution.

Shri Jagjivan Ram: I am aware of
this. This was also brought to my
notice by the hon. Member, Shri
Kachhavaiya a few days ago when he
met me. I told them to approach the
local Labour Commiesioner and I was
informed by them that the local La-
hour Commissioner of Delhi Ad-
ministration was seized of the pro-
blem and that he had taken up the
matter with the management and with
the trade un‘ors

drae fewdr @ (Fi7)
wErg, war Freat d de W A
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¥ W wyofme wgd & o ww T
g ww w ® waw fadaw
T A T W qr
fr & gzt = s #w  fawam
Ffe7 v o ot # oA
foeeft &% a1 wfoameat & @i &, wd1
AT ® g Owr o & o ag
[ AT wEATIT §, Ay TR A H
§6 7 w0 | v ford A0 v d fE
T AAFL FATAG €7 FOAR F T
w4 ¥ fer A [ wA
® a A % gu s ggw wm
o mfeel W Aegd w1
aTFT TF A @ w7 qwen g, faawr
T oAt § gram A W= W
T &, feaw weTaT o TR B, wEwETAT
Fan? @1 @ § frer § Any W
gwr, far-i ot wdft, TR R o#
w7 w1 Iy FTHATEY W

st st o ;S AR H o
fadas o a1 ¥, A @ AR
g, A1 g wraT ¥ S & e P A
1 I IR & Tww §, & AT aw
N XA K FTC AwA o4 | Aw
qr d&r  wwH T4 grm, I8k fay
foriow & waew & Fr &) g & o
T IN IR K AR A, IEE I
T FTEAdY w1 ATEEr
gg M ¥ W oam ko

afra & ¥ A7 w9d wrow? Afay
af T A ¢ & froaee
wgrew ¥ qEme fem &, & 3w atw
W W wr f fam A weifrr
wifer e & @ ol F faeet v
fre % wifa® St wor o9 €1 A
7 g A AR F AT I AW ¥ A
o7 = Few ¥ IAEr 7Y ATq AT
gt
2511 (Al) LSD—9.
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off TwEwe amew (aTCEEY)
w1 AEt  AgEw w S

fr Fat wfowa, daT getwT ar gat

ot st T ag A TwET
wEer AR Tk, °F Ryw v o
L A

o gwe W wowwm : AT WY
g dar k)

«ft wrftew mw : AR o frgema
& afor ol & g9 W § W d
W1 ¥9 v f o wmt o i gfma
*t Tz 1 §eoeu §, wfewre I
T ¥ o & owad §  gfy
L il i

Shri Dajj (Indore): While wel-
coming the assurance given by the
hon. Minister that he would interfere
in the larger context and talk to the
management, 1 would point out that
under the Bonus Act itself there i
provision to appoint inspectors o
there Is no agreement regarding the
quantum of bonus. I would like to
know why this procedure was not set
in motion early enough so that the
ugly incldents could have been pre-
vented, because this had resulted in
the unilateral declaration of less bonug
by the management, and they were
provoking the workers, and when the
workers had demonstrated, an officlal
of the company hadq #ssaulted a
worker who had fallen down in the
crowd; and that had led to all this
trouble. Therefore, what is required
is a thorough inquiry into the entire
conduct of the Incal officlals and the
management, which provoked all
these incidents which have led to these
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tragic affairg of lathi-charge and tear-
gas, Will the hon. Minister also make
& personal intervention with the
management and the local authorities
and see thal the situation is solved
immediately and the lock-out is lift-
ed and the normal working is restor-
ed?

Shri Jagjivan Ram: I have already
told the House that I have called
Mr. Bharat Ram. Ag a8 matter of fact,
he himself rang me up. As I was com.
ing to the House, I have asked him
to see me after I go back from the
House ts my room.

ot quare feg (1) @ wElE
ATETT ¥T FTF 14 & a7 ATA-TAHE
DT AT § W TATE ATETC
qifvears & a  wad AfodeT ¥
T v wwdr § oY w Al o
ot ¥ wfy off ot wrar wewTe
Ot § 7 9 Al ) oW Wy
et & A @ W R I 9T W
w1 gam fwgr amr & ?

oft WawiwA T T CEET TUT
e g ?

ot aewm oy : §9 7 F9 AT
wE |

wvaw Wt gro WY o aey
wr & A ¥ Afad

ot qyraTe ey AT wEAT Uy
fis P @mar wiE T W W WA
g SE wifeenT & e
fede ou ¥ @M woa femr
wg fegera & GEA W e
T Ay § 1 A fggEm & afae
# wmfa Rwr gy §
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Shri Bade: May I know. . ..

Mr. Speaker: Shri Bade cannot rise
every time. He should wait. 1 have
got @ list of names here on the notice,
and I have to call them first. After |
have called them, I shall give Shri
Bade an opportunity. If every time
he gets up in this manner, I do not
know what I could do: 1 have to cull
the names of the Members on the
nolice first.

Shri Bade: It is my duty to caten
Yyour eye, and, therefore, I am getting
up.

Mr. Speaker: But he is catching my
car also every time by gaying ‘Sir,
Sir....". He should know that there
are names put down on the list before
me,

Shri A. P. Sharma (Buxar): As the
hon. Minister has stated, there is
the Industrial Disputes Act according
to which any dispute including a
bonus dispute can be settled. Then,
there is the Code of Discipline for the
trade unions to observe also. May 1
know which trade unions or which
trade union leaders are responsible for
leading the workers in this way to
provocative or agitational means to
settle their disputes?

Shri Daji: The INTUC is with us
there,
Mr, Speaker: The hon. Member

shou]d put his question straight.

Shri A, P, Sharma: My question is
this. If there is any trade union res-
ponsible for such things are Govern-
ment going to propose any acton
against such trade unions or the
people resorting to violence under the
Code of Discipline?

Shri Jagjivan Ram: [ have read out
already the names of the two trade
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unions that are concerned; they are
the Kapra Mazdeoor Mill Ekta union
and the Textile Mazdoor Sangh. The
officers of the labour relations machi-
nery are in touch with the officials
and the leaders of both the trage
unions, and [ have been informed just
now by the labour comwrissioner that
the attitude of the officlals and leaders
of the trade unions is very reasonuble
buy they perhaps have not been abie
to persuade ihe workers up till now
tp behave in the way in which they
would like them to behave,

«ft wadt ; ag Wt fae afel s
Fogdl & A1 AAF F qAIA T A
g1 ot faw mifoe § oet
fevdrdy wTTk o wfew ¥ 1wl
qEw 71 ag afaw § ) ol s E
ot qfee gra At art fear mo
toogte srsTm fmrmm g &
AT e § fr ag A |t e
wa-tg ¥ qr fra mr g, eEwy
qATAA A wCaTa % fan s g
dare & YT A eI aAgld wT geT
&, FewT guTET e & fag gorme
dac g ?

ot Tt oW qga o 8 weA T
azeg & v ¥uq ® fow afaw &7
#1§ et ¥R qare ¥ 4, afad At
AT E | AT A9 HATHG AT
qOCY g it & N A0 srAwri g,
ek s K vy Ev g 8 faw
qifew *7 gATL 9w waew & faw
qerfa wrdt & vk Prererdr afi 4

ot qq fed - At AxA & afar
Td e aRE 7E

ot Wt o T ¥ s
qu qaET wagt 3
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Nt wy e T oy Ak gw
gaaT fraor wt a0 gt rw A6
ard | IFET AR T En F @ §
tofeg ga% arquw & Wit § g@
Tt Ty T

st wrrt - f WA T & At
LI E A (O A

oo wgvem o qE

oY w§ : qY 9T W9 TR e
g oo §

weTw wEeT ;e v e
§ 1R WATOEY O T R 6§ e
g g ara g

ot el ;T T Y

May: AT Q™
& &fer qur gw § 1 ol =Y fe e
Fgh Arfen wm fegr ar ¥ma & ot
1 fat faz ek v fir gaey
A § ¥R 1A fpAr A awar Ao
dfes ag ft Faw) Tt weT v
TgR wfapt g s v faar
I AT AP & WEATI A TANT ATO
vefeg ag w9 ¥ o> g1 € ) e
T & fr amr wr3e At fra ) dfea
& Ty X Aw A Tm o
gAY wART 4, ¥ oft 37 ¥ o
EImy | THE WY W g dEr gk
vx 9T vgA § fr fomr afaw w0
a4 qEmat § o & e wrgn f
w1 THY ¥R F AT A s ot
T ¥ W9 37 it Anrety €7 N7 e
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[+ 2]
Wy § 7w R W W s
s g

oft wrofte o ¢ wifew w1 ER
e wEwR ¥ qerar § | s wrawg-
war awgm fr gfama &  Fardl w1
frrerar sredy & o &= w Y ¥ AW I
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Wt fgafige adf g, # d9
i grm & g faw & sAmr W
AT A E

17,19 hrs,

The Lok Sobha then adjourned fill
eleven of the cluck on Friday, Febru-
ary 25, 1966/Phalguna 6, 1887 (Saka).
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